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-3¢ %)/ BEFORE THE NATIONAL GREEN TRIBUNAL
| ZONE BENCH, PUNE

APPEAL NO. 594 OF 2025 (WZ)

Rio-de-Goa Co-op. Housing So. Ltd. .....Appellant
v/s
The Goa State Pollution Control Board & ors  .....Respondent

AFFIDAVIT-IN-REPLY ON BEHALF OF GOA STATE
POLLUTION CONTROL BOARD, RESPONDENT NO. 1.

I Shri. Sanjeev Joglekar, major of age, Indian National,
presently holding charge as Member Secretary of the Goa State
Pollution Control Board, residing at Porvorim, Goa, do hereby on

solemn affirmation states and submit as under:

1. I say that I am presently holding charge as Member
Secretary of the Goa State Pollution Control Board, and I
have been authorized to file the present Affidavit in reply

on behalf of the Respondent Board.
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2. I say that, vide order No. 5/6556/14-PCB/CI-479, dated
07.08.2015, the Board had issued Consent to establish to
the unit in the name M/s. Anand Chandra Bose, located at
Survey No.215/1, Sancoale, Mormugao Goa. Thereafter,
the Board had issued fresh Consent to operate in the name
M/S. Anand Chandra Bose, located at Survey No.215/1,
Sancoale, Mormugao Goa, vide order No. 12/2019-
PCB/169074/R0001617, dated 25.06.2019, valid for six
months towards trial operation of Sewage Treatment Plant
with general condition 6(XIV) stating that, the unit shall
ensure that, the sewage treatment plant is operated anq
maintained by the builder for a minimum period of 5 yeg¥s

and ensure efficient working of the same.

Annexed herewith and marked as Exhibit — A Colly is a
copy of Consent to Establish dated 07.08.2015 and

Consent to Operate dated 25/6/2019.

3. I say that, on 22.12.2021, on receipt of an online
application from M/s. Rio De Goa (Tata Housing Project)
dated 22/05/2021 for grant of remewal of Consent to

Operate in respect of the aforestated unit; that was
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supported' by a Joint De\féi;pmént Agreement dated
16/03/2015; the Board had issued renewed Consent to
Operate to the unit M/s. Rio De Goa (Tata Housing
Project), vide order No. 12/2021- PCB/907483/R0007209
with six months validity towards stabilizing the STP and

also to submit a Bank Guarantee of Rs. 3,00,000/-.

Annexed herewith and marked as Exhibit — B is a copy of

Renewal of Consent to Operate dated 22/12/2021.

. I say that on 17.02.2023, the Respondent Board was in

receipt of complaint from residents of Tower 12/12A, M/s.
Rio De Goa (Tata Housing Project), regarding the foul
smell from Sewage treatment Plant affecting the resident

of Tower 12/12A.

Annexed herewith and marked as Exhibit— C is a copy of

complaint dated 17/02/2023.

. I say that, accordingly, Board officials have conducted a

site inspection on 20.02.2023, to verify the facts of the

Complaint and have observed as follows:

(1). Flow meter at the inlet of the STP is not been provided.
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(i1). No natural ventilation provided at the STP area.
(iii). Garbage Bins filled with segregated dry waste were
kept at the basement of tower 12.
(iv). The Board official collected the treated water sample
of 360KLD STP for the analysis purposes.‘
Annexed herewith and marked as Exhibit — D is a copy

of inspection report dated 20.02.2023.

6. Isay that, on 29.03.2023 the Respondent Board had issued
a Show Cause Notice to the Appellant, M/s. Rio De Goa?
(Tata Housing Project) vide order n-o.
2023/GSPCB/Letter/22933/Tech/25600, on account of the -
following observations made during inspection: %

(i). Flow meter at the inlet of the STP is not Bleén;

provided.

(ii). No natural ventilation provided at the STP area.

(iii). Garbage Bins filled with segregated dry waste were

kept at the basement of tower 12.
(iv).Treated water sample that was collected during the

inspection indicated that Biochemical oxygen demand

(BOD) and Faecal colliform are exceeding the
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permissible limits, there by indicating that STP is
working inefficiently.
Annexed herewith and marked as Exhibit — E is a copy

of Show Cause Notice dated 29.03.2023.

7. 1 say that, on 09.04.2023, the Board was in receipt of
complaint from, the Respondent No. 4, Madhuker Jaitley
against M/s. Rio De Goa (Tata Housing Project).

Annexed herewith and marked as Exhibit — F is a copy

of complaint dated 09/04/2023.

8. Isay that, on 19.04.2023 the Appellant filed a reply to the

Show Cause Notice dated 19/4/2023, seeking time to

submit the details/ data to reply to the Show Cause Notice.

Annexed herewith and marked as Exhibit - G is a copy

of reply to the Show Cause Notice dated 19/04/2023.

9. 1 say that, on 24.04.2023, the Respondent Board officials
inspected the site, to verify the facts about the complaint
received by the Board on 09/04/2023. During inspection,

the Board officials collected a treated water sample from
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the 360KLD STP for analysis.The report of analysis
indicated that fecal colliform test results were crossing the
permissible limit.

Annexed herewith and marked as Exhibit — H is a copy

of inspection report dated 24/04/2023.

10.1 say that apersonal hearing was granted to M/s. Rio De

Goa (Tata housing Project)on 30.06.2023.
Annexed herewith and marked as Exhibit — I is a copy

of the Minutes of the personal hearing ‘fda__‘z,fe'd;_,,_,—;

30.06.2023. A
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11.1 say that, on 05.09.2023, the Respondent Board%(éfg’tfa*g;am?

in receipt of complaint from the Respondent No. 4, ﬁiiel:gb‘i-
demanding action against Rio De Goa (Tata housing
Project) for incorrect STP installation.

Annexed herewith and marked as Exhibit — J is a copy

of complaint dated 05/09/2023.

12.1 say that, a Personal hearing was again given to M/s.

Rio De Goa (Tata housing Project) on 27.09.2023.



Annexed herewith and marke&' ‘as Exhibit — K is a copy

of minutes ofthe personal hearing dated 27.09.2023.

13.1 say that, on 04.10.2024, the Respondent Board issued a

renewed consent to operate to the unit M/s. RIO DE GOA
(Tata Housing Development Project), with six month
validity towards stabilizing the STP to bring fecal coliform
within permissible limit and to submit the Bank guarantee
of Rs. 32,00,000/- within 15 days towards complying the

specific Consent Conditions as follows:

. The unit shall stabilize the STP and bring the fecal

coliform within the permissible limits.

(i1). The unit shall install ultra-filtration system for the

tertiary treatment of the waste water.

(111). The unit has to make ozonator functional.

(iv). The unit has to install electronic flow meter for the STP

treated and raw water line, toilet flushing, gardening

and peripheral garden area.

(v). The unit has to install water evaporators to evaporate

excess treated water.
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(vi). Peripheral garden of 600mm x 600mm bed around
compound wall with plantation, drip irrigation and
pump at the STP has to be installed.

(vii). Logbook of the wet waste and dry waste has to be
maintained.

(vii1).The STP has to be operated by skilled operators and
through agency empanelled by the Board.

Annexed herewith and marked as Exhibit L is a copy -~

of Renewed Consent to Operate dated 04.10.2024. '~

<

14.1 say that, on 19.11.2024, the Respondent Board recelved
anE-mail from the Respondent No. 2, TATA HOUSiNé
PROJECT representative Miss. Ruchika Luha, replying to
the directions and requesting the Board to change thie -
entity name and correspondence address as the project is
formally registered under the name and style M/s RIO DE
GOA COOPERATIVE HOUSING SOCIETY, and that, as
on 01/04/2023, the Society had taken the responsibility of

entire property and Sewage treatment plant.



ol LR

Annexed herewith and marked as Exhibit M is a copy

of Email dated 19.11.2024.

15.1 say that, on 03.01.2025, the Respondent received a
telephonic complaint from the Respondent No. 4,
regarding the foul smell and improper operation of sewage

treatment plant.

16.1 say that, on 03.01.2025, the Respondent Board officials

inspected the unit of the Appellant and observed that:

(1) There was an opening from the basement area, where

the STP is located and that extends till the top of tower.

(i1) Flow meter at the inlet is not been provided.

(11) STP is operated by the Builder Rio de Goa (Tata
housing project) and no documents of conveyance for
transfer of ownership from builder to society were
produced.

(iv) The Board official collected the treated water sample
of 360KLD STP for lab. Analysis and indicated that
test parameters exceeds the permissible limit.

Annexed herewith and 'marked as Exhibit N is a

copy of inspection report dated 03.01.2025.
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17.1 say that, the Board issued directions to the unit M/s. Rio
De Goa (Tata Housing Project), vide order no. 1/25-
PCB/Tech/1276483/Tech/1080, dated 16.04.2025 under
the Water Act, with respect to the complaint received
from Mr. Madhuker Jaitley directing the unit M/s. Rio De
Goa ( Tata Housing Project) to shift the Sewage treatment
plant to the Board approved location and not to effec‘t th,e

Occupants of the Building and also to pay the{fﬁ‘ls,ol}ﬁter ;

Pays Principal (PPP) of Rs, 1,73,25,000/- towards thb-

£
i
kY

Environmental Compensation. I say that, it was mentlone(vd,y
in the order that, during the inspection STP was operated -
by the Builder i.e., Rio de Goa (Tata Housing Project) and
no documents of Conveyance for transfer of ownership of
builder to the society were produced during inspection
03/01/2025.

Annexed herewith and marked as Exhibit O is a copy

of directions dated 16/4/2025.



18.1 say that, on 16.04.2025, the :Respondent Board was in
receipt of complaint from one Mr. Shivram Naik,
regarding the well contémination due to release of waste
water from the Sewage treatment plant of M/s. Rio De Goa
(Tata Housing Project).

Annexed herewith and marked as Exhibit P is a copy

of complaint dated 16/4/2025.

19.1 say that, the Board received a reply, dated 07.05.2025
from Tata housing project seeking the extension of date for

detailed reply, with regard to the directions issued dated

16/04/2025.
Annexed herewith and marked as Exhibit Q is a copy

of reply to the direction issued dated 07/05/2025.

20.I say that, the Board official conducted a further joint
inspection along with Sanitary inspector and Officials of
Health center on 13.05.2025 and observed as follows:

(1). Evidence of waste water discharge was present.
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(i1).The Board official collected the treated water sample
of STP for analysis purpose and test result indicated
that sample test parameters exceeds the permissible
limits.

Annexed herewith and marked as Exhibit R is a copy

of Joint Inspection Report dated 13.05.2025.

21.1 say that, on 26.05.2025, the Board was in receipt of.

reply, dated 07/05/2025, to the direction issuc;d_,: dafed‘

16/04/2025, stating that, company M/s. Tata I-]?ousmg

2

Development Corporation had handed over the ooﬁlple

o .
{

the Society, since 01/04/2025 and Society had takenthe(

responsibility pertaining to the premises and operation and
maintenance of STP and that, the STP has been installed
with due scrutiny and Environmental Clearance.

Annexed herewith and marked as Exhibit S is a copy

of reply dated 26/5/2025.

22.1 say that, on 04.07.2025 the Respondent Board was in

receipt of letter from Village Panchayat Sancoale

s
—
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requesting the Board to .cona{;;t a Joint inspection with
regards to contamination of well, due to waste water
release by Appellaht.

Annexed herewith and marked as Exhibit T is a copy
of letter dated 04/7/2025from Village Panchayat

Sancoale.

23.1 say that, on 23.07.2025, the Board Officials conducted
the joint site inspection along with secretary of Village
Panchayat Sancoale, with regard to the Complaint, dated

04/07/2025 of Well contamination and observed as

follows:
a?:g;}fl" " ,, (1). The unit M/s. Rio de Goa was operating without
consent of the board.

(i1). The source of discharge could not find.

(1ii). The Board official collected the treated water
sample from the 360KLD STP and test reports
indicated that test parameters exceeds the
permissible limit.

Annexed herewith and marked as Exhibit U is a copy

of Joint inspection report dated 23.07.2025.
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24. 1 say that, the Board thereafter vide Order, dated
03.09.2025, issued directions to the Appellant bearing
order No. 1/25-CB/Tech/1276483/11404 under the Air Act
and No. 1/25- PCB/Tech/1276483/11405 under the Water
Act, to close/suspend the operation of the STP (Sewage
Treatment Plant) and further directing the Chief Engg. And
Principal Chief Engg. of Electricity Dept., to disconnect
the electricity supply and Public works dept.’ for
disconnection of water supply to the residential Buﬂdmg
as unit failed to comply the directions, dated &16/1)4/202.?

bearing order No. 1/25- PCB/Tech/1276483/Tech/‘]3@80 d

failed to pay penalty of Rs. 1,73,25,000/- as Envuonmenfal
Compensation. »
Annexed herewith and marked as Exhibit V is a copy

of direction dated 3/09/2025.

25. 1 say that, on 16.09.2025, the Appellant has made an
application on OCMMS- bearing no. 2928945 for the
renewal of Consent to Operate of M/s. Rio De Goa (Tata

housing Project).
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Annexed herewith and marked as Exhibit W is a copy

of OCMMS application for the renewal of CTO dated

16/9/2025.

26. 1 say that, the Board has sought clarification from the
unit regarding the application for grant of Renewal of

Consent to Operate. The unit has failed to satisfactory

response to the said query till date.

27. T1say that, what is stated in the preceding paras are as per

\% the records maintained by the Goa State Pollution Control

Board which I believe to be true.

SOLEMNLY AFFIRMED, AT PANAJI] y\ﬂf\
ON THIS DAY OF FEBRUARY, 2026] DEPONENT

Member Secretary ;
Goa State Pollution Control Boards:
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GOA STATE POLLUTION CONTROL BOARD
(An ISO 9001-2015, ISO 14001:2015. OHSAS 18001:2007 Certified Board)

Email Ids:
Chairman, GSPCB, chairmzm-g’sgcb.groa(a;nic.ill
Member Secretary, GSPCB, ms-gsgcb.g'on@gic‘in
Environingnt Engineer, GSPCB, ee-gspeb.goa@nic.in
Scientist, GSPCB, scientist-gspch.goa@nic.in
Office, goapcb@gspeb.in

No.12/2019-PCB/169074/R0001617 _ Date:  25/06/2019

Phone Nos : 0832- 2407700,
2407701, 2407702
Tel/Fax No: 0832- 2407700

Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and
Authorisation under Rule 6(i) of the Hazardous and Other Wastes (Management and -
Transboundary Movement) Amended Rules 2018. ,

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

CONSENT TO OPERATE AND AUTHORISATION is hereby granted to:

M/s. ANAND CHANDRA BOSE
(Represented by : Shri. Radhakrishna Ganapati Kini)
(Red Category)

(Modification of the unit)

Survey No. 215/1, Sancoale,
Mormugao - Goa

Located in the area declared under the provisions of the Water Act, Air Act, subject to the
provisions of the Act and the Rules and the Orders that may be madeé further and subject to the
following terms and conditions: ’

1. This Consent to Operate is valid for a period of six months from the issue of the
Consent for trail operation of Sewage Treatment Plant.
2. This Consent to Operate and authorization is valid for the activity of:
Sr. No Description Capacity

1. Operation of Sewage Treatment Plant for Residential Complex 360 KLD
consisting of 48 nos studio apartment, 120 nos single bedroom
apartments and 475 nos double bedroom apartments

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

(i) The daily quantity of effluent from the residential complex (sewage & sullage) shall not
exceed 324 K.L.D.

(ii) _Sewage Treatment: ,
The unit shall provide comprehensive sewage treatment plant (360 KLD capacity)
consisting of primary/ secondary and/ or tertiary treatment as is warranted with reference
to influent quality and operate and maintain the same continuously so as to achieve the
quality of the treated effluent to the following standards:
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(iv)

(v)
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The treated effluent shall be recycled to the maximum extent and remaining shall be used
on land for gardening. There shall not be any discharge outside the unit premises.

The unit shall at his own cost get the effluent samples collected both before and after
treatment and analyze, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection
Act, 1986 and rules there under and results shall be submitted regularly to this Board.

The unit should operate and maintain machinery/equipment/facility for converting
biodegradable /organic waste generated from the hotel to compost so as to meet the
standard for compost prescribed in the Solid Waste Management Rules, 2016

pH | Between - 5.5&9.0
Suspended Solids Not to exceed, 100 mg/l
BOD, 3 days, 27° C Not to exceed 30 mg/l
COD Not to exceed 250 mg/l
Oil & Grease Not to exceed 10mg/1
(iii) In view of the directions issued by the Central Pollution Control Board vide order
File No. A19014/43/06 — Mon dated 21% April 2015, the unit is required to upgrade
its sewage treatment plant within five years from the date of the directions issued, ie
21" April 2015, to achieve following standards and submit the plan of action
regarding the same, within six months from the date of issue of this consent.
H Between 5.5 &09.0
Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 27° C Not to exceed 10 mg/l
COD Not to exceed 50 mg/l
Oil & Grease Not to exceed 10mg/1
NH4-N Not to exceed - 5mg/l
N-total Not to exceed 10mg/1
Fecal Coliform Less than 100mg/1
Bio-assay test 90% survival of fish after 96hours in
100%effluent '
Sewage Disposal:

A good house-keeping shall be maintained within the unit premises. All pipes, valves

and drains shall be maintained in leak-proof condition. Floor washings shall be
maintained to the effluent collection system only and shall not be allowed to find way in
open areas.

Non-Hazar;ious Solid Waste:
All the Solid wastes arising in the unit premises shall be properly classified and disposed
off to the satisfaction of the Board.

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT

(M)

The unit shall maintain and operate air pollution control system of adequate capacity for
the following equipments

Sr. No. Name of | No of | Capacity | SO, NO, HC CO |PM
Equipments/ Installation Kg/Hr
Installation (g/kw-hr)

1. D.G.Set 1 250 KVA | 2.52 92 [13 [35 Jos5

Page 2 of 6
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[2. [D.G.Set [1 [500KVA [612__ [184 [2.6 [7.0 |10 |

(if) The unit shall erect the chimney(s) of the following specifications:

Sr.No | Chimney attached to e Height

1 D.G.Set (250KVA) | 45m

2. | D.G-Set (500KVA) 45m
(iif) The unit shall observe the following standards:- _

Sr.No | Type of fuel Quantity /hr

1 D.G.Set (250K VA) - 35 lit/hr

2. D.G.Set (500KVA) 85/lit/hr

(iv) The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method 1
Part 1 of Stack Monitoring —Material & methodology for isokinetic sampling.

(v)  The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule I of the Environment (Protection) Rules, 1986.

(vi) The unit should carry out emission monitoring from the stacks once in a year from a
laboratory recognized by Ministry of Environment and Forest under the Environment
Protection Act, 1986 and the result shall be submitted to this Board by the 15" of
subsequent month.

(vii) The unit shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise. The limits are as follows

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time
Industrial Area 75 70
Commercial Area 65 55
Residential Area 55 45
Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10
p.m. to 6 a.m. ‘ '

5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND

OTHER WASTES (MANAGEMENT AND TRANSBOUNDRY MOVEMENT)

AMENDED RULES 2018:

()  The unit is hereby granted authorization to operate a facility for collection, storage and
disposal of hazardous wastes as specified below:

Sr. | Category | Type of waste Quantity | Mode of disposal

No.

1. 5.1 Used Spent Oil | 0.250M. | To recycler registered with CPCB and
T having valid authorization of SPCB

(i) The authorization shall comply with the provisions of the Environment (Protection) -Act,
1986 and the rule made there under.

(iif) The person authorized shall not rent, lend, sell or transfer or otherwise transport the

hazardous waste without obtaining prior permission of the Goa State pollution Control
Board. "

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in
the unit by the person authorized shall constitute a breach of his authorization.

Page 3 of 6
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(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control
Board to close down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
seepage of these wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous
wastes to ensure that these wastes are delivered to the designated facility preventing
pilferage and clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous
wastes. The endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized
facilities.

(x) The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous And Other Waste (Management & Transboundary
Movement) Amended Rules 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of
hazardous waste through online.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near
the main gate providing details as follows in English and Konkani languages:-
» Hazardous Waste category number.
Hazardous Waste quantity number,
Treatment facility for each category.
Mode of disposal for each category.
Hazardous Waste Authorization number, date and validity period.
Water Conserit number, date and validity period.
Air Consent number, date and validity period.
Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more
than 90 days.

(xiv) The unit shall submit online returns in prescribed format to the Board for financial
year by 30™ June of every year.

6 GENERAL CONDITIONS:

() The unit shall not change or alter the quantity, quality of discharge, temperature or the
mode of the effluent/ emission or hazardous wastes or control equipments provided for
without previous permission of the Board.

(i) The unit shall provide facility for collection of samples of effluent, air emissions and
hazardous wastes to the Board staff,

(iit) An application in prescribed form along with the prescribed fees for renewal of Consent
shall be submitted at least 60 days before the expiry of validity of this Consent. An
application for renewal of Consent submitted after expiry of the validity shall accompany
with penalty of 50% of the Consent fees in addition to the prescribed consent fees.

Page 4 of 6
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The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisonous, noxious or pollutinig matter into a stream or well or on land or
into the atmosphere, as result of such discharge water/ air is being polluted.

This Consent to operate is granted without any prejudice to any of the permission(s)
required under any law, by laws and regulations in force and this Consent to Operate is
confined to matters arising out of the Air Act and Water Act only.

The Board reserves the right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30" September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules,
1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water

(ix)

)

(x1)

(xii)

generation per day. The records so maintained shall be made available to the Board
officials whenever required.

The industry shall bear the cost of énalysis / monitoring in case of complaints received by
the Board/ reinspections due to non compliances observed by the Board & monitoring
carried by the Board.

The unit shall submit the details of the Public Liability Insurance Policy under the PLY Act
1991, to the Board office as applicable.

The unit shall submit returns for disposal of batteries under the Batteries (Management &
Handling) Rules 2011, if applicable.

The unit shall submit returns for disposal of e - waste under the E- Waste Management
Amended Rules 2018, if applicable.

(xiii) The unit shall submit returns for disposal of plastic waste under the Plastic Waste

Management Amended Rules 2018, if applicable.

(xiv) The unit shall ensure that the sewagé treatment plant is operated and maintained by
" the builder for a minimum period of 5 years and ensure efficient working of the same.

(xv)

The unit shall comply to the Guidelines and dust mitigation measures in handling
Construction material and Demolition waste, as applicable, issued by Central Pollution
Control Board (CPCB) and are placed on Board website — www.goaspcb.gov.in

(xvi) The unit shall install flow meters at the inlet and outlet of the Sewage Treatment

Plant within three months of issue of the consent and submit compliance report to
this office.

M/s. ANAND CHANDRA BOSE,
C/o. Mr. Anand Chandra Bose,
R/o. # 801, Anand Square, Block B,
Near Sanjeevani Hospital, Baina,
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Vasco-da-Gama, Mormugao - Goa

1 Accounts Section
2 Concerned File
3 Guard File

Copy to: -

336

Received Consent fee of: The capital Investmentbof the unit is Rs. 248.34 Cr.

Challan no.

Amount

" Date

360

Rs.7,55,000/-

18/5/2019

27

Rs.2,500/-

06/06/2019

Typed by Verified by
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) Digitally signed b
SANJEEV &A‘?&&S gnechy

SHASHIKA) vl

T JOGL%ARM‘"‘%& 9.06.26

15:50:09 +05'30"

(Mr. Sanjeev Joglekar)
Member Secretary (I/c)
Goa State Pollution Control Board
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GOA STATE POLLUTION CONTROL BOARD

T [T YT AT Az

(An ISO 9001-2015, ISO 14001:2015. ISO 45001:2018 Certified Board)

Phone Nos : 0832~ 2407700,

Tel/Fax No: 0832- 2407700

Email ids;
Chairman, GSPCB, chairman-gspcb.qoa@nic.in

%ég/c

2407701, 2407702

¢,

?‘:gy Office, mail.gspcb@gov.in
No.12/2021-PCB/967483/R0007209 . Date: 22/12/2021

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of

Pollution) Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act,

1981 and Authorization under Rule 6(i) of the Hazardous and QOther Wastes
and Transboundry Movement) as Amended Rules 2018

anagement

[To be referred as Water Act, Air Act and HW (M & T) Rules respectively]

RENEWAL OF CONSENT TO OPERATE AND AUTHORIZATION is hereby granted

Located in the area declared under the provisions of the Water Act, Air
provisions of the Act and the Rules and the Orders that

M/s. RIO DE GOA (TATA HOUSING PROJECT)

(Red Category)
(Represented By: Shri. Ajit Radhakrishna Kini)

Survey No. 215/1, Sancoale, Mormugao - Goa

following terms and conditions:

Act, subject to the
may be made further and subject to the

1. This Renewed Consent to Operate is issued in supersession of the earlier Consent Orders
issued vide Order No.12/2019-PCB/296403/R0002456 dt. 13/11/2020 and is valid upto
six month from date of issue of consent.

Member Secretary, GSPCB, ms-gspch.goa@nic.in

2. This Renewed Consent to Operate is valid for the manufacture/ production/ extraction/
installation/ servicing/ trade/ activity as mentioned below:
Sr. No Description ' Capacity
1. Operation of Sewage Treatment Plant for Residential Complex 360 KLD

consisting of 31 nos studio apartment, 120 nos single bedroom
apartments and 466 nos double bedroom apartments and 22 nos
triple bedroom.

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

() The daily quantity of effluent from the residential co

exceed 327 K.L.D. '
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(i)

(iif)

(iv)

V)

(v)

@iv)

343 | zfz&l/ ¢

Sewage Treatment:

The unit shall provide comprehensive sewage treatment plant (360 KLD capacity)
consisting of bar screen, equalization tank, MBBR reactor and dual media filteration unit and
tertiary ultra filtrations as is warranted with reference to influent quality and operate and
maintain the same continuously so as to achieve the quality of the treated effluent to the
following standards:

pH Between 3.5&9.0
Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 27° C Not to exceed 10 mg/1
COD - Not to exceed 50 mg/l
Oil & Grease Not to exceed 10mg/l
NH4-N Not to exceed Smg/1
N-total Not to exceed 10mg/1
Fecal Coliform Less than 100 MPN/100m!
Sewage Disposal:

The treated effluent shall be recycled to the maximum extent and remaining shall be used
on land for gardening, peripheral garden around compound toilet flushing, floor washing,
road cleaning ,car washing. There shall not be any discharge outside the unit premises.

The unit shall at his own cost get the effluent samples collected both before and after
treatment and analyze, every month the parameters indicated above from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection
Act, 1986 and rules there under and results shall be submitted regularly to this Board.

The unit shall operate and maintain Sewage Treatment Plant through agency empanelled
by the Board

A good house-keeping shall be maintained within the unit premises. All pipes, valves and
drains shall be maintained in leak-proof condition. Floor washings shall be maintained to
the effluent collection system only and shall not be allowed to find way in open areas.

Non-Hazardous Solid Waste:
All the Solid wastes arising in the hotel premises shall be properly classified and disposed
off to the satisfaction of the Board. The total quantity shall be segregated and treated as
follows: )
Sr. no. | Type of segregated solid waste Quantity Disposal
1. Wet Waste 495 kgs/day To be composted in
composting unit and used for
manure
2. Dry Waste 350 kgs/day To be given to Panchayat
appointed contractor or Goa
Waste Management
Corporation

Page 2 of 9
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(vii) The unit should operate and maintain méchinery/equipment/facility for converting

(i)

(ii)

(iv)

™)

(vi)

(vii)

bio-degradable /organic waste generated from the unit to compost so as to meet the
standard for compost prescribed in the Solid Waste (Management & Handling)
Rules, 2016

CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT:

The unit may install the following equipments and shall be equipped with comprehensive
control system as it is warranted with reference to generations of emissions and operate
and maintain the same continuously:

Sr. No. Name of No of Capacity SO, [NOx| HC | CO | PM
Equipments/ Installation Kg/Hr x
Installation (g/kw-hr)
1. D.G. set 01 250 KVA -- 9.2 13 { 35 ] 03
2 D.G. set 01 500 KVA - 9.2 13 [ 3.5 | 03

The unit shall erect the chimney(s) of the following specifications:

Sr. No | Chimney attached to Héight
1. D.G. set 250 KVA ' 4.5 meters
2. D.G. set S00 KVA " 4.5 meters

The unit shall observe the following standards:-

Sr. No | Type of fuel Quantity
1. H.S.D. for D.G. set 250 KVA 35 ltrs/hr
2. H.S.D. for D.G. set 500 KVA 85 ltrs/hr

The Stack Port Hole and Platform is to be designed as per CPCB guidelines Method
1 Part 1 of Stack Monitoring — Material & methodology for isokinetic sampling

The unit should comply with é.ll the standards for D.G. Sets prescribed at Sr. no. 94, 95
and 96 of Schedule I of the Environment (Protection) Rules, 1986.

The unit should carry out emission monitoring from the stacks connected to DG sets
annually from-a laboratory recognized by Ministry of Environment and Forest under the
Environment Protection Act, 1986 and the result shall be submitted to this Board.

The unit shall take adequate measures for control of noise levels from its own sources
within the premises in respect of noise. The limits are as follows:

Category of Area/ Zone Limits in dB (A) Leq
Day time Night time

Industrial Area .75 70

Commercial Area 65 55

Residential Area 55 | 45

Silence Zone 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10
p.m. to 6 am.

Page 3 of 9
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5. CONDITIONS REQUIRED TO BE COMPLIED UNDER_THE HAZARDOUS

AND __OTHER WASTES (MANAGEMENT __AND _TRANSBOUNDRY

MOVEMENT) AMENDED RULES 2018:

(1)  The unit is hereby granted authorization to operate a facility for collection, storage and
disposal of hazardous wastes as specified below:
Sr. Category | Type of waste | Quantity | Mode of disposal

No.

1. 5.1 Used/Spent oil | 0.250 To recycler registered with CPCB
MT/ and having valid authorization of
annum SPCB

(i) The authorizer shall comply with the provisions of the Environment (Protection) Act,
1986 and the rule made thereunder.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the

hazardous waste without obtaining prior permission of the Goa State pollution Control
Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in
the application by the person authorized shall constitute a breach of his authorization.

(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control
Board to close down the facility. :

(vi) The inner bottom surfaces of the tank shall be impervious enough to prevent leakage or
seepage of these wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous
wastes to ensure that these wastes are delivered to the designated facility preventing
pilferage and clandestine disposal due to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous
wastes. The endorsed copy shall be furnished to the Goa State Pollution Control Board.,

(ix) Under no circumstances the hazardous waste shall be disposed to unauthorized facilities.

(x)  The occupier shall maintain the records for collection, storage and disposal of hazardous
waste in Form 3 of as per Hazardous and Other Waste (Management & Transboundary
Movement) Amended Rules 2018.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of
hazardous waste through online OCMMS system.

(xii) The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near
the main gate providing details as follows in English and Konkani languages:-
* Hazardous Waste category number.
Hazardous Waste quantity number.
Treatment facility for each category.
Mode of disposal for each category.
Hazardous Waste Authorization number, date and validity period.
Water Consent number, date and validity period.

Page 4 of 9
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* Air Consent number, date and validity period.
* Quantity and Nature of Hazardous Chemicals being used.

(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more
than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30" June of
every year.

6. GENERAL CONDITIONS:

()  The unit shall not change or alter the quantity, quality of discharge, temperature or the
mode of the effluent/ emission or hazardous wastes or control equipments provided for
~ without previous permission of the Board.

(i) The unit shall provide facility for collection of samples of effluent, air emissions and
hazardous wastes to the Board staff,

(i) An application in prescribed form along with the prescribed fees for renewal of Consent
shall be submitted at least 60 days before the expiry of validity of this Consent. An
application for renewal of Consent submitted after expiry of the validity shall accompany
with penalty of 50% of the Consent fees in addition to the prescribed consent fees.

(iv) The Board shall be forthwith informed of any accident or unforeseen event involving
discharge of any poisonous, noxious or polluting matter into a stream or well or on land or
into the atmosphere, as result of such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any of the permission(s)
required under any law, by laws and regulations in force.

(vi) This Consent does not entitle the party to commence activities until and unless all the other
Permissions as required under the relevant statutes are obtained by the party and this
Consent to Operate is confined to matters arising out of the Air Act and Water Act only

(vii) The Board reserves the'right to amend or add any conditions in this consent and the same
shall be binding on the applicant.

(viii) The unit shall submit to this office, the Environmental Statement Report in Form V for the
Financial Year ending April to March by 30" September of the succeeding year as per the
provisions of the rule 14 of the Environment (Protection) (Second Amendment) Rules,
1992.

(ix) Reliable flow meter shall be installed to maintain record of water consumption/waste water
generation per day. The records so maintained shall be made available to the Board
officials whenever required.

(viii) The industry shall bear the cost of analysis / monitoring in case of complaints received b}ir

the  Board/ reinspections due to non compliances observed by the Board & monitoring
carried by the Board.

Page 5 of 9
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(xii)
(xii)

(xiv)

(xv)

@
(i)
(ii)

(iv)
™)

i)
(vil)

(viii)

(ix)
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The unit shall submit the details of the Public Liability Insurance Policy under the PLI Act
1991, to the Board office as applicable.

The unit shall submit returns for disposal of batteries under the Batteries (Management &
Handling) Rules 2001, if applicable.

The unit shall submit returns for disposal of e - waste under the E- Waste (Management)
Rules 2016 a amended thereafter, if applicable.

The unit shall submit returns for disposal of plastic waste under the Plastic Waste
(Management) Rules 2016 a amended thereafier, if applicable.

The unit shall comply to the Guidelines and DUST Mitigation measures in handling
Construction material and C & D waste issued by central Pollution Control Board
and are placed on Board website goaspcb.gov.in", if applicable

The unit shall comply to the guidelines issued by Central Pollution Control Board
regarding “Mechanism/Guidelines for Control Of Pollution and Enforcement of
Environmental Norms at Individual Establishments and the Area/Cluster of
Restaurants/Hotels/Motels/Banquets/etc.

SPECIFIC CONDITIONS:

Unit has to install ultrafilteration system for the tertiary treatment of the waste water.
Unit has to make the ozonator functional.
Unit has to install electronic flow meter for the STP treated and raw water line, toilet
flushing, gardening and peripheral garden area.
Unit has to install water evaporators to evaporate excess treated water
Peripheral garden of 600mmx600mm bed around compound wall with plantation, drip
irrigation and pump at the STP has to be installed. '
Logbook of the wet waste and dry waste has to be maintained.
The STP has to be operated with skilled operators and through agency enpanneled by the
Board. ‘
Unit has to comply with the above specific conditions within six months and submit
compliance to the board.

' The unit shall submit BG of Rs. Three Lakhs within 15 days valid for a period of six
months from the date of issue of the Consent for complying to consent condition no
7(i) to 7(viii).

Page 6 of 9
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(X)  The unit shall comply to the condition no 7(i) to 7(viii) within three months of issue

of the consent and submit compliance report to this office.

To,

M/s. RIO DE GOA (TATA HOUSING PROJECT)
Represented By: Shri. Ajit Radhakrishna Kini
Survey No. 215/1, Sancoale,

Mormugao - Goa

Copy to: - 1 Accounts Section
2 Concerned File
3 Guard File

Received Consent fee of: The Capital Investment of the unit is Rs. 248.34 Cr.

Receipt no. Amount Date
360 Rs7,55,000 18/05/2019
27 .' 2500 06/06/2019

{i Digi
gitally signed by DR
DR SHAMILA siamiia MonTERO

14:58:24 +05'30"

MONTEIRO/ Jate:2021.12.22
o

(Dr. Shamila Monteiro)

Member Secretary

Goa State Pollution Control Board

Page 7 of 9
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Goa State Pollution Control Board ’ QEHS-CIE-F(06-03)

CUSTOMER FEEDBACK
Dear Citizen / Customer,
We appreciate you for sparing a few minutes for giving us your valuable feedback on our
services

Name : et ea et te et st tes et tennnneerae e eeesneeraseneseranesenseneenesnennennnens  CONEACE

..............................................................

Address

Email

......................................................................................................... Date,

Name of the service availed:

..................................................................................................................

........................................

Are you aware that service standards are included in the Citizen’s Charter as available on
Board’s website :www.goaspchb.gov.in?

A -
If yes, 15 The Citizen Charter simple and easy to understand?

Yes () No [

Des?r\qm‘o’n of service delivery ~ “TExcellen | Good | Fai Averag | Poo | Reason
parameters t r e r for
(Consents/Authorisation/RTI’s/Compl grading

aints etc.)

Time taken to deliver service in
comparison to  service standards
mentioned in Citizen’s Charter

Quality of service (accuracy,
completeness)

Knowledge of dealing hand / staff
regarding services/schemes

Courtesy of staff

Board’s response in view of your
query/requirement is to your satisfaction

Page 8 of 9
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Date of your visit to the office and yoﬁf
overall experience

Suggestions for improvement, if any

------------------------------------------------------------------------------------------------------------------

.....................................................................................................................................................

Signature & date
To,
The Member Secretary,
Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary, Saligao, Bardez, Goa. 403511
<> Please note that your feedback is considered essential for overall improvement and

development of Board functions in service of environment.

Page 9 of 9
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Goa State Pollution Control Board

INSPECTION REPORT

Sub: Complaint with respect to foul smell from the Sewage Treatment Plant (STP) of Rio de
Goa (Tata Housing Project). :
As directed, the undersigned official of the Board Mr. Vishwendra Naik (JEE)
along with Luiza (FA) conducted a site inspection on 20/02/2023 with regards to the
complaint received by the Board. The representative of the complainant Mr, Rajeev
Puri was present during the Inspection. Mrs. Ruchika Luha (Representative of Rio de
Goa) was also present during the course of Inspection.
1. Name, address & contact no .of complainant:
Mr. Madhukar Jetley,
Tower 12A & 12, Rio de Goa Complex,
Tata Housing Project, Sancoale, Mormugao-Goa.
2, Nature of Complaint :
a) Noise pollution:- No
b) Waste Water disposal : No
¢) Air emission: - Yes
d) Solid waste disposal: - No
€) Any other: - No
3. Whether any previous complaint received, if yes, details: - No
4. Whether any show cause notice/directions/letter for corrective if yes, provide
details: - No
3. Name and address industry/unit against whom complaint is filed:
Sewage Treatment Plant operated by the builder,
Tower 12A, Rio de Goa,
Tata Housing Project, Sancoale, Mormugao-Goa.
Product manufactured: STP
Quantity of production: -------
Raw Material: NA
Machine/equipment installeds -------ve--
10. Approximate production in last 2 months (based on receipts of purchase of raw
materials orders and payments received) : N.A
11. Man power requirement: 03
12, Status of operation of unit: In Operation
13. Site description and schematic sketch of site: NA
14. Type of area: Residential Complex
15. Distance of nearest residence/school/hospital/any prominent structure:
Residential Apartments in the same building. |
16. Distance of water body (Specify which if any): - N.A.
17. Noise Pollution Control measures adopted: - N.A.
18. Water consumption (meter reading of previous water supply bills):-
19. Waste water generation: Yes
20. Disposal method: Sewage Treatment Plant

LR
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21. Capacity of septic tank/soak pit/sewage treatment plant/effluent treatment
plant:- 360 KL.D
22. Whether capacity sufficient (Yes/No): - Yes
23. Electrical consumption: GED
24. Solid waste generated :
a) Type: - Dry Waste
b) Quantity: - Approx. 20 kgs/Day
c) Disposal: - Local Panchayat (V.P. Sancoale)
25, Hazardous Waste : - N A,
26. Permission from:
a) Local body: - N.A.
b) Goa State Pollution Control Board: Consent to Operate and
Authorization for the STP dated 22/12/2021 valid upto six months.
27. Noise levels recorded: NA :
28. DG set capacity : NA
29. Boiler Capacity : NA
30. Oven capacity : NA
31. Furnace capacity: NA
32. Rotary kiln: NA
33. Dust suppression methods: NA
34. In case of Induction furnace: NA
35. In case of sponge iron units: NA
36. Is ambient monitoring carried out (Yes/No) : NA _
37. Are reports submitted as per consent conditions (Yes/No) : NA
38. Is environmental statement submitted (Yes/No): NA
39. Is water cess submitted (Yes/No): NA
40. Are all consent conditions complied with (Yes/No): NA
41.Is Bank Guarantee submitted (Yes/No): NA
42. If yes, has the unit complied, give details: NA
43. Additional observations:
i.  Complaint with respect to foul smell from the Sewage Treatment Plant (STP)
of Rio de Goa (Tata Housing Project) received from Madhukar J etley over e-
mail and telephone.

ii. ~The Rio de Goa is a residential complex consisting of 31 nos. studio
apartment, 120 nos. single bedroom apartments, 466 nos. double bedroom
apartments and 22 nos. triple bedroom apartment. There are total 14 nos. of
towers(Building Apartments) named as T1, T2, T3, T4, TS5, T6,T7, T8, T9,
T10, T11, T12, T12A, T13. '

ili. The capacity of the Sewage Treatment Plant is 360 KLD operated for the
sewage water from all the apartments mentioned above consisting of the
primary /secondary/ tertiary treatment.

iv. It was informed by the representative of the complainant that all the towers of
the complex are not in full occupancy.




Vi.

vii.

viii.

xi.

xii.
xiii.

xiv.

XV.

xvi.
xvii.
xviii.

xix.
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It was STP is located in the Basement of the Tower 12A and was in operation
at the time of inspection.

It was informed that the flow meter at the inlet of the STP has not been
provided. The flow meter at the STP outlet is provided.

However, the recent data of the flow meter at the STP outlet was not provided.
The data of the STP outlet maintained upto August 2022 was provided during
inspection. The data states that the daily treated water is approx. 25 KLD.

As informed by the representative of Rio de Goa, the treated water is utilized
for flushing as well as gardening purpose.

It was informed that the STP plants operates in three shifts. However,
representative of the complainant claimed that the STP do not operates in three
shifts.

The STP analysis report of treated water sample conducted by M/s Sadekar
Enviro Engineers Pvt. Ltd. was provided at the time of inspection. The
analysis report indicated that all the parameters were within the permissible
limit.

The Rio de Goa residential complex also has installed DG set of capacity 250
KVA. The stack sample port is provided. The recent stack emission report was
also provided during inspection. .

The treated water sample of the STP was taken for the analysis purpose.

The reports of the treated water sample indicate that the pH parameter is
below the permissible limit, BOD parameters are exceeding the permissible
limit. Also, the fecal coliform parameter is exceeding the permissible limit,

It was observed that there is exhaust fan provided inside the STP area and its
outlet duct is provided at the open terrace of the building (Approx. 30m from
the ground).

There are also two exhaust fans provided in the basement parking area near
the main door of the STP. It was informed by the representative of the Rio de
Goa that the exhaust fans are provided to keep the basement area ventilated.
However, strong foul smell was felt throughout the course of inspection.

It was observed that there was no natural ventilation available at the STP area.
It was also observed that the air freshener dispenser was installed inside the
lift of the tower 12A.

It was also observed that the garbage bins were kept in the basement of tower
12. The bins were filled with segregated waste.

It was informed that the wet waste is being composted through OWC and dry
waste is handed over to the waste collector. However, no recent data of waste
disposal was provided during the inspection.

44, Conclusion/Recommmendations:

i.
it.
1il.

The STP is located in Basement of the tower 12-A.
The garbage bins were filled with dry waste.
There was no natural ventilation available at the STP area.




Goa State Pollution Control Board

iv.  Itis recommended that data of the STP as well as the disposal of the waste
should be maintained regularly.

E
e

i
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Fig.3: Exhaust fan outlet duct is being provided at the opén terrace (Approx. 30m from the
ground).

Signature of the inspecting official: Vishwendra Naik
’ (JEE)



TS O-8004L2 045, isemma_
32240

o

v
AONIC
/

Palels  JigosEgs

> Biatdiconductodia site SuspeefiomonitaRngs, soomi o,
somplaint:

hiss nw% eé‘r’ﬁ;ﬁmmi@g&

o Therlateoff
‘m Ldeé iﬁﬁﬁ@f'ﬁs}%&fi’“‘i‘m Tﬁa

730 1 e b T S

01405

HEES



359 ”
i8]

i. It was observed that there was no natural ventilation available at the STP area,

J- It was observed that the garbage bins were kept in the basement of tower 12 were
filled with segregated waste. '

k. It was informed that the wet waste is being composted through OWC and dry
waste s handed over to the waste collector, However, no recent data of waste
disposal was provided during the inspection

WHEREAS, the “Board”, was in réceipt of an application bearing OCMMS ID: 1276483,
dated: 20/07/2022 from your establishment namely , M/s. Rio De Goa (Tata Housing praject),
for grant of Renewal Consent to Operate of the Board under the Water Act and the Air Act &
Hazardous Waste Authorization for Operation of Sewage Treatment Plant for Residential
Complex consisting of 31 nos studio apartment, 120 nos single bedroom apartments and 466 nos
double bedroom apartments and 22 nos triple bedroom,

WHEREAS, The carlier consent to operate was issued to your unit vide order no,
No.12/2021-PCB/907483/R0007209 dated 22/12/2021 and the same was valid for a period of gix
months from the date of issue of the said consent.

WHEREAS, observation as contained in the enclosed analysis report indicates that the
conditions stipulated in the order no. No.12/2021-PCR/907483/R0007209 dated 22/12/2021 are
not being complied and thereby operating your unit in violation of the provision of Water
(Prevention and Control of Pollution) Act, 1974and Air (Prevention and Conirol of Pollution)
Act, 1981,

WHEREAS, during the said inspection, the sample of Sewage Treatment Plant treated
water was also collected to verify the efficiency of the Sewage Treatment Plant. The analysis
report of the collected sample indicates that the parameters Biochemical Oxygen Demand (BOD),
and Faecal Coliform are exceeding permissible limits, thereby indicating that the STP is operated
inefficiently.

WHEREAS, observations as above indicate that you are operating the unit in violation of
the provision of the Water (Prevention and Control of Pollution) Act, 1974, and Air (Prevention
and Control of Pollution) Act, 1981,

- WHERREAS no industry/establishment can run without valid consent to establish/operate

under Air and Water Act and any operation carried out without such lawful consents is

deleterious to the environment in as much ag it frustrates the regulatory regime of law to prevent
and control envirenmental pollution.

NOW THEREFORE, in view of the above and in exercise of the powers to the
undersigned under section 33(A) read with section 25/26 of the Water (Prevention and Controj of
Pollution) Act, 1974, and under section 31(A) read with section 21 of the Air (Prevention and
Centrol of Pollution) Act, 1981, the management of the unit M/s. Rio De Goa (Tata Housing

Page 2 of 3
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project), Survey Neo. 215/1, Sancoale, Mormugao, Goa, is hereby directed to SHOW CAUSE

within & period of 15 days from the date of receipt of this notice, as to why the application for

grant of Renewal Consent to Operate of the Board under the Water Act and the Air Act &
Hazardous Waste Authorization should not be rejected the operation of your unit should not be
directed o be CLOSED/SUSPENDED and further disconnect the water and electricity
comnection for operating the unit in violation of the provision of the Water (Prevention and

Control of Pollution) Act, 1974, and Air (Prevention and Control of Pollution) Act, 1981.in a
manner that is causing environmental pollution in the vicinity.

TAKE NOTE, that failure to comply with the aforesaid notice will compel the Board to
initiate stringent legal action against you under the provisions of the Water (Prevention and
Control of Pollution) Act, 1974, and Air (Prevention and Control of Pollution) Act, 1981 without
further notice.

Issued on this -G day of March, 2023 - i

e
(Member Secretary ¥e)
Goa State Pollution Control Board

Te,
M/s. Rio De Goa (Tata Housing project),
Survey No. 215/1, Sancoale, MormugaoGoa.

Copy to:
1. Mr.MadhukarJetley, Tower 12A & 12, Rio de Goa Complex, Tata Housing
Project, Sancoale, Mormugao-Goa, Email: theheci @gmail.com.... for
informarion,
2. Office file.
Guard file.
4. Legal Section file.

W

Page 3 of 3
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Goa State Pollution Control Board QEHS- MME -F(10-03)

COMPLAINTS ASSESSMENT REPORT

Sub: Complaint regarding Immediate Inspection of Water in Two Swimming
Pools and Other polluted public areas Gym etc on top priority.

Ref:

As directed by Member Secretary the undersigned official of the Board along
with Mrs. Milagrina Colaco (FA) carried out an inspection on 24/04/2023, with
regards to the above mentioned subject.

Unit representative Mrs. Ruchika Luha (Asst General Manager, Mobile No.
8788991030), Mr. Rajiv Puri (Representative of the Complainant (Mobile No.
9657726522), and Mr. Divakhar Khatri (Chairman of the Tata Housing Society) were
present during the time of inspection.

1. Name, address & contact no. of complainant & date of complaint received:
Mr. Madhukar Jetley,
801/804 Tower 12A,
Survey No. 215/1, Sancoale Village,
Dabolim, Mormugao,
Goa 403726

2. Nature of Complaint :
i) Noise Pollution:
ii) Waste Water disposal: Yes
iif) Air emission:
iv) Solid waste disposal
V) Any other: :

3. Whether any previous complaint received, if yes, details: No

4. Whether any show cause notice/directions/letter for corrective if yes, provide details:
No

5. Name and address industry/unit against whom complaint is filed:
M/s. Rio De Goa (Tata Housing Project)
Survey No. 215/1, Sancoale Village,
Dabolim, Mormugao, Goa.

6. Product manufacturer: Operation of Sewage Treatement Plant for Residential
Complex consisting of 31 nos studia apartment, 120 nos 1BHK, 466 nos 2BHK and 22
nos 3BHK apartments.

7. Quantity of production: N.A.

8. Raw Material: N.A.

Page 1 of 4
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9. Machine/equipment installed: - N.A.

10. Approx production in last 2 months (based on receipts of purchase of Raw Materials,
orders and paymients received): Not Provided.

11. Man power requirement: 10
12. Status of operation of unit: Unit is operational
13. Site description and schematic sketch of site:- N.A.
14. Type of area: Residential
15. Distance of nearest residence/school/hospital/any prominent structure: 10 Mtrs
16. Distance of water body (Specify which if any): -N.A. |
17. Noise Pollution Control measures adopted: N.A.
18. Water consu_mption (meter reading of previous water supply bills : 100KLD
19. Waste watef generation: 80KLD
20. Disposal method: STP Plant of 360 KLD

21. Capacity of septic tank/soak pit/sewage treatment plant/effluent treatment plant: -
360 KLD '

22. Whether capacity sufficient (Yes/No): Yes
23. Electrical consumption:--
24, Solid waste generator:
25. Hazardous Waste: -
26. Permission from:
a) Local body: --
b) Health: --
c) Directorate of Industries, Trade and Commerce: -
d) Goa State Pollution control Board: Unit is operating without valid consent of
the Board '

27. Noise levels recorded at compound wall of unit;

28. DG Set capacity: -

Page20of4
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29
30

31

. Boiler capacity: NA
. Oven capacity: NA

. Furnace capacity: NA

32. Rotary Kiln: NA

33. Dust suppression Methods: NA

34
35

36.
37.
38.
39.
40.
41.
42,
43.
44,

. In case of Induction furnace: NA
. In case of sponge iron units: NA

Is ambient monitoring carried out (Yes/No): NA

Are reports submitted as per consent conditions (Yes/No): NA
Is environmental statement submitted (Yes/No): NA

Is water cess submitted (Yes/No): NA

Are all consent conditions complied with (Yes/No): NA

Is Bank Guarantee submitted (Yes/No): NA

If Yes, has the unit complied give details: NA

Some photographs for reference:

Additional Observations:

a) The Undersigned Mr. Vijay Kansekar (JEE) along with Mrs. Milagrina Colaco (JLA)

inspected the unit M/s. Rio De Goa (Tata Housing Project), Survey Npo. 215/1,
Sancoale Village, Dabolim, Mormugao, Goa on 24/04/2023.

b) Complaint is regarding Inspection of two Swimming Pools and Gym area for

polluted public areas.
Previous Main Consent was issued wide order no. 12/2021-PCB/907483/R0007209
dated 22/12/2021 valid up-to six months from date of issue of Consent.

d) Unit has applied for renewal of consent and application is in process with the Board

applied wide application no. 1276483 dated 27/04/2022.

e) Unit has installed Sewage Treatment Plant for Residential Complex consisting of 31

nos studia apartment, 120 nos 1BHK, 466 nos 2BHK and 22 nos 3BHK apartments
having capacity of 360KLD.

As per CPHEEO Water consumption is 409KLD and Waste Water Generation is
327KLD and Installed STP Capacity of 360KLD.

g) Treated water is used for Gardening, Flushing, Car Washing and Floor Washing
h) Unit has provided garden area of approx. 4223 sqmtrs.

As per records present occupancy was 10% only.

Page3of4
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i) As per records present water consumption is 100KLD and Waste Water generation
is approx. 80KLD, which is used for flushing and gardening.

k) Final Treated Water sample of STP was collected and Analyzed in Boards
laboratory analysis report indicates that all the analysed parameters of STP are well
within permissible limit Except Fecal Colifom where permissible limit is 100
MPN/100ml where as Test Report shows 2400 MPN/100ml.

I) Solid waste generated is Dry Waste of 330kg/day and Wet Waste generated is 495
kg/day. Dry Waste is collected by the Contractor of Village Panchayat and Wet
Waste is treated in OWC Machines within the Premises.

m) During inspection Main Swimming Pool Water Sample was collected and Analyzed
in Boards laboratory analysis report indicates that all the analyzed parameters of
Swimming Pool are well within permissible.

n) During inspection it was observed that Second Swimming Pool was not in operation
hence sample could not be collected.

o) Pollution inside the Gym area is not in purview of the Board, Hence not inspected.

p) Previously Board has inspected the unit and issued SCN to the Unit however
detailed reply to the SCN not yet filed.

45, Conclusion and Recommendations:

Name and Designation of the Inspecting Board Official: Mr. Vijay Kansekar (JEE-GSPCB)

Signature:

VeSrlfled )By (Name and Designation of the Board Official): Mr. Sanjuv Joglekar (SEE-
GSCPB

Signature:

Page4 of 4
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Email

Email ' ' Goa PCB

""""" Orter - T

Fwd: Regarding action taken in matter of incorrect STP installation by Tata
housing & misleading GSPCB since long

From : Member Secretary GSPCB <ms-gspeb.goa@nic.in> Tue, Sep 05, 2023 01:01 PM

Subject :-Fwd: Regarding action taken in-matter of incorrect
STP installation by Tata housing & misleading
GSPCB since long

ol
To : Goa PCB <mail.gspcb@gov.in> ,L /\,
' i

----- Forwarded Message -----

From: madhukarjetley@gmail.com

To: "Chairman GSPCB" <chairman-gspcb.goa@nic.in>, “Member Secretary
GSPCB" <ms-gspcb.goa@nic.in>, "Sanjeev Joglekar"” <see-gspcb@nic.in>
Sent: Monday, September 4, 2023 8:23:11 PM

Subject: Regarding action taken in matter of incorrect STP installation
by Tata housing & misleading GSPCB since long

The Chairman

Goa state pollution control board
Goa

This is te very humbly bring to your kind attentien that STP problem: has.
existed since 2822 after it came to light soon after owners started
coming to complex after Covid 19 restrictions were eased but Tata

housing builder never paid attention to resolve rather mislead owners. by
installing room fresheners . bottles ih lifts and common areas wherever
odour smelt very bad but it lasted for very short period of time
befooling owners it was disaster waiting to happen sooner

Ultimately we had to approach then GSPCB who did inspection as I had
Spoken to Mr Nilesh Cabral Minister on few occasions & you too but
despite notices issued under relevant sections of GSPCB act Tata housing
didn’t respond correctly and failed to appear in further hearings & has
mislead regarding transferring to Society which is Factually incorrect
without conveyarice deed been done yet the problem corttinues until date
and has been not rectified by Tata housing for which GSPEB-needs to take
strict action as requested one week ago by ourselves as several owners
were present in Goa complex on 27/8/2823 who took note i RGN &
complained to society in its AGM were hopeful as assured dndersigned
complainant that GSPCB is taking some timely action to ask -builder Tata
housing who had incorrectly without permission. installed
running it since more than twe years since 2021 but no a
taken by GSPCB & ask why is STP running without pePmi:ss i
intimated to GSPCB

However we shall be compelled to have
hnpsJ/en:arl.gov.in/hlpnnlmess.ago?m:C.-123 117812

the matter raised in upcoming
=Asia/Kolkala&xim= 1

,bqf,[ v




hllps:l/emaII.gov.ir\lhlprinlmessage?id=C:- 1281178 z=Asla/KolkataSxim=1

assembly session as we beiiéved GSPCB would resolve itself so couldn’t
raise in last session but shall raise the question on behalf of all 639
owners as to why protection is being given to illegally running STP
plant without permission as no action has been taken while we patiently
waited for GSPCB to take necessary action without allowing any further
opportunity to Tata housing who only buys time and does nothing to solve
the everlasting problem since installation of illegally running STP
plant at twice inspected site by GSPCB team & reports received

051002023 16 23 379 Em;' %b‘(tb

It is therefore humbly requested to kindly take urgent steps .and have
the illegally installed and run STP plant immediately and allow relief
to owriers causing damage to their health without any further delays &

save owners families daily suffering from unhealthy netting out of STP
Warm Wishes

Madhukar Jetley

Former Minister of state

Former Memebr Legislative Council
Govt of Uttar Pradesh

India

9811191313
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3
Personal Hearing in the matter of complaint regarding‘ foul smell from the Sewage
treatment Plant (STP) of Rio De Goa (Tata Housing Project)
Ref: Email dated 08/09/2023 and letter Ref.N0.2023/GSPCB/Letter/ 22933/Tech/12904 dt.
08/09/2023 '
Sr. Date Proceedings . Parties
No.
1, 27/09/2023 | Shri Madhukar Jetley, (Complainant) has
remained present today.
&) Representatives of M/s, Rio De Goa (Tata
Housing Project) Survey No, 215/1, Sancoale
,Mormugao Goa (Email:

ruchika@tatareality.in) have failed to remain
present today inspite of due service vide
email dated 08/09/2023 and letter
RefN0.2023/GSPCB/Letter/
22933/Tech/12904 dt. 08/09/2023

Shri Jetley has set out in brief his grievance
as follows;

1. The Complainant Shri Madhukar
Jetley, states that the Representative of Tata
Housing have deliberately remained absent
for all Personal Hearing conducted by the
N Board in the matter

2. He stated that the STP in question is being
operated without Consent to Operate of the
Board and is continuing to cause serious
Environmental Pollution and foul odour in
the vicinity.

3. He stated that the Board must take an
immediate decision in the matter of illegal
operation of the STP plant and that is causing
pollution. '

4. He refers to the email dated 27/09/2023
sent to the Board today, in which he refers to
copy of the minutes of the meeting held on
28/08/2021 with representative of Tata
Housing in which they acknowledged the fact
of pollution being caused by the Sewage
Treatment Plant. _

5. He stated that the Board should either
insure the stoppage of the plant or impose
adequate penalty under Polluter Pay Principal
dpon the M/s. Rio De Goa (Tata Housing
Project.
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on hearing the parties Member Secretary
dited that appropriate decision will be taken

-in the matter and communicated to the parties |

Member Secretary
Goa State Pollution Control Board
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ATTENDENCE SHEET

PERSONAL HEARING WITH REGARD TO COMPLAINT RECEIVED
REGARDING ISSUE OF FOUL SMELL EMANATING FROM THE SEWAGE
TREATMENT PLANT (STP) OF RIO DE GOA (TATA HOUSING PROJECT) HELD
ON 27/09/2023 AT 3.00 P.M IN THE BOARD CONFERENCE HALL, SALIGAO

SR. NO.

NAME OF THE PERSON
PRESENT

DESIGNATION

SIGNATURE

)
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GOA STATE POLLUTION CONTROL BOARD

R P MG EIE R

(An ISO 9001-2015, ISO 14001:2015, ISO 45001:2018 Certified Board)

Phone Nos : 0832- 2407700, PRI Email Ids: i o
: Ch , GSPCB: chairman-gspcb.qoa@nic.in
2407701’ 2407703 St Me?’rzgan;:gecretary, éS?’ICB: ms-gspeb.goa@nic.in
““{,“‘f"!’.’ Office: mall.gspch@aov.in
No.12/2022-PCB/1276483/R0009753 Date: 04/10/2024

Renewal of Consent to Operate under Section 25/26 of the Water (Prevention & Control of Pollution)
Act, 1974 & under Section 21 of the Air (Prevention & Control of Pollution) Act, 1981 and under Rule
6(i) of the Hazardous And Other Wastes (Management and Transboundry Movement) Rules 2016 as
amended thereafter.

—={To be referred as Water Act, Air Act and HW (M& T) Rules respectively]

RENEWAL OF CONSENTTO OPERATEAND AUTHORIZATION is hereby granted to:

M/s. RIO DE GOA (TATA HOUSING PROJECT).
(Red Category) '
(Represented By: Shri. Ajit Radhakrishna Kini)

Survey No. 215/1,
Sancoale,
Mormugao - Goa.

Located in the area declared under the provisions of the Water Act, Air Act and Authorization under the

provisions of HW (M, H& T) Rules, subject to the provisions of the. Act and the Rules and the Orders that may
be made further and subject to the following terms and conditions:

1. This Renewal of Consent to Operate and Authorization is issued in supersession of the earlier Consent -

Orders issued vide Order No. 12/2021-PCB/907483/R0007209 22/12/2021 is validuptosix months
from the date of issue of this consent.. :

2. ThisRenewal of Consent to operate and Authorization is valid for the operation of*

Sr. No Description Quantity
1. Residential Complex consisting of 31 . nos studio ———-
apartment, 120 nos single bedroom apartments and 466
nos double bedroom apartments and 22 nos triple

bedroom. ‘

3. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE WATER ACT:

@) The daily quantity of effluent from the Residential Complex (sewage & sullage) shall not exceed
327K1L.D. '

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(i) Sewage Treatment:

The unit shall provide comprehensive sewage treatment plant (360 KLD capacity) consisting of bar
screen, equalization tank, MBBR reactor and dual media filteration unit and tertiary ultra filtrations
as is warranted with reference to influent quality and operate and maintain the same continuously so
as to achieve the quality of the treated effluent to the following standards:

pH Between 55&9.0
Suspended Solids Not to exceed Not more than 20
BOD, 3 days, 270 C Not to exceed 10 mg/l

COD Not to exceed 50 mg/1

Oil & Grease Not to exceed | 10mg/1

NH4-N Not to exceed S5mg/l

N-total Not to exceed 10mg/1

Fecal Coliform Less than 100 MPN/100ml

(iii) Sewage Disposal

The treated effluent shall be recycled to the maximum extent and remaining shall be used on land for . .

gardening. There shall not be any discharge outside the unit premises.

(iv) A good house-keeping shall be maintained within the factory premises. All pipes, valves and drains
shall be maintained in leak-proof condition. Floor washings shall be maintained to the effluent
collection system only and shall not be allowed to find way in open areas.

(v) Non-Hazardous Solid Waste:
All the Solid wastes arising in the premises shall be properly classified and disposed off to the
satisfaction of the Board.The total quantity shall be segregated and treated as follows:

Sr.no. | Type of segregated solid | Quantity Disposal
waste :
1. Wet Waste 495 kgs/day | Composting within premises
2. Dry waste 350kgs/day |To be given to Panchayat appointed
‘ contractor or Goa Waste Management
Corporation

(vi)  The unit should implement rain water harvesting and ground water re-charge measures in
consultation and approval of the Water Resource Department, Govt. of Goa and Directorate of
Industries, Trade and Commerce, Govt. of Goa.

(vii) The unit should have zero discharge policy. ie, the treated waste water may be re-used in
process/green belt development /or any other use as deemed fit by the unit with due permission
from the Board.

(vii) The unit should maintain machinery/equipment/facility for converting bio-degradable
/organic waste generated from the unit to compost so as to meet the standard for compost
prescribed in the Solid Waste Management Rules, 2016 as amended.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligac-Bardez Goa-403511
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(ix) The unit shall maintain and operate Oil and Grease Trap for effluent arising from its kitchen
and shall have to comply with the ‘General Standards for Discharge of Environmental
Pollutants Part-A: Effluents’ notified under Schedule-VI

4. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE AIR ACT: . '
() The unit shall maintain and operate air pollution control system of adequate capacity for the following

==(iii)

equipments
Sr.No. | Name of | No of | Capacity | SO, NO, |[HC |[CO |PM
Equipments/ Installation Kg/Hr -
Installation (g/kw-hr)
1. - | D.GSet 1 250KVA | --- 9.2 1.3 |35 0.3
D.G Set 1 500 KVA | - 9.2 13 [3.5 0.3
(if) The unit shall erect the chimney(s) of the following speciﬁcatiohs: v
Sr. No | Chimney attached to Height
1. D.G Set of 250 KVA 4.5Mts
2. D.G Set oF 500 KVA 4.5 Mts
The unit shall observe the following standards:-
Sr. No | Type of fuel Quantity /hr
1. H.S.D for250 KVA 35litres/hr
2. H.S.D for500 KVA 85litres/hr

(iv)  The Stack Port Hole and Platform is to_be designned as per CPCB guidelines Method 1 Part 1 of
Stack Monitoring — Material & methodology for isokinetic sampling.

(v)  The unit should comply with all the standards for D.G. Sets prescribed at Sr. no. 94, 95 and 96 of
Schedule I of the Environment (Protection) Rules, 1986.

(vi) The unit should carry out emission monitoring from the stacks once in a year from a laboratory
recognized by Ministry of Environment and Forest under the Environment Protection Act, 1986 and the
result shall be submitted to this Board.

(vi) The unit shall take adequate measures for control of noise levels from its own sources within the premises
in respect of noise. The limits are as follows

Category of Area/.-Zone - Limits in dB (A) Leq

Day time Night time
Industrial Area 75 : 70
Commercial Area 65 55
Residential Area 55 ‘ 45
Silence Zone . , 50 40

Day time is reckoned between 6 a.m. to 10 p.m. and night time is reckoned between 10 p.m. to 6 a.m,

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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5. CONDITIONS REQUIRED TO BE COMPLIED UNDER THE HAZARDOUS AND OTHER
WASTES (MANAGEMENT & TRANSBOUNDRY MOVEMENT)RULESAS AMENDED IN 2016:

(D  The unit is hereby granted authorization to operate a facility for collection, storage and disposal of
hazardous wastes as specified below:

Sr. No Category | Type of waste Quantity ‘Mode of disposal

1. 5.1 Used /Spent Oil | 0.250 To recycler registered with CPCB and

MT/Annum having valid authorization of SPCB

(ii) The authorization shall comply with the provisions of the Environment (Protection) Act, 1986 and the
rule made there under.

(iii) The person authorized shall not rent, lend, sell or transfer or otherwise transport the hazardous waste
without obtaining prior permission of the Goa State pollution Control Board.

(iv) Any unauthorized change in personnel, equipment or working conditions as mentioned in the hotel unit
by the person authorized shall constitute a breach of his authorization.

(v) Itis a duty of the authorized person to take permission of the Goa State Pollution Control Board to close
down the facility.

(vi) The inner bottom surfaces of the tank shall be impervious enbugh to prevent leakage or seepage of these
wastes into the sub surface soil or ground water.

(vii) The occupier shall maintain a manifest system as per Rule 19 for disposal of hazardous wastes to ensure
that these wastes are delivered to the designated facility preventing pilferage and clandestine disposal due
to unforeseen events that may occur during transit.

(viii) The manifest shall be endorsed by the dispatcher, transporter and receiver of hazardous wastes.  The
endorsed copy shall be furnished to the Goa State Pollution Control Board.

(ix) Under any circumstances the hazardous waste shall not be disposed to unauthorized facilities.
(x)  The occupier shall maintain the records for collection, storage and disposal of hazardous waste in Form 3

of as per Hazardous And Other Waste (Management & Transboundary Movement) Rules 2016 as
amended thereafter.

(xi) The occupier shall furnish monthly returns for collection, storage and disposal of hazardous waste
through online OCCMS systems.

The unit shall put up an online board (minimum size 6x4 Feet) at prominent location near the main gate
providing details as follows in English and Konkani languages -

Hazardous Waste category number.

Hazardous Waste quantity number.

Treatment facility for each category.

Mode of disposal for each category.

Hazardous Waste Authorization number, date and validity period.

Water Consent number, date and validity period.

Air Consent number, date and validity period.

Quantity and Nature of Hazardous Chemicals being used.

llllllilg
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(xiii) The occupier shall ensure that the Hazardous Wastes are not allowed to be stored for more than 90 days.

(xiv) The unit shall submit online annual returns in prescribed format on or before 30 June of every year.

6 GENERAL CONDITIONS:

(i) The unit shall not change or alter the quantity, quality of discharge, temperature or the mod.e c.>f the
effluent/ emission or hazardous wastes or control equipments provided for without previous permission of
the Board.

(i) The unit shall provide facility for collection of samples of effluent, air emissions and hazardous wastes to
the Board staff.

(iii) An application in prescribed form along with the prescribed fees for renewal of Consent shall be
submitted at least 60 days before the expiry of validity of this Consent. An application for renewal of
Consent submitted after expiry of the validity shall accompany with penalty of 50% of the Consent fees in
addition to the prescribed consent fees.

—{iv) The Board shall be forthwith informed of any accident or unforeseen event involving discharge of any
poisonous, noxious or polluting matter into a stream or well or 6n land or into the atmosphere, as result of
such discharge water/ air is being polluted.

(v) This Consent to Operate is granted without any prejudice to any of the permission(s) required under any
law, by laws and regulations in force and this Consent to Operate is confined to matters arising out of the
Air Act and Water Act only

(vi) The Board reserves the right to amend or add any conditions in this consent and the same shall be binding .
on the applicant.

(vii) The unit shall submit to this ofﬁce the Environmental Statement Report in Form V for the Financial Year
ending April to March by 30 September of the succeeding year as per the provisions of the rule 14 of the
Environment (Protection) (Second Amendment) Rules, 1992.

(viii) Reliable flow meter shall be installed to maintain record of water consumption/waste water generation per
day. The records so maintained shall be made available to the Board officials whenever required.

==(ix) The industry shall bear the cost of analysis / monitoring in case of complaints received by the

Board/ re-inspections due to non-compliances observed by the Board & monitoring carried by
the Board.

(x) The unit shall submit the details of the Public Liability Insurance Pohcy under the PLI Act 1991, to the
Board office as applicable.

(xi) The unit shall submit returns for disposal of batteries under the Battery Waste Management Rules 2022 as
amended thereafter, if applicable.

(xii) The unit shall submit returns for disposal of e - waste under the E- Waste Management Rules 2022 as
amended thereafter, if applicable.

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xiv)

(xv)
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The unit shall submit returns for disposal of plastic waste under the Plastic Waste Management Rules
2016 as amended thereafter, if applicable.

The unit shall comply to the Guidelines and DUST Mitigation measures in handling Construction
material and C & D waste issued by central Pollution Control Board and are placed on Board

website goaspcb.gov.in

The unit shall comply to the Circular issued by the Board regarding Mechanism/Guidelines for
Control of Pollution and Enforcement of Environment norms at individual establishments and the
area/cluster of Restaurants/hotels/motels/banquets etc. in view of the NGT Order in OA No
400/2017 dated 10/06/2021 and as amended thereafter.

(xvi) The import, stocking, distribution, sale and use of single use plastic, including polystyrene and
expanded polystyrene, commodities as stated in the Plastic Waste Management (Amendment) Rules,
2021 is prohibited. '

(xvi)) The unit has to obtain no objection certificate from the Central Ground water Authority, or the
concerned state authority for any ground water abstraction, if applicable.

®

(i)
(iif)
(iv)

)
(vi)

(vi)
=(viii)
(ix)

®

(xi)

SPECIFIC CONDITIONS:
The unit shall stabilize the STP and bring the fecal coliform within the permissible limits

The unit shall install ultra-filtration system for the tertiary treatment of the waste water.
The unit has to make ozonator functional.

The unit has to install electronic flow meter for the STP treated and raw water line, toilet flushing,
gardening and peripheral garden area.

The unit has to install water evaporators to evaporate excess treated water.

Peripheral garden of 600mmx600mm bed around compound wall with plantation, drip irrigation
and pump at the STP has to be installed. '

Logbook of the wet waste and dry waste has to be maintained.
The STP has to be operated by skilled operators and through agency empaneled by the Board.

The unit has to comply with the above specific conditions within six months and submit
compliance to the board.

The unit shall submit BG of Rs. 32,00,000/- (Rupees Thirty Two Lakhs only) within 15 days valid
for a period of six months from the date of issue of the Consent for complying to consent condition
nos 7(i) to 7(ix). '

The unit shall comply to the condition no 7(i) to 7(viii) within three months of issue of the consent
and submit compliance report to this office. '

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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(xii) The unit shall submit a plan and feasibility to shift the STP within a period of six months and

submit compliance report to this office towards the sami:

(xiii) The Unit should provide online real time approved methodology of water monitoring system on
final treated outlet of the STP to monitor aforementioned parameters of STP outlet and provide
online connectivity of the same to the Board.

To,

M/s. RIO DE GOA (TATA HOUSING PROJECT).
(Represented By: Shri. Ajit Radhakrishna Kini)
Survey No. 215/1, Sancoale, ’

Mormugao - Goa.

Copy to:- 1 Accounts Section. 2 Concerned File. 3 Guard File
Received Consent fee of: The capital Investment of the unit is Rs. 248.34 Cr.
Receipt No. Amount Date
360 Rs7,55,000 Air & Water Consent fees 18/05/2019
27 Rs. 2500/- Air & Water Consent fees 06/06/2019

H | Digitally slgned by
Sh ami la Dos Shamila Dos Milagres

Milagres onteiro
. /. ~Dater2024.10.04
Monteiro 16:17:34 +05'30
(Dr. Shamila Monteiro)
Member Secretary

Goa State Pollution Control Board

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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Goa State Pollution Control Board QEHS-CIE-F(06-03)
CUSTOMER FEEDBACK

' (o
Dear Citizen / Customer, % 9"\{
We appreciate you for sparing a few minutes for giving us your valuable feedback on our services

Name: ............

Contact ..... erttetsuesesnresntasansaesstranrarernesabessssnaesrasnasorrrsnns ereeeesssnseressaraeesnunes s ensannnn

AQATESS. 11t vurestvetinreenerentatereneaseressenneaeesssnserrasensansesnstsssssssnssssstessnnsetssnnsnssensrenennnsnnsensossmsmesesenrsssonss

...............................................................................................................

Are you aware that service standards are included in the Citizen’s Charter as available on Board’s website :www.goaspcb.gov.in?
Yes : No
Ifyes, is the Citizen Charter simple and easy to understand?

— Yes D No D

Description of service delivery parameters Excellent | Good | Fair | Average | Poor | Reason for ‘grading

(Consents/Authorisation/RTI’s/Complaints etc.)

Time taken to deliver service in comparison to

service standards mentioned in Citizen’s Charter

Quality of service (accuracy, completeness)

Knowledge of dealing hand / staff regarding

services/schemes

Courtesy of staff

Board’s response in view of your query/requirement

is to your satisfaction

Date of your visit to the office and your overall

==xperience

Suggestions for improvement, if any

Signature & date

To,

The Member Secretary,

Goa State Pollution Control Board,
Near Pilerne Industrial Estate,
Opposite Saligao Seminary,
Saligao, Bardez, Goa. 403511

%* Please note that your feedback is considered essential for overall improvement and development of Board fanctions in
service of environment,

Near Pilerne Industrial Estate, Opp.- Saligao Seminary, Saligao-Bardez Goa-403511
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INSPECTION REPORT

Sub: Telephonic Complaint regarding foul smell and improper operation of the Sewage
Treatment Plant (STP) of M/s.Rio de Goa (Tata Housing Project).

Ref: Office Order:No.1/94/24-PCB/Tech/23746
As directed, the undersigned officials of the Board Mr.Siddhant Prabhu
Dessai(Jr.Env.Engineer) alongwith Mrs.Luiza D’Silva conducted a site inspection on
03/01/2025 with regards to the complaint received by the Board.Housing society
Manager Mr.Joel Fernandes,Resident of the Complex Mr.Rajiv Puri; Mr.Antonio
Figuerido(Facility Manager) were present at the time of Inspection.

1. Name, address & contact no .of complainant:
Mr.Madhukar Jetley,

Towerl2A &12,Rio de Goa Complex,
Tata Housing Project,Sancoale,Mormugao-Goa.

2. Nature of Complaint :
a) Noise pollution:- No .
b) Waste Water disposal : Improper operation of STP.
¢) Air emission: - No
d) Solid waste disposal: - No
e) Any other: - Foul smell.

3. Whether any previous complaint received, if yes, details: - Yes

4. Whether any show cause notice/directions/letter for corrective if yes,
provide details: -Directions issued under Air Act and Water Act on
12/11/2024 to show cause why Consent should not be revoked for fasiling to
submit Bank Guarantee.

5. Name and address of industry/unit against whom complaint is filed:
Sewage Treatment Plant operated by the builder,
Rio de Goa(Tata Housing
Project),Sy.No.215/1,Sancoale,

Mormugao-Goa.

6. Product manufactured: -

7. Quantity of production: : -

8. Raw Material: N.A
9. Machine/equipment installed: -

10. Approximate production in last 2 months (based on receipts of purchase ofraw
materials orders and payments received) : N.A

11. Man power requirement: 3 (1 Operator for each shift)

o5\ &
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12. Status of operation of unit: In Operation %D / ¢
13, Site description and schematic sketch of site: NA %
14. Type of area: Residential
15. Distance of nearest residence/school/hospital/any prominent structure:
Approx. 25-30 meters
16. Distance of water body (Specify which if any) : -
17. Noise Pollution Control measures adopted : -
18. Water consumption (meter reading of previous water supply bills): No
records:,- .
19. Waste water generation: 327 KLD as per CTO.
20. Disposal method: STP
21. Capacity of septic tank/soak pit/sewage treatment plant/effluent
treatment plant: -360 KLD
22. Whether capacity sufficient (Yes/No): Yes
23. Electrical consumption:GED
24. Solid waste generated : '
a) Type: -Dry and Wet Waste
b) Quantity: -350 Kgs/day and 495 Kgs/day.

¢) Disposal: -Dry waste disposed through local VP and Wet waste composted
within the premises.

25. Hazardous Waste : -
26. Permission from:
a) Local body: -NA.
b) Goa State Pollution Control Board: Consent to Operate issued on
4/10/2024 valid upto six months.
27. Noise levels recorded: NA
28. DG set capacity : NA
29. Boiler Capacity : NA
30. Oven capacity : NA
31. Furnace capacity:NA
32. Rotary kiln: NA
33. Dust suppression methods: NA
34. In case of Induction furnace: NA
35.In case of sponge iron units: NA
36. Is ambient monitoring carried out (Yes/No) : NA
37. Are reports submitted as per consent conditions (Yes/No) : NA
38. Is environmental statement submitted (Yes/No): NA
39, Is water cess submitted (Yes/No): NA
40. Are all consent conditions complied with (Yes/No): NA
41. Is Bank Guarantee submitted (Yes/No): NA
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42. If yes, has the unit compliéd, give details: NA

43. Additional observations:

1.

i

iii.

iv.

vi.

Vil

Complaint with respect to foul smell and improper operation of the Sewage
Treatment Plant (STP) of Rio de Goa (Tata Housing Project) received from
Madhukar Jetley over telephone.

Rio de Goa (Tata Housing Project) is a residential complex consisting of 31 nos.
studio apartments, 120 nos. single bedroom apartments, 466 nos. double
bedroom apartments and 22 nos. triple bedroom apartment. There are total 14
nos. of towers(Building Apartments) named as T1, T2, T3, T4, T5, T6,T7, T8,
19, T10, T11, T12, T12A, T13.

Sewage Treatment Plant of capacity 360 KLD is installed for the Treatment of
the Domestic waste water generated within the complex premises. The said STP
is located in the Basement of Tower 12A.As informed,the occupancy of the
Complex. at the time of Inspection was 60 %.

At the time of Inspection STP was operational(Refer Fig.2,3).The STP is being
operated in 3 shifts.Cleaning/Sludge Removal of Bar Screen ; Equalization tank
and Final Treated water Tank was in progress at the time of Inspection(Refer
Fig.1).It was informed by the Housing Society representatives present at the
time of Inspection that the said cleaning has been started 2 days prior to the date
of inspection.It was also informed that the Sand and Carbon Filters have recently
been replaced(Refer Fig.4).Final Treated Water Sample of the STP was
collected at the time of Inspection and analysed in the Board’s Laborartory.As
per the Sample Test Analysis Reports ,BOD,COD,Ammonical Nitrogen,N-
Total,Fecal Coliform and Total Suspended Solids parameters are exceeding the
permissible limits.The cleaned/removed sludge was seen to be stored in the
room located near the STP(Refer Fig.5).As informed,The said sludge is being
used as manure for the Garden and some is disposed through Tankers.No major
Foul smell was felt in the Basement where the STP is located at the time of
Inspection.The Oil Removal tank was also seen to be filled with sludge(Refer
Fig.6). .

Raw water line valve was seen to be open at the time of Inspection supplying
raw water to The Flushing tank located in the Basement(Refer Fig.8). It was
informed that due to the cleaning of the said tank, raw water is being supplied to
the Flushing Tank to ensure clean water is being supplied though the flushing
line for Flushing. Water sample from the Flushing Tank located on top of tower
12A (Refer Fig.9)supplying water for Flushing was collected at the time of
Inspection.As per Test Analysis Reports, pH-7.24,BOD-4.8 mg/l,COD-20
mg/l,Ammonical Nitrogen-3.71 mg/l,N-Total-12.33 mg/l,Fecal Coliform-5400
MPN/100ml and Total Suspended Solids-10 mg/1,0il and Grease<10 mg/l.
Exhaust System has been provided in the Basement area where STP is located,
outlet of which is directed above the roof of Tower 12A(Refer Fig.10).Also
Exhaust Fans are provided throughout the Basement Area(Refer Fig.11).

There is a opening from the Basement area(Refer Figs.12,13) where STP is
located which extends from the Basement area till the top of the tower.The
rooms in Tower 12A are located adjacent to this opening.Foul smell and
emissions from the STP Treatment process escape through this opening



Viii.

396

spreading in the éntire Tower 12A.Théré is no natural ventilation in the
Basement area where STP is located.

Flow meter for the Inlet of the STP has not been provided.Flow meter for the
outlet has been provided.Flow meter readings of only December 2024 were
produced at the time of Inspection.As per the said readings the Quantity of
treated water through the outlet varies between 30KLD — 90 KLD. The Treated
water is utilized for Gardening and Flushing.2 DG sets of capacities 250 KVA
and 500 KVA are installed with stacks and sampling port.Latest Stack emission
analysis report was produced at the time of Inspection.

Dry waste generated is collected in Bins and segregated in a separate area and
disposed through the local VP, Wet waste is composted in the OWC within the
premises.Shredder is also installed to shred Tree/Garden waste.

The STP is presently operated by the Builder(M/s. Rio De Goa(Tata Housing
Project)).No documents regarding conveyance for the transfer of ownership
from Builder to Housing Society were produced at the time of Inspection.

44, Conclusion/Recommendations:

Xii.

xiii.

xiv.

STP located in the Basement of Tower 12A Is not being operated/maintained
scientifically.No Tertiary Treatment has been provided.As per the Water Sample
Test Analysis Reports, BOD,COD,Ammonical Nitrogen,N-Total,Fecal Coliform
and Total Suspended Solids parameters are exceeding the permissible limits.

At the time of Inspection,Cleaning/Sludge Removal of Tanks(Bar Screen ;
Equalization tank and Final Treated water Tank) was under progress.

The Flushing Tank was seen to be supplied with Raw water as the cleaning of
the said tank was under progress. Water sample from the Flushing Tank located
on top of tower 12A supplying water for Flushing was collected at the time of
Inspection.As per Test Analysis Reports, pH-7.24,BOD-4.8 mg/l,COD-20
mg/l,Ammonical Nitrogen-3.71 mg/lN-Total-12.33 mg/],Fecal Coliform-5400
MPN/100ml and Total Suspended Solids-10 mg/1,0il and Grease<10 mg/l.

Foul smell and emissions from the STP Treatment process escape through the
opening(from the Basement area where STP is located which extends from the
Basement area till the top of the tower) spreading in the entire Tower 12A.There
is no natural ventilation in the Basement area where STP is located.









Inspecting Official:

'SIDDHANT PRABHU DESSAI(JEE)
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INSPECTION REPORT

Sub: Complaint regarding release of waste water contaminating well water.

Ref:

1.

3

Office Order:No.1/94/25-PCB/Tech/2708

As directed, the undersigned officials of the Board Mr.Siddhant Prabhu
Dessai(Jr.Env.Engineer) alongwith Mrs.Luiza D’Silva (JLA) conducted a joint site
inspection on 13/05/2025 with regards to the complaint received by the Board. PHC
Officials Dr.Tejan Lotlikar (MO In charge) and Mr.Bhaskar Yadav(Sanitary-Inspector)
were present at the time of Inspection.No Officials from VP Sancoale were present at
the time of Inspection.Housing society Manager Mr.Joel Fernandes was present at the
time of Inspection.

Name, address & contact no .of complainant:
Mr.Shivram Vaman Naik
H.No.47,Zorint,Sancoale,
P.0O. Cortalim,Mormugao-Goa.
9423059720
Nature of Complaint :
a) Noise pollution:- No
b) Waste Water disposal : Yes.
c) Air emission: - No
d) Solid waste disposal: - No
e) Any other: - No

Whether any previous complaint received, if yes, details: ~Yes

Whether any show cause notice/directions/letter for corrective if yes,
provide details: -Directions issued under Water Act on 16/04/2025 to shift the
STP and to pay Environmental Compensation of Rs.1,73,25,000/-.

Name and address of industry/unit against whom complaint is filed:

M/s. RIO DE GOA (TATA HOUSING PROJECT),

Sy.No.215/1,Sancoale,

Mormugao-Goa.

Man power requirement: 3 (1 Operator for each shiff)

Status of operation of unit: In Operation

Site description and schematic sketch of site:

Red Circle shows the location of the well
Red Arrows shows the Waste water Dischargepoints



9. Type of area: Residential
10. Distance of nearest residence/school/hospital/any promment structure:
Approx. 25-30 meters
11. Distance of water body (Specify which if any) : -Approx.450 meters from Zuari River
12. Water consumption (meter reading of previous water supply bills): No records
produced
13. Waste water generation: 327 XLD as per CTO.
14. Disposal method: STP
15. Capacity of septic tank/soak pit/sewage treatment plant/effluent
treatment plant: -360 X1L.D
16. Whether capacity sufficient (Yes/No): Yes
17. Electrical consumption:GED
18. Solid waste generated :
a) Type: -Dry and Wet Waste
b) Quantity: -350 Kgs/day and 495 Kgs/day.

¢) Disposal: -Dry waste disposed through local VP and Wet waste composted
within the premises.

19. Hazardous Waste : -
20. Permission from:
a) Localbody: -NA.
b) Goa State Pollution Control Board: Consent to Operate issued on
4/10/2024 valid upto six months.Unit is operating without obtaining valid
Consent to operate of the Board.
21. Noise levels recorded: NA
22. DG set capacity : 250 KVA and 500 KVA
23, Boiler Capacity : NA
24. Oven capacity : NA
25, Furnace capacity:NA
26. Rotary kiln: NA
27. Dust suppression methods: NA
28. In case of Induction furnace: NA
29. In case of sponge iron units: NA
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30. Is ambient monitoring carried out (Yes/No) : MNA .

31. Are reports submitted as per consent conditions (Yes/N 0) : No
32. Is environmental statement submitted (Yes/No): No

33. Is water cess submitted (Yes/No): No

34. Are all consent conditions complied with (¥ es/No): No

35. Is Bank Guarantee submitted (Yes/No): No

36. If yes, has the unit complied, give details: NA

37. Additional observations:

i, Complaint regarding release of waste water contaminating well water.Upon
reaching the site, the Board officials alongwith PHC Officials and the
complainant carried out site inspection wr.t the above mentioned complaint.

i,  Bvidence of waste water discharge from M/sRio de Goa (Tata Housing Project)
from 2 Different points from the premises of the said umit was
observed Evidence of waste water discharged from Point 1 flowing down the
Hill and reaching the area near the Complainants House and Well was
observedNo Flow of discharge of waste water was seen at the time of
Inspection.However,evidence of waste water discharged previously Wwas
observed.It was informed by the Complainant that the waste water is being
discharged at night.The opening of Point 1 was not visible as it was covered
with Dry waste and tree/garden waste.Upon clearing the said waste water logged
within the said waste was uncovered(Refer Figs.1 and 2).Figs.3 and 4 shows the
evidence of waste water flowing down the Hill and Reaching the area near
complainant’s house.

iii. Evidence of waste water discharged from Point n was seen to be coming from
the premises of M/s.Rio de Goa (Tata Housing Project) through an internal pipe
from beneath the road adjacent to the said unit (Refer Fig.5).Fig.6 shows the
evidence of discharge from the above mentioned pipe flowing down the hill.

jv. ~ Next M/s.Rio de Goa (Tata Housing Project) was inspected to find the source of
G the waste water discharge.The Representaive of M/s.Rio de Goa (Tata Housing
4 Project) informed that the said waste water discharge is through seepage/leakage
from the swimming pool balance tank and circulation system. It was informed
that the seepage/leakage from the said system was entering an old construction
seepage conduit (Refer Fig.7) located beneath the pool and the said seepage of
pool water through the conduit was entering the storm water drainage system
leading to the discharge of pool water from 7 Nos. discharge points as
mentioned above outside the premises of the unit. The Plan of the Residential
Complex showing the pipelines /Storm water Drainage system was not produced
at the time of Inspection which could verify the above mentioned facts. '
v. M/s.Rio de Goa (Tata Housing Project) is a residential complex consisting of 31
nos. studio apartments, 120 nos. single bedroom apartments, 466 nos. double
bedroom apartments and 22 nos. triple bedroom apartment. There are total 14
nos. of towers(Building Apartments) pamed as T1, T2, T3, T4, T5, T6,17, T8,
T9, T10, T11, T12, T12A, T13. '
vi. Sewage Treatment Plant of capacity 360 KLD is installed for the Treatment of
the Domestic waste water generated within the complex premises. The said STP
is located in the Basement of Tower 12A.




vii.

viii.

ix.
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At the time of Inspection STP was operational.Final Treated Water Sample of
the STP was. collected at the time of Inspectidﬁ and analysed in the Board’s
Laborartory.As per the Sample Test Analysis Reports ,BOD,COD,TSS,Fecal
Coliform Parameters ar3e exceeding the permissible limits.

The Treated water is utilized for Gardening and Flushing.

Next, the area the Complainants House was inspected. Evidences of the above
mentioned waste water flowing from the hill area the Complainants House were
found(Refer Figs.9,10,11,12).It was informed by the Complainant that the waste
water finally pools in the area shown in Fig.13 and through seepage
contaminates the well located near the Complainant’s house.Unit produced the
Water Sample Analysis Test report of the water sample collected of the well
near the complainant’s house on 7/4/2025 by the Office of VP Sancoale and
submitted to the Board.As per the said Test Report bearing
No.GSPCB/TR/25/46437,pH is below the permissible limit and Turbidity
parameter is exceeding the permissible limit. Also,Total Coliform,Fecal Coliform
parameter is exceeding the permissible limit and E.Coli is present.

38. Conclusion/Recommendations:

il.

1ii.

iv.

The Representaive of M/s.Rio de Goa (Tata Housing Project) informed that the
said waste water discharge is through seepage/leakage from the swimming pool
balance tank and circulation system. It was informed that the seepage/leakage from
the said system was entering an old construction seepage conduit (Refer Fig.7)
located beneath the pool and the said seepage of pool water through the conduit
was entering the storm water drainage system leading to the discharge of pool
water from 2 Nos. discharge points as mentioned above outside the premises of the
unit.The Plan of the Residential Complex showing the pipelines /Storm water
Drainage system was not produced at the time of Inspection which could verify the
above mentioned facts.UNIT IS REQUIRED TO SUBMIT THE DRAINAGE
PLAN OF THE UNIT JUSTIFYING THE ABOVE MENTIONED FACTS AND
NEEDS TO STOP THE DISCHARGE OF WASTE WATER OUTSIDE THE
PREMISES IMMEDIATELY.

Final Treated Water Sample of the STP was collected at the time of Inspection and
analysed in the Board’s Laborartory.As per the Sample Test Analysis Reports
,BOD,COD, TSS,Fecal Coliform Parameters ar3e exceeding the permissible limits.

As per the Water Sample Analysis Test report of the water sample of the well near
the complainants house,collected on 7/4/2025 by the Office of VP Sancoale and
submitted to the Board,pH is below the permissible limit and Turbidity parameter is
exceeding the permissible limit.Also,Total Coliform,Fecal Coliform parameter is
exceeding the permissible limit and E.Coli is present.

Unit is operating without obtaining valid Consent to operate of the Board.

M&
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| SIDDHANT PRABHU DESSAI(JEE)



GOA STATE POLLUTION CONTROL BOARD
somliotume. | Near Pilerne Industrial Estate, Opp Saligac Seminary,
avimmesininierai Saligao, Bardez, Goa - 403 511,
SRndsr | Tel : +91 (0832) 2407700, 2407701, 2407702,
R 2407703, Fax: (0832) 2407700 i
e-mailgoapch@gspeb.in,
website:www.goaspeb.gov.in
TC11139
Accraditatian Standards: ISQIEC 17025:2017 NABL Certificate No. TC~{1139
Issued Date: 12.11.2024 Valid Until: 11.11.2028
TEST REFORT
| Test Report No,:GSPCBITRI25/47133 - Report Issue Date:20/05/2025 |
Name of the Customer : MIs, Rip de Goa (Tata Houslng Project)
Address ' : 8y.Nu.215M, Sancoale-Mormugao, Goa
Nature of Sample : Final reated STP water sample {360KLD)
Sampls collscted by : Siddhant Prabhudessat (JEE), Lulza D'sliva (JLA)
Quantity of Sempls Received : 2L !
Code No. of the Sample : GSPCB/25/25288 A
Date & Time of Sample Collection : 18.05.2026 & 12:50 pm
Date of Sample Recsipt ¢ 18.05.2025
Seal/ Tag detalls : Sealed
Date of Start of Analysis : 13.056.2025
Date of Complefion of Analysis : 20.05.2025
Method of Sample Collection T 1817614 (Part i)
Colour of Sample : Pals yellow ,
Cdour of Sample : Foul
Weather Condition : Sunny
Visible Effluent Discharge : No
Any other Specific activity observed  : No ,
Parameters Test Vethads Units Tast Permissibie
_ Results Limifs

pH 4600-H* B, APHA 24" Edition - 720 | 8.590

Biochemical Oxygen Demand 1S 3025 (Part 44)

(BOD).3 Days at 27°C mglt 333 10.0 i
Analyst Authorised Signafory
Freddy Barbosa | EdmaSheth
Junior Laboratory Assistant Scienfist B

GContd.
Note : )
’ 1.°The results refer only to the tested samples and applleahle parameters. Endarsement of products [s nefther Inferred nor implied.
2. Samples will be dastroyed afler 15 days from the date ofissue of test report unless otherwisa specified.
3. This report is not to be repraduced wholly ar I part or usad In any advetlising media without the permisslon ofthe Board in writing.
4. The Board Is notvesponsible for the authentlicily for the samples rot collected by the Board's officlals.
&, Toltal lfabllity of our laboratary is limited fa the Involced amount. Any dispute adsing eut of this reportis subject to Goa Jursdiction
oniy.
& Pafnﬂsslhle Limits: as per Schedule [ & VI of ERA Rules, 1988 as ammended by Second and Third ammandment 1953 for Efffuert '
and as per 1S 10500 : 2012 (RA 2018) -~ Indlan Stendards for Diinking waler Speclfication (Second Revislon) and as per minutes ot
. the 118%,126%, 145& 1567 meetings of the Board for discharge of rented sewage.
7. The method, {ocation of Sampling Including any diagram, sketeh, pholograph, If any may be enclosed.
GSPCBIFIT
Rev.No, 13 ’
Isstte Data : 04,04.2024

10f2
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GOA STATE POLLUTION CONTROL BOARD
Near Pileme industrial Estate, Opp: Saligao Seminary,
N ——— Szligao, Bardez, Goa - 403 511.
Mm@"gg;:‘ Tel: +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapcb@gspch.in,
website:www.goaspeb.qov.in

IR,
GOA
SO LI,

TC-11139
- A
Accreditation Standards: ISD/IEC 17025:2017 NABL Certificate No, 1C-11139
Issued Date: 12.11.2024 Valid Until: 11.11.2028
TESTREPORT .
| Test Report No.:GSPCBITRIZE/47133 Report Issug Date:20/05/2025 1|
Paramctors TestMetiiods Umits | Test | Permissible
Results Limits
Chemi W Edi '
(é‘ngrg;cal Oxygen Damand 5220 B, APHA 24" Edition mgll 80.0 50.0
Ammoniacal Nitragen 4500 NHs F, APHA 24% Edition mg/l 3.241 5.0
1otal Suspended Solids driedat | 2540 b, APHA 249 Edition mgl | 47.0 200
Ol & Grease 5620 B, APHA 24% Edition mgl <10.0 10.0

Remark: pH parameter lies within the permissible range.

Biochentical Oxygen Demand, Chemical Oxygen Demand and Total Suspended Sollds parameters are -
excesding the pemmissible limits.

Jo* End of Report **
for GOA STATE POLLUTION CONTROL BOARD,

. ) '
Analyst Authorised Signatory
' )
Freddy Barbosa Edma Sheth
Junior Laboratory Assistant ' Scientist B
Note s

1. The restlls refer only to the tested samples and applicable parameters. Endorsement of producls is nelther inferred nor implfed.
2, Samples will be destroyed after 15 days from the date of lssue oftest raport unless othemwise spacified, i
3, This report 1s not to be reproduced wholly or tn part or used In any advertising medla without the permission of the Board In wiiting.

4. Tha Board {5 netresponsible for the authentielty for the samples not collacted by the Board's officlals.

B, To{tal liabllity of aur laboratory is limited {0 the invalced amaunt. Any dispute arising aut of this repoitis subject to Goa Jurisdiction

aonly.

§. Permissible Limlis: as per Schedule | & Vi of EPA Rules, 1986 g5 ammended by Second and Third ammendment 1993 for Effizants
and &5 peF 1S 10500 £ 2012 (RA 2018) ~ Indian Standards for Drinking water Specificalion {Second Revision) and as per minutes of -
the 118%,126%, 146Y& 1671" meetings ot the Board for discharge of reatad sewaga.

7. The methad, Jocation of Sampling Including any dlagram, sketch, photograph, if any may be enclosed,

GSPCBIF/07
Rev.No« "3
{ssue Date 5 04,04.2024
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GOA STATE POLLUTION CONTROL BOARD

e, | Near Pilerne Industrial Estate, Opp Saligao Semina
e —— Saligao, Bardez, Goa - 403 5711. Y
”’w%“‘?}v"‘ Tel: +81 (0832) 2407700, 2407701, 2407702,

2407703, Fax: (0832) 2407700
e-mail:goapch@gspch.in,
website:www.gqasgcb.qov.in

TEST REPORT

[Test Report No,:GSPOEBITRIZ5/47134 Report Issue Date:20/05/2025 |

Name of the Customer 1 Mis. Rio de Goa (Tata Housing Project)

Address = ¢ 8y.No.215/1, Sancoale-Marmugao, Goa

Nature of Sample . Finalfreated STP water sample (360KLD)

Sampie collected by : Siddhant Prabhudessal (JEE), Lulza D'silva (JLA)

Quantity of Sample Received ¢ 2L _

Cade No. of the Sample : GSPCBI/25/25298 A

Date & Tims of Sampls Collection : 13.05.2025 & 12:50 pm

Date of Sample Regcaipt . 18.05,2025

Seal / Tag detalls : Sealed

Date of Start of Analysis : 13.05.2025

Date of Completion of Analysis ¢ 20.05.2025

Msthod of Sample Collsction ¢ 1817614 (RPart])

Colour of Sample . Pale ysliow

Odour of Sample : Foul

Weather Gondition : Sunny

Visible Effiuent Discharge : No

Any other Specific activilyobserved : No

Parameters Test Methods Onits Test Permissible
Resulis Limits
N-Total 4500 Norg B, APHA 24" Edjlion mgl 4.58 10.0
Analyst Authorised Signatory
Py Barbosa Edma Sheth
Junior Laboratory Assistant _ Scientist Bc "
ontd.

Nota:
1. Tha results refar only to the tested samplas and applicable parameters. Endorsement of products Is nelther Inferred norimplied,
2. Samples will be destroyad afler 15 days from the date ofissute of testreport unless othewise specified,
3. This repart Is ot {o bs reproduced whelly ar in part or used in any adverlising medla without the permission ufihe Board inwiiting.
4, The Board Is notresponsihie for the authenticlly for the samples not collected by the Board's officlals.
5. Tatal llability of ourlaboratory is ffimited to the involced amount. Any dispute arising out ofthis report s stbject to Goa Jurdsdiciion

only.

6. Permissible Umils: as per Schedule 1 & V| of EPA Rules, 1986 as ammended by Sacond ond Third ammendment 1993 for Effuents .. .
as per 1S 10500 £ 2012 (RA 2018) — Indlon Slandards for Diinking water Specliication (Seaeud Revlglen) and as per minutes of the
118%,126%, 145%& 157" meetings of the Board for discharge of treated sewage.

. 7. The method, Jocation of Sampling Including any diagram, sketch, photograph, If any may be enclosed,
GSPCBIFINT

Rav.No.13

Issue Pate ; 04,04,2024

1of2
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GOA STATE POLLUTION CONTROL BOARD

SoA Near Pllerne Industrial Estate, Opp. Saligac Seminary,
ot Saligao, Bardez, Goa ~ 403 511,
Py Tel: +91 (0832) 2407700, 2407701, 2407702,

e 2407703, Fax: (0832) 2407700

e-mail:goapch@gspob.in,
website:www.goaspeb.qov.in

¥ ’

:

iﬁ
iTaas (>

TEST REPORT
[Test Report No.:GSPCEITRIZ6/47134 T Reportlssus Date:20/05/2025

Remark: N-total parameter Is within the permissible limits,

< End of Report
for GOA STATE POLLUTION CONTROL BOARD,

Analyst Authorised Signatory

gk Zpin
b / -~

reddy Barbosa Edma Sheth
Junior Laboratory Assistant Scientist B
Nofe:

1. The rasults refar only to the tested samples and applicable parameters. Endosement of products Is nelther Inferred nor implled.
2. Semples will e destroyad after 18 days fromthe date of{ssue of testreport unless othenvise specified,
3. Thisseport 1s notto be reproduced wholly or in part or usad in any advertising meadia without the permisslon ofthe Board In wiiting.
4. Tha Board Is not responsible for the authenticity for the samples not collected by the Board's offitlals. _
§, Tolta! llebliity of our laboratory 1s limited to the involeed amount. Any dispute arising out of this reportIs stbject io Goa Judsdistion
only.
6. Panmlssible Limits: as par Schedule 1 & VI of EPA Rules, 1986 as ammended by Seqond and Third ammendment 1993 for Effuents
and as per 1€ 10500 : 2012 (RA2018) - Indlan Standards {or Drinking water Specifisation (Second Revision) and gs per minutes of
e 118%,126%, 145%& 1577 meatings of the Board for discharge of traated sewage,
7.The method, location of Sampling Including any dlagram, sketch, photograph, if any may be enclosed.
GSPCBIFI07
Reav.No. 13
Issue Pate : 04,04,2024

2012
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GOA STATE POLLUTION CONTROL BOARD ’
S, | Near Pilerne Industrial Estate, Opp Saligac Seminary,
o r————— Saligao, Bardez, Goa - 403 511,
_ R R LF Tel: +81 (0832) 2407700, 2407701, 2407702,
R 2407708, Faic {0832) 2407700
e-mail:goapch@gspeb.in,
website:www.goaspcb.gov.in
TC-11138
Accreditation Standards: ISOHEC 17025:2017 NABL Certificate No. TC-11139
Issued Dates 12,11,2024 Valid Until: 11.11.2028
TEST REPORT
|_Test Report No.:GSPCBITRI25/47378 Report Issue Date:27/05/2026 |
Name of the Customer : M/s. Rio de Goa (Tata Housing Project)
Address L Sureey Na. 21804, Sanceale, Momugae-Goa
Nature of Sample : Final treated STP Water sample-(360 KLD)
Sample collected by : Siddhant Prabhudessai (JEE), Luiza D'Silva (JLA)
Quantity of Sample Received : 250mi
Code No. of the Sample : GSPCR/25/25298 B
Date & Time of Sample Collaclion 1 18,05.2025 &12:5C pm
Date of Sample Receipt : 13.05.2026
Seal/ Tag detalls ¢ Not Sealed
Dale of Start of Analysis ¢ 18.05.2025
Date of Campletion of Analysis T 22052028
Method of Sample Collection 1 1817614 (Part 1)
Colour of Sample ¢ Pale Yellow
Odour of Sample : Foul
Weather Condition : Sunny
Visible Effluent Discharge ¢ Yes
Any other Specific activily abserved : No ,
Parameters Test Methods Unlts Test Permissible
Results Limlts
Fecal Coliform ) 9221 E, APHA 24P Edition. | MEN/0OmI| 240x10t =400
Analyst Authorised Signatory
¢ 5} %
Veg ha Naik . . Denza Cardozu
Junior Research Fellow : Sclentist &
Contd.

Nola 2
1. The sesulls refer only to the tested samples and applicable parameters. Endorsement of products [s nelther Inferred nor Implied,
2. Samples will be dostroyed after 18 days from the date ofissite of testreport unless oihervise specified,
3, This report Is ot to ba vaproduced wholly or in part or used I any advertising media without the permisslon of the Board In swiiting.
4. The Board is notresponsible for the suthenticlty for the samples not colleoted by the Board's officlals.
5. Total liablllly of ourlabaratory is limlted to the Invoiced amount, Any dispute atising out of this reportis sublect to Goa Jurisdiotion

anly. .

B, Permissible Limils: o3 per Schadule 1 & VI of EPA Rules, 1986 #s ammended by Second ond Thlrd ammendment 1993 far Effiuents -,
as per IS 10500 : 2012 (RA 2018) - Indfan Standards for Drinking water Specification (Second Revision) and as per minttes of the
118%,1267, 145¥& 157% moatings of the Buard for discharge of trealed sewage,

7, The method, location of Sampling Including any diagram, sketch, pholograph, if any may be enclosed,

GSPUBIFNOT ’ :
Rev.No. 13
Issua Dafe 3 04.04.2024

{of2
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GOA STATE POLLUTION CONTROL BOARD
SoA Near Pilerne industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 408 511.
ANy Tel : +91 (0832) 2407700, 2407701, 2407702,
L 2407703, Fax: (0832) 2407700
e-mail:goapch@gspeb.in,
website:www.goaspch.gov.in
: : TC~11139
Acecreditation Sftandards; ISOAEG 17026:2017 NABL Certificate No. TC~11439
Issued Date; 12.11.2024 : Valid Until: 41.11.2028

TEST REPORT

[Test Report No..GSPCBITRIZ5/47378 " Report Issue Date:27/05/2025 |

Remark: Fecal Culjfcmu parameter [s exceeding the permissible imit.

. .** End of Reporf **

for GOA STATE POLLUTION CONTROL BOARD,

Analyst | Authorised Signatary

VMN&R Denza Cardoze

Junior Research Fellow Scientist B
Noie

1. The results rafer only o the tested samples and applicable parameters. Endarsament of products is neither Inferred nor impled.

2, Samplas will be destroyed afler 16 days fram the dale ofIssue oftest reporf unless otherwise specified,

3. This report 1s not to ba reproduced wholly orin part ar used in any advestising medla without{he permisslon ofthe Board In writing.
4.'The Board Is not responsible forhe authenticity for the samples not collacted by the Board's officlals, .

5. Totat iability.of ooy laboratory is imited o the Involosd amount. Any dispute arising out of this reportis subjectto Goa Jusisdiction

only.
6. Permissible Limits: as per Schedule [ & VT of EPA Rules, 1988 as ammended by Second and Third ammendment 1993 Jor Effluents
and as per (S 10500 : 2012 (RA 2018) - Indlan Standards for Drinking water Specification (Second Revislon) and as per minutes of
{ha 118% 126", 1450% 157" moetings of the Board for discharge of freated sewags. .
7. The method, localion of Sampling including any disgram, sketch, photograph, If any may be enclosed,
GSPCRIFIOY -
Rav.No, 13
Issue Date § 04.04,2024-
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INSPECTION REPORT

Complaint  regarding  release  of  waste  water contaminating  well

- water,H.No.47,Zorint,Sancoale,Goa.

Ref:

1.

3

1) Site Inspection Notice dated 4/7/2025 received from the Office of VP Sancoale.
2) Office Order:No.1/94/25-PCB/Tech/8050 '

As directed, the undersigned officials of the Board Mr.Siddhant Prabhu Dessai
(Jr.Env.Engineer) -alongwith Ms.Roma Khandekar (FA) conducted a joint site
inspection on 23/07/2025 with regards to the above mentioned complaint.VP Sancoale
Secretary Mr.Orville C. Vales was present at the time of Inspection.Housing society
Manager Mr.Joel Fernandes was present at the time of Inspection.

Name, address & contact no .of complainant:
Mr.Shivram Vaman Naik
H.No.47,Zorint,Sancoale,
P.O. Cortalim,Mormugao-Goa.
9423059720
Nature of Complaint :

a) Noise pollution:- No

b) Waste Water disposal : Yes.

¢) Air emission: - No

d) Solid waste disposal: - No

e) Any other: - No
‘Whether any previous complaint received, if yes, details: - Ves
Whether any show cause notice/directions/letter for corrective if yes,
provide details: -Directions issued under Water Act on 16/04/2025 to shift the
STP and to pay Environmental Compensation of Rs.1 ,73,25,000/-,
Name and address of industry/unit against whom complaint is filed:
M/s. RIO DE GOA (TATA HOUSING PROJECT),
Sy.No.215/1,Sancoale,
Mormugao-Goa.
Man power requirement: 3 (1 Operator for each shift)
Status of operation of unit: In Operation
Site description and schematic sketch of site:




Red Arrows shows the 2 Discharge points where water samples were collected at the
time of Inspection.

9. Type of area: Residential
10. Distance of nearest residence/school/hospital/any prominent structure:
Approx. 25-30 meters :
11. Distance of water body (Specify which if any) : -Approx.450 meters from Zuari River
12. Water consumption (meter reading of previous water supply bills): No records
produced
13. Waste water generation: 327 KLD as per CTO.
14. Disposal method: STP : ,
15. Capacity of septic tank/soak pit/sewage treatment plant/effluent
treatment plant: -360 KLD
16. Whether capacity sufficient (Y es/No): Yes
17. Electrical consumption:GED
18. Solid waste generated :
a) Type: -Dry and Wet Waste
b) Quantity: -350 Kgs/day and 495 Kgs/day.

¢) Disposal: -Dry waste disposed through local VP and Wet waste composted
within the premises.

19. Hazardous Waste : -
20. Permission from:
a) Local body: -NA.
b) Goa State Pollution Control Board: Consent to Operate issued on
4/10/2024 valid upto six months.Unit is presently operating without valid -
Consent to operate of the Board. .
21. Noise levels recorded: NA o
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22. DG set capacity : 250 KVA and 500 KVA

23. Boiler Capacity : NA

24. Oven capacity : NA

25. Furnace capacity: NA

26. Rotary kiln: NA

27. Dust suppression methods: NA

28. In case of Induction furnace: NA

29. In case of sponge iron units: NA

30. Is ambient monitoring carried out (Yes/No) : NA

31. Are reports submitted as per consent conditions (Yes/No) : No
32.Is environmental statement submitted (Yes/No): No
33. Is water cess submitted (Yes/No): No

34. Are all consent conditions complied with (Yes/No): No
35. Is Bank Guarantee submitted (Yes/No): No

36. If yes, has the unit complied, give details: NA

37. Additional observations:

i

iid.

iv.

Complaint regarding release of waste water contaminating well water.Upon
reaching the site, the Board officials alongwith VP Officials and the complainant
carried out site inspection w.r.t the above mentioned complaint.

Same complaint was attended on 13/05/2025 alongwith the PHC Officials.At the
time of the said inspection on 13/05/2025, Evidence of waste water discharge
from M/s.Rio de Goa (Tata Housing Project) from 2 Different points from the
premises of the said unit as shown in the site sketch was observed.However,No
Flow of discharge of waste water was seen at the time of the said Inspection
from the above mentioned discharge points.

It was informed at the time of the said Inspection, by the Representaive of M/s.
Rio de Goa (Tata Housing Project) that the said waste water discharge is through
seepage/leakage from the swimming pool balance tank and circulation system. It
was informed that the seepage/leakage from the said system was entering an old
construction seepage conduit located beneath the pool and the said seepage of
pool water through the conduit was entering the storm water drainage system
leading to the discharge of pool water from 2 Nos. discharge points as
mentioned above outside the premises of the unit.The Plan of the Residential
Complex showing the pipelines /Storm water Drainage system was not produced
at the time of Inspection which could verify the above mentioned facts.

At the time of Inspection on 23/07/2025,waste water discharge was observed
from the Discharge points as shown in the site sketch (Refer Figs.l and 2).
Water Samples were collected from the 2 Nos. Discharge points as mentioned
above.As per the Water Sample Test Analysis Report of the Discharge water
sample flowing from the underground pipe 1,pH-7.14,Dissolved Oxygen is 4
mg/1,BOD-22 mg/l,COD-50 mg/l,Total Suspended Solids-24 mg/l,0il & Grease
<10 mg/l,N-Total-4.82 mg/],Fecal Coliform-140x10°3 MPN/100ml.As per the
Water Sample Test Analysis Report of the Discharge water sample flowing from
the underground pipe 2,pH-6.98,Dissolved Oxygen is 7.2 mg/l,BOD-52.7
mg/1,COD-140 mg/l,Total Suspended Solids-25 mg/1,0il & Grease <10 mg/I,N-
Total-7.78 mg/l,Fecal Coliform-7.8x10”~4 MPN/100ml.

owfé
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v.  The Source of the ’ﬁi:‘;ééharge could not BS“i'fOund.Dréinage Plan/Plumbing Plan
(Drawing) of the Complex was not produced at the time of Inspection.

vi. 360 KLD Sewage Treatment Plant of the Complex was operational at the time of
Inspection. -

38. Conclusion/Recommendations: e

1. Waste water being discharged from the 2 Nos. Discharge points as shown in the
site sketch was observed at the time of Inspection. Water Samples were collected
from the said 2 Nos. Discharge points. As per the Water Sample Test Analysis
Report of the Discharge water sample flowing from the underground pipe 1,pH-
7.14,Dissolved Oxygen is 4 mg/LBOD-22 mg/,COD-50 mg/l,Total Suspended
Solids-24 mg/L,0il & Grease <10 mg/l,N-Total-4.82 mg/l,Fecal Coliform-
140x103 MPN/100ml.As per the Water Sample Test Analysis Report of the
Discharge water sample flowing from the underground pipe 2,pH-
6.98,Dissolved Oxygen is 7.2 mg/lLBOD-52.7 mg/,COD-140 mg/l,Total
Suspended Solids-25 mg/L,0il & Grease <10 mg/l,N-Total-7.78 mg/],Fecal
Coliform-7.8x10°4 MPN/100ml.

ii. ~ The Source of the discharge could not be found.Drainage Plan/Plumbing Plan
(Drawing) of the Complex was not produced at the time of Inspection.

ifi. Sewage Treatment Plant of the Complex was operational at the time of
Inspection.

iv.  Unit is operating without valid Consent to Operate of the Board.

Inspecting Official:

//

SIDDHANT PRABHU DESSAI (JEE)
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08 Near Pilerne Industrial Estate, Opp Saligao Seminary,
| eehrE . Saligao; Bardez, Goa - 403 511.
“"’M%E%%@g Tei: +01 (0832) 2407700, 2407701, 2407702,

2467703, Fax: (0832)-2407700
e-mail:goapch@gspcb.in, ..,
website:www.qoaspcb.,qov.in
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TC-i1138

Issued Date; 12.11.2024

Accreditation Standards: ISONEC 17025:2017

NABL Certificate No. TG-11139 ]

Valid Until: 11.11.2028

TEST REPORT

[ Test Report No.:GSPCBITR/25/48760

Report Issue Date:1 1/08/2025 "}

Name of the Customer

Address
Mature of Sample

Sarnple soliectéd by

Quadtity’of Bample Receivad
Code No. of the Sznp's

Dtz & Time of Sample Coliectisn

Office Of The Village Panchayat Sancaole

P.Q. Cortalim, Mormugac-Gioa, 403740 .

Disehaige water sampie flowing fror the underground

plpe 2.at Rio Ca Gea, Sznceale (Canplaint) .

Biddhant Prabriudassal (CEE), Retazg Khandekar {FA)
L+300mI+300rm] :

GSPODIR3/25363 A

23.07.2025 & 01:14 P

Date of Sampie Reac 23.07.2025
Seel/ Tag Jdetalls Szale
Date of Start of Analysis 23.07.2025
Date of Completion of Analysis : 07.08.2025
Method of Sample Collection : 1817814 (Part 1)
Coalour of Sample . Colourfree
Odour of Sample . Odourfree
Weather Condition : Rainy
Visible Effluent Discharge i No
Any other Specific activity observed @ None
Parameters Test Methods Units Test Permissisie
— . —Results Ligits |
1 pH 4500-H* B, APHA 24% Edition - 6.98 -
Dissclved Oxygen 4800 Q C, APHA 24% Edidien | mall 72 .
Alochemical Oxygen Demand IS 302G{Part44) . . mgl b govy )
(BODY3 Navs at27°C ., . . S Rt
Chemical Oxygen Dornagd (CO.). 8220 B, APHA 4% Ediien | mgh | 140.0 -
An‘z\lys.l' B .. ' ) Authorised Signatery
) A . & (Q
é_f?fﬁ—}:’“ ¥ '/X{QS‘}"’
Freddy Barbosa Edma Sheth
Junior Laboratory Assistent Scientist B
Contd.

Nole :

. This report Is notto be toproduced wholly or in part or used in any advertising madia without tha permission of the Board in wiiting.
4. The Board is not responsible for the authenticity for tha samples not collectad by the Board's officlals.
S. Total liability of our laboratory Is fimitad to the invaiced amount, Any dispule arising out of this raport is subject {0 Gou Jurisdiction

only.

6. Parmissibla Limils: as per Schedule | & V| of EPA Rules, 1986 as ammendod by Second and Third ammendmunt 1983 fa; Elfiuents ang
as par IS 10500 :'2012 (RA 2018) — Indlan Standards for Drnking walar Spacification (Sccond Ravision) and ag per minutes of tha
118%,126", 450 1570 maollngs of the Board for discharge of lraated sawage. . :

7. The methoua, lecation of Sampling Including any dlagram, skelch, pholograph, If any may be enciosad,

GEFCBIF/07
Rev.No, i3, - - .
Izzue-Date : 03.04.2024 -

L

- e

10f2



436 | o oL‘K‘K[ 5

| GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industri] Estate, Opp Saligao Serninary,
Sal}gac;, Bardez, Goa - 403 51 1
Tel 1 +91 (G832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e~-mailigoapch@gspch.in,

website:www.doaspcb.gov.in . TC41138
Accreditation Standards: ISOJIEC 17025:2017 NABL Certificate No. TC-11139
Issued Date: 12.11.2024 Valid Un#il: 11.11.2028
TEST REPORT
[ Test Report No.i3SPCB/TRI25/48760 . Report Issue Date:11108l2025—!
) Parameters ! Test Methods Unlis Test 3 Permiésible
: . SRS . - e ' ; b Resulis Limits
"1~ Total Suspendat Selide Jriga st |- 254G D, AFrA 290 Edifion mg)l P R 5.0 .
1031050 % 7 . . TR 1 ey e
Oll & Grease : ‘ 5520 8, APHA 247 Edition mg/| <10,0 -
Remark:
) o e ] A End of Report *»
. e e s . + .« = forGOA STATE POLLUTION CONTROL BOARD,
Analysfc . . .. Authorised Signatory
Lol - . §780
“reddy Barbaosa ' Edma Sheth
| sunier Laboratory Assistent Scientist B
Nata ? .

1. The: resulls cofor only. to. the.testad samplos and opplicablo parametors. Endorsement of products Is neither Inforred nor implled.
2. Samples will be destroyad after 45 days from the date of Issua of tost report unless otherwise spacified,
3. This repart Is not to b reproducsd wholly or in part or used Inany advanising inedia without the permission of tha Board in wilting.

6. Permissible Limils: as per Schadulo | & VI of EPA Rulos, 1986 as ammonded by Second and Third ammendmant 1893 for Effluonts and
as por 1S 10500 ; 2012 (RA 2018) ~ Indian Standards for Drinking water Specification (Second Revislon) and as par minutes of the
1189,126™, 145%& 157" meelings of the Board for discharge of traated sewage.

7. The mothod, locatlon of Sampling including any diagram, skelch, photograph, if any may be enclosed.

GSPCBIF/07 .
Rev.No, 13
- Issue Date : 04,04.202¢

-]
&
LCY
L)



TGOA STATE Poﬂf‘dﬂONCONTROL BOARD

Negr Pilerne Industrial Estate, Opp Saligao Seminary,

Tel : +91 (6832) 2407700, 2407701,:2407702,

Saligao, Bardez, Goa'- 404511,

2407703, Fax: (0832) 2407700
e-mail:goapch@gspch.in,

Website:www.qoaspcb.gov.in

TEST REPORT

| Test Report No.:GSPCBIT R/25/48761

Report Issue Date:11/08/2025 |

Name of the Customer -
Address .
Natu[e of Sample

Sample, collected by

Quantity of Sample Recelved
Code'Na, of theSampre
Date & Time of Sample Collection
Date of Sample Recelpt

Seal/ Tag detalls

Date of Start of Analysis

Date of Completion of Analysis
Method of Sample Collection

. Office Of The Village Panchayat Sancaole
; P.Q. Cortalim, Mormugao-Goa, 403710
. Discharge water sample flowing from tie underground
pipe 2 at Rio De Goa, Saricoae {Complaint)
¢ .Slddhant Prabhudessal (JEE), Rorna Khandekar {FA)
;o 2L+300m+300mi
GSPOB26/25865 A
23.07.2025 & 01:14 pm
T 23.07.2025
:. Sealed
. 23,07.2025
. 07.08.2025
: 1817814 (Part )

Colour of Sample :  Caolourfree

Odour of Sample : Qdoturfree

Weather Condition Rainy

Visible Eifluent Discharge No

Any other Speclfic activity observed None

Paramefers Test Methods Units Test Permissible
) Resulfs Limits
N-Total { 4500-Norg B, APHA 24" Editior mgll 7.78 .
Analyst . . Authorised Signatory
):29);2}:. Lpdds
Freddy Barbosa Edma 'S/heth
Junior Laberatery Asetstant Scientist B
: e —_ Contd,
1 Note:

1: The results refer only to the tasted samples and applicable parame
2. Bamplas will bs destroyed aftor 15 days from the

3.°Thls raport 1s notto be roproduced wholly or in par or usad In any advertising media without the

tors. Endorsemant of products is nalther inforred nor impliad,

date of issuoe of test raport unloss otherwise spaclfiad,

4. Tho Board Is not rasponsible for the authonticlty for the samples not collacted by the Board's officials,

§. Total liabllity of our laboratory Is limited to the Involcad amount. Any dispute arising out of this.raport is subject te Goa Juristiction .
only,

6. Permissible Limils: as per Schedule [ & Vi
as per IS 10500 : 2012 (RA 2018) -~
1184126, 14548 1570 maelings of the Board for discharge of treatad sewaga.

7. The method, locatlon of Sampling Including any diagram, sketch, photograph, If any may be anclosed,

GSRCBIR/GT '
Rev.No. 43 i )
Issue Date : 04.04,2024 -

of EPA Rules, 1986 as ammended by Second and Third ammendment 1993 far Effluents and
Indlan Standards for Drlnking water Spaciiication {Second Ravislon) and as par minutes of the

1of2
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GOA STATE POLLUTION CONTROL BOARD '
Near Pilerne Industrial Estate, Opp Saligao Seminary, '
i Saligao, Bardez, Goa - 403 511.
m Tel: +91 (0832) 2407700, 2407701, 2407702,
TR 24077083, Fax: (0832) 2407700
e-mail:goapch@gspceb.in,
website:www.qoasgcb.gov.in

TEST REPORT

[ Test Report No.:GSPCB/TRIRE/48761

Report Issue Date:11/06/2625 |

Remark: .

™" End of Report *+~
for GQA STATE POLLUTION CONTROL BOAR D,

Analyst Authorised Signatory

:ﬁé‘z_é- . B

ety
Freddy Barbosa Edma Sheth
- Junior Laboratery Assistant o Scientist B
Note ¢

1. The results refor only to the tasted samplos and applicable paramoters. Endorsemant of produets {s neither Inferred nor implled,
. Samples will be dastroyed altor 15 days from the date‘of [ssuc of test report unless othervdse spedifled,

3, This report Is not to ba raproduced wholly or In part or used In any adverilsing modia without the permission of the Board in writing.

4. The Board Is not responsible for the authenticily for the samplos not collacted by the Board's officlals.

. Total liabllity of our laboratory Is fimited to tha Invoiced amount, Any dispule arising out of this rapott is subjoct to Goa Jurisdiction
0“‘)’0 '

B, Permissible Limits: as per Schedula | & VI of BPA Rulos, 1986 as ammended by Second and Third ammendmant 1853 for Effiuants
and as per IS 10500 : 2012 (RA 2018) ~ Indlan Standards for Drinking wator Spacllication (Second Revislon) and as pur minutes of
tha 118,126, 145"& 157" maatings of the Board for discharge of lreated sewaga. : H

7. The mathod, location of Sampling including any diagram, skaich, photograph, ifany may-ba enclosad,

' GSPCB/FIOT .

ReviNo, 43

Issue Dale s 04,04,2024

.
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511,

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapchb@gspch.in,

website:www.qgoaspceb.gov.in

TC-11138

Accreditation Standards; ISO/IEC 17025:2017

Issued Date: 12.11.2024

NABL Certificate No. TC-11132

Valid Until: 11 .11.2028 i

TEST REPGRT .

| Teel Report No..GSPCEITRIL5/42657

Natne of the Customer ™*°
Addresgs . . .
Nature of Sample

Sample collécted by

Report Issue Date:31/07/2025 |

Offlce OF The Village Panchayat Sancacle -

F.0. Cortalim, Mormugao-Goa, 403710 -

Discharge watef sample fiowing from the undeérground
pipe 2 at Rio De Goa, Sancoale {Complaint) .
Siddhant Prabhudessai (JEE), Roma Khandekar {FA)

Quantity of Sample Recelved 260 ml

Code No. of the Sample . GSPCB25/25866 B

Date & Time of Sample Collection ! 23,07.2025 & 01:14 pm

Date of Sample Receipt D 23.07.2025

Seal/ Tag details Sealed -

Date of Start of ARalysis 23.07.2025

Date of Completion of Analysis 31.07.2025

Method o Sample Callection 1S 17614 (Part 1) :

Calour of Sample ' Colourfree . : - . :

Odour of Sample Odourfrec

Weather Condition Rainy =,

Visisle Effluent Discharge . . ¢ No.

Any uthier Specific motivity oiiseived © @ None L . e

. . Parameters Fest Metiiods™ Units Test | Permissible ]
. o S . ) Rasulis Limits
f20al Celdurn, 8227 & ARHA 249 Edilion - | MPNIA00mI |- 7.8%108 | -
Analyst Authoiised Signatayy
w—t
Vardha Naik . Denzd Cdrdozo
Junior Research Fellow ScilentistB
B B , ‘ . .__Contd.

Note ; . )

1.Thd results rofar only to tho tosted samples and applicablo paramsters. Efdorsement of products is nelther Inferred nor implied.

2, Samples wilf be destroyed after 15 days from tho date of issua of fost ropolt unloss otherwlse specified.

3. This report Is not to-be repraduced whally or In part or used in any advertisihg madia without the permission of the Board In writing,
4. The Board Is not respansible for tne authontlclty for thé samplas nol callected by the Board's officials.

&. Total llabllity of our laboratory Is limitad to the invoiced aniougt. Any dispute arlsing out of this report Is subjact to Goa Jurisdiction

only. |

5. Perifissible Limits: as'per Schedulc | & VI of EPA Rulus, 1 986 as ammended.by Sacond and Third ammendmant 1993 for Effluents and

K ~ Indian Standards for Brinking vater Spacifization (Second Raviston) and as per minules of the
118%,126%, 14805957 meetiage of the Board for dischargn of L oited Bowdnh, . ’

" as-poriST1C500 & 2012 (KA 2018) «

GCHFCBFIST,
Reav.vo, 13

7. The methad, location sl Gacapling In -uding any aisgram, é)c-.‘:tcnkp}imo;,raph. i any may b enciused,

«

Jasua Dals s g4 029024 " . -

‘1of2
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—er. | GOA STATE POLLUTION GONTROL BOARD.
wometmnes, | Near Pilerne Industrial Estate, Opp-Saligao Seminary,
folrumarsicarind Saligao, Bardez, Goa ~ 403 511.
""wi&%fﬁf{fﬁ“v Tel: +91 (0832) 2407700, 2407701, 2407702,
R 2407703, Fax: (0832) 2407700
e-mail:goapch@gspceb.in,
website:www.goaspcb.qov.in Te-11138
Accreditation Standards: ISONEC 17025:2017 NABL Certificate No. TC-11139
Issued Date; 12.11.2024 Valid Until; 11.41.2028 |
. TEST REFORT
| Test Report r\ls.:GSIP.CBfI-PJéa‘i-}GB&?. ' . Report Issue Date:31/07/2025 | '
- Remaric
- T s, ey -
. "™ End of Report *
for GOA STATE POLLUTION CONTROL BOARD,
Analyst Authorised Si
Vardha Natk Den
Junior Research Fellow Scientist B
Note : N )

1. The results rafor only to tho tested samples and applicable parameters. Endorsement of products Is naither inforred nor impllad,
2. Samples will bo deslroyed after 15 days from the dato of issus of tast report unloss otherwlsa spaclfiad.
3. This ropott Is not to ba reproduced wholly or in part or usad In any advoilising media withoul thu permission of the Beard in writing,
4. The Board Is not rasnonsihle for the authenlisity for tha samplas not colleclad by the Board's officials. .
5. Total llabillty of our Iahoratory Is fimited to the inveicad amount, Any dispute arising cut of this raport Is subject to Goa Jursdiction
only., ) ’
6. Pormissible. Limlts: as per Schedule | & V1 of EPA Rulas,. {886 as nmmenstisd Ly Socond and Third ammaondmont 1993 for Efluents
and.as:gar IS 10500 #2012 (RA-2018) ~ Indlan. StaadardaTer Diinking, iva.ar Spaciidation (Setasud Revision) and as par minules of
. the 118%126%, 14578 1574 mpetlage-of the Board Yordisehmgt Siitonted - sbyraga. - .
7. Tha-msthad, Iccation of Qiadeiig inc!uuln;;‘,.ahx <iagtarm; oricteln Hfexogtupn it Gny may be enclasad,
GSPChI/FI07. : . R
Rev:lio. 13 .

s

lssue Date : 04.04,2024 -

20f2
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P GOA STATE@Q%}QN}CONTROL BOARD
s, | Near Pilerne Indusirial Estate, Opp Saligao Seminary,
Lt | oo e s eSaligao, Bardez, Goa i3 511 e w
RO T Tel: +91 (0832) 2407700, 2407701, 2407702,
RN 2407703, Fax: (0832) 2407700
e-mail:goapcb@gspceb.in,
website:www.qoasncb.gov.in "
| Accreditation Stwndards: ISONEC 1702553017 , NAEL Certiiicate No, TG-11139
Issued Date: 12.11.2024 L - Valid Until: 11.11.2028
TEST REPORT _
[ Test Report No.:GSPCB/TR/25/46758 - Report Issue Date:11/08/2025 ]
Name of the Customer : Office Of The Village Panchayat Sancaole
Address - : P.O. Cortalim, Mormugao-Goa, 403740 , _ .
Nature of Sample - : Discharge water sample flowing from the underground -
.. . : . pipe 1at Rlo De Goa, Sancoale {Complaint) ‘
Sample collected by . Siddhant Prabhudessal (JEE), Roma Khandelar (FA)
Quantity, of Sample Received 1 2L+300mi+300mi
Code No. of the Sample : GSPCB/25/25867 A
Data & Time of Samgle Collection T 23.07.2025 & 01:14 pm
Date of Sample Receipt . 23,07.2026
Seal/ Tag details . Sealed
Date of Start of Analysis T 28.07.2025
Date of Completion of Analysis . ¢ 07.08.2025
ivathog of Sample Celcction U 18376814 (Past i)
Coiour-of Sampls : Coloufree
Odour of Sanpie : Foul &
Weather Condition : Rainy
Visible Effluent Discharge - : No
Any other Specific activity observed . None ]
Parameters Test Methods Units Test | Permissibio ,
oo ! Results dmits
pH 4500-H* B, APHA 24™ Edition - 7.14 - :
Dissolved Oxygen 4500 O C, APHA 24% Edition mgll 4.0 - :
Biochemical Oxygen Demand IS-3025 (Part 44) mgll 2.0 o
(BOD),3 Days 2t 27°C ’ ' : I
i Cl;:}emlcal Oxygen Demand {COD) 5220 B, APHA 24% Edition mgil 50,0 - ]
Analyst Authorised Signatory
< . /(,' N
gf:fla | . 200
rreddy Barbosa Edma Sheth
Junlor Labo@lory Assistant Scientist B
. Contd.
Note &

1. Tho rasults refer'only ww & ¢ festard sampla wrd appicuble paramotars, Endarsemant of producla Is neilher inforrod nor implied,

2: Samples will be destreyad afler 15 days neni tha Joto o] fssuo of tost rapuit unloss otherwlse specified,

3. This repoit Is not e by repracuced wholly or In fiart of usod In any advartising media without the permisslon of the Board inwriting,

4. Tho Bouard is noy raspaasible for the zuthanticwy fer the sumples not collacted by tho Board's officlals.

5, Toltal Tiability of wur laboralery i« linlited 1o the Involcol amount, Any dispule 2rising out of this roport 15 Subjael 1a Goa Junsdiction
only,

6. Parmissible Limils: as por Schedulo [ & VI of EPA Rulos, 1986 as ammended by Second and Third ammendment 1993 for Eflluonre and
as per IS 10500 : 2012 (RA 2018) - Indian Standards for Drinking watar Spacilication (Second Revision) and ns par mautes of tha
118%126", 145%8 157" meatings of the Board for discharge of trealed sewago, .

7. The mathod, location of Sampling ineluding any diagram, skolch, photograph, if apy muy be enclosad,

GSPGBIFI07
Rev.No. 13
Issue Date : 04.04,2024
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511,

Tel : +91 (0832) 2407700, 2407761, 2407702.
2407703, Fax: (0832) 2407700
e-mail:goapcb@gspch.in,
website:www.goaspeb.gov.in

TC-11139
Accreditation Standarda: ISO/IEC 17025:2017 NABL Certificate No. TC-1113¢
Issued Date: 12.11,2024 Valid Until: 11 .11,2028
TEST REPORT
|_Test Report No.:GSPCB/TRI25/48758 Report issue Date:11/08/2025 |
Parameters Test Methods Units Test | Permissible
) - v Resuits Limits
' Total Suspended Solids driedat | 2540 D, APHA 24% Edition | mgll 240 | .
103-105°¢C - . 2 .
Qil & Grease 4 5520 B, APHA 24% Edition mg/! <10.0 -
Remarl: s LT
. " End. of Report ** |
for GOA STATE POLLUTION CONTROL BOARD,
Analyst ! Authorised Signatory
Ly
Freddy Barbosa Edma Sheth
Junior Laboratory Assistant Sclentist B
Nolg s s * . Lo .’ .
- l.¥heresults refor ovly to.tag 12stadsempies and vpplicab.z paramolers. Eadosgsameant ofproducls is nefther inferred nor implied.
2. Sarplonwil ba dostrey, e axfhe ba dayn Fanthe daca of 155.4¢ of tast roport unloss ctheiwise spocified, .
3. Tls ropert.is net ta;bo Erradusdd vihaly o jnpait of esad’In any advenising modla without the permission of the Board in writing.
4. Tha-8eard Is notrelpossisle for thy sistheahsiy; {7, tha samplas not collectad by tha Board's officlals.
5. Total fiabllity of our lahomlury I lindtat 3o nvoiced amount, ‘Any dispute arising out of this roport {5 subject to Goa Jurisdiction
enly, - - . ST
G. Pormissible Limits: as per Schadulo | & VI of EPA Rules, 1986 os ammendad by Second and Third ammendment 1993 for Eiffuents and
@s por IS 10500 : 2012 (RA 2018) ~ Indlan Standards for Drinking water Spacification (Sacond Rovislon) and as par minutes of tha
118%,126W, 1459 1576 moelings of the Board for discharge of iranted sewaga.
7. The mathod, focation of Sampling Including any dlagram, sketch, photograph, if any may be enclosed.
GSPCBIF/07 '
Rev,Na, 13
- Issue Date : 04,04.2024
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GOA STATE P(Dim%N CONTROL BOARD B R*Zl[
Near Pilerne industrial Estate, Opp Saligao Seminary, | '
Saligao, Bardez, Goa ~-403 511.

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax; (0832) 2407700
e-mail:goapcb@gspcb.in,

website:www.goaspch.gov.in -

.

TEST REPORT
| Test Report No.;:GSPCB/T] R12$I48759 Report lssug Date:'l’IIOBIZOZS -]
Name of the Customer . : Office Of The Village Panchayat Sancaole
Address : P.O, Cortalim, Mormugao-Goa, 403710
Nature of Sample : Discharge water sample flowing from the urnderground
R plpe 1 at Rio De Goa, Sancoale (Cornplaint)
Sample collected by . : Siddhant Prabhudessal (JEE), Roma Khandekar (FA)
Quantity of Sample.Recelved 1 214-300mi+300ml
Cadg Mo, 5fthe Sample . GSPCB/25/25867 A
Date & Time of Sample Collection -7 23.07.7025 & 01:14 pm
Daté of Sample Recelpt : 33.07.2028
Seal/ Tag detsils . Sealed ) '
Date of Stdrt of Anaiysls L ¢ 23.07.2825 : :
Dite of Cosrpiietion of Fin) ysls - : 07.08.2025 : :
Methed of Sample Culectian P 18 17814 (Part )
Calour of Samgle .. Golourfree
Odour of Sample » Foul
Weather Condition * Rainy.
Visible Effluent Discharge . No
Any other Speclfic activity observed ~ : Nope
Parameters Test Methods Units Test Permissible
, A ' Results. 1. Limits | |
N-T6tal 4500-Norg B, APHA 24% Edition mg/l 4.82 - |
- - 1
!
Analyst Authorised Signatory
A - Sy
=" 45
reddy Barbosa , Edma Sheth
Junjor Laboratory Assistant ’ ) Scientist B
. o Conid.
Note: -~ s TN P -
1. The.rosults refer cpiv i firt. tosted srmples anyg applivable paramotors, Endorsomont of praducts Is neither Inferrad nor Implled, -
2. Saiplos X1l bo.desvey+d ftar 15 days iromri t14-ucte of Insun of fostrapont unlass otherwisa spacifiad,’ :
2 3. This rapest is necio by voprodaglic whollyonip Partisr used I any advadising modia without tha parmission of the Bonrd in writing.

‘4, The Board s ot réiponsible for the authenteily furfthe samples not collacted by the Board's offlelals, '

S. Total ltabllity of cur labotalory Is fimited to the Invelced amount. Any dispute arising out of this raport fs subject to Goa Jurisdiction
only, ’

6. Permissible Limlts: as per Schedule | & VI of EPA Rules, 1888 as ammendad by Second and Third ammondment 1993 for Effiuents and
as por IS 10500 ¢ 2012 (RA 2018) — Indian Standards for Dilnking water Spacliication {Second Rovision) and as per minutes of tho-
118%,126%, 145" 157 maotings of the Board for discharga of reated sowaga, - "o

] 7. The method, location of Sampling Including any diagram, sketch, ‘photograph, if any may be enclosed,
QSPCBIFI0Y : '
Rev.No, 13
Issue Date : 04.04,2024
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GOA STATE POLLUTION CONTROL BOARD

smampiinezes, | Near Pilerne Industrial Estate, Opp Saligao Seminary,
e Saligao, Bardez, Goa - 403 511.
St e S vied
%@W Tel: +91 (0832) 2407700, 2407701, 2407702,
g 2407703, Fax: (0832) 2407700

e=mall:goapcb@gspcb.in,

goap pebdn, /7 O\
website:www.goaspch.gov.in Te-41139

Accreditation Standards: ISONEC 17025:2017 NABL Cerfiticate No. 1C-11139
Valid Until: 11.11.2028

Issued Date: 12.11.2024

TEST REPORT
[ Test Report No.:GSPGBITR/Z5/A35658 - Report 1ssUe Dater31/07/2025
Remark:
) ."* End of Report ** |
for COALTATE POLLUTION CONTROL BOARD,
Anel!'-'t - Authorised Sighat
Var% Naik Denzd Cardozo
Junior Research Fellow ] : Scientist B
Endorsement of products is neither inferrod nor impliad.

Note :
1. The restills refer only {o the testad samples and appllcable parameters.
2. Samples will be destroyad after 15 days from the date of Issuo of test raport unless otharwise spacified.
orlising media without the permission of the Board In writing.

3. This report s not to ba raproduced wholly or in part or used in any adv
4. The Board is not rosponsible for the authenticlly for the samplos not colloctad by the Board's officlals.
spule arising out of this report Is subjact to Goa Jursdiction

5. Total fiabliity of our tabaratosy is Himited to the Inveiced amaunt. Any di!

only.
6. Permissible Limils: as per Schadule 1 & Vi of EPA Rules, 1986 as armmended by Secend and Third ammandiment 1983 for Effluents
Indian Standards for Drinking water Specification (Second Revision) and as par minutes of

and as por 1S 10500 : 2012 (RA 2018) —
the 118",126", 145%& 157" meatings of the Board for discharge of ireatad sewaga.
7. The method, iscatlon of Sampling Including any diagram, skelch, photograph, if any may be enclosed.

GSPCBIFIOT

Rav.No. 13
Issua Date : 04.04,2024 . . .
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligac Seminary,
. Saligao, Bardez, Goa - 403 511.

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407708, Fax: (0832) 2407700
e-mail:goapch@gspcb.in,
website:www,qoaspcb.gov.in

bome s it e et 4er o

TEST REPORT

[[Test Report No.:GSPCB/TRIZE/48750

Remark: .
. " End of Report =
_ for GOA STATE POLLUTION CONTROL BOARD, |
Analyst Authorised Slignatory
:ggﬁ%fszL. : /Z@Eﬁb
Freddy Barbosa .-, LT i . Edma Sheth
Junlor Laboratory-Assistant ) SclentistB
‘Note : S ’

Report Issue Date:11/08/2025 }

only.

GSPCB/F/07
Rev.No, 13

1. Tie rasults rater only-4o teertastad samplos and

2. Sampis. i b uestieyed witer w8 days o tao. cate ofJsaus, of test'ropart unless othorwise specified,
+ 3. This repon I3 nbtg Ha rapravucadvrhally & b1 part 9 used |

4, Tha Board Is not responeible for the authentleity for the sumplos not collected by the Board's efficlals.

5. Total lfability of our laboratory is Jimitod to' the Invoicad amou

8, Permissibla Limits: as por Schadule | & V| of EPA Rulas, 1986 as ammended by Second and Third ammendmont 1893 {or Effluenis
and as per [S 10500 ; 2012 (RA 2018) ~ Indlan Standard;

the 118%,126", 14593 157" maotings of the Board for discharge of traated sewago.
7. The mathod, {ocation of Sampling including any diagram,

Issue Date ; 04.04,2024

eppiicable patamotars, Endorsement of products is nelther inferred nor implied.
n any advart’sing medla without the parmission of the Board in writing.

nt. Any dispute arising out of this raport s subject to Goa Jurisdiction

s for Dsinking water Specification (Second Ravision) and ag por minutes of

skolch, pholegraph, If any may ha enclosed,

20f2
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
2o ea v - 3aligao, Bardez, Goa~.403 51+ oo w
Tel: +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700

website:www:qoaspcb.gov.in

e-mail:.goapcb@gspcb.in,

TC-1113%

lssued Date: 12,11,2024

Accraoditation Standards: ISCEC 17025:2017

NABL Certliicate No, TC-11138
Valid Until: 11.41,2028

1

TEST REPORT

[ Test Report No..GSPCB/TR/25/46758

Report Issue Date:11/08/2025 |

Name of the Customer
Address

Otfice Of The Village Panchayat Sancaole
P.Q, Cortalim, Mormugao-Goa, 403710

Nafure of San:\ple Discharge water sample flowing from the underground

pipe 1 at Rio De Gog, Sancoale {Complaint)
Siddhant Prabhudessal (JEE), Roma Khandekar {EA)
. 2L+300mi+300m! .
. GSPCB/25/25867 A
23.07.2025 & 01:14 pm

Sample collected hy’

Quantity, of Sample Received
Code Ne. of the Sampls

Date & Time of Sample Collection

Date of Sample Receipt 23,07.2025
Seal / Tag details Sealed
Date of Start of Analysis 23.07.2C25
Date of Completion of Analysts 07.08.2025
i.ethoa of Sample Cellcetion IS 476814 (Part 1)
Coiour-of Samnjz Colousfrae
Odeur of Sunpie Foul
Weather Condiltion Rainy
Visible Effiuent Discharge : No
Any other Specific activity observed  :  Nore ‘
Parameters Test Methods Units Test Permissitle |
Raosults Limits _ _!
pH 4500-H* B, APHA 24" Edition - 7.14 -
Dissolved Oxygen 4500 O C, APHA 24" Edition mgl/l 4.0 -
| Biochemical Oxygen Demand T 153025 (Part 44 .
(BOD),3 Days ot 27°G ( : g 220 -
Chemical Oxygen Demand {CoD) 5220 B, APHA 24% Edition mgf 50.0 -

Analyst Authorlsed Signatory
o4,
2ol St

Freddy Barbosag

Edma Sheth
- Jurior Laboratory Assistant Sclentist B
) Contd.
Note :

1. Tha rasult referony . & ¢ teatad saplay Wi appicubla parametars, Endorsomant of products is neithor infarred nor Iraplied.
2, Samples will ba destees'ed alter 13 days neni tha dals oi issuo of test rapoit unlass otherwise spocified, ]

3. This ropor! is not 1o b reproducad wholly Srin furt or used In any advertising modia without the parmiscion of tha Board Iy weiting.
4. Tha Baard i not yespaasible for tha authantiony jor the samples not collectod by tho Board's offichals,

5. Totel liabiliy of vur laboralery i lmitad to the invelcad amount. Any dispute arlsing out of 1his report is subjact {o Goa Jurisdiction
only. .

6. Parmissible Limits: as por Schedula | & VI of EPA Rules,
as per 18 10500 ; 2012 (RA 2018) — Indian Standards for Drinking water Speciiication
1187126, 145%& 157* meotings of the Board for. discharga of trealod- sewago.

7. The method, location of Sampling Including any diagram, sketch, photograph, if uny may ba cnclosed.

GSPCBIFI0T .
Rewv.No, 13 |
Issue Date ; 04.04.2024

1888 as ammended by Second and Third ammuhdmant 1983 for Elffcanis and
{Sccond Revision) and as per minpmes o1 tha |

10f2
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GOA STATE POL [ON-CONTROL BOARD
i, | Near Pilerne Industrial Estate, Opp-Saligao Seminary,
okl . B
smaierindrb Saligao, Bardez, Goa:= 403 511,
EM g Tel: +91 (0832) 2407700, 2407701,2407702.
TR 2407703, Fax: (0832) 2407700 '
e-mail:goapcb@gspch.in,
website:www.qoaspcb. gov.in 141139
-Accreditat.lon Stanidards: ISONEC 17025:2017 NABL Certificate No, TCAT139
Issued Date: 12.11.2024 ) Valid Until: 11.11.2028
TEST REPORT
| Test Report No.:GSPCBITRIZ5/48758 Report Issue Date:11/08/2025 |
Parameters . Test Methods T~ Units Test Permissible
) . Results Limits
Total Suspended Solids dried at 2540 D, APHA 24% Edition ’
: mgl/l 24.0 -
103-105°C - -
10& Gre_ase' ’ | 5520 B, APHA 24% Edition mgll <10.0 -
Remarlr: ST T
. "™ End of Report *~*
for GOA STATE POLLUTION CONTROL BOARD,
Analyst Authorised Signatory
o Kgsn
| Freddy Barbosa : Edma Sheth
"1 Junlor Laboratory Assistant Scientist B
.Notegs * o . . L .
- 1. Tho rasults rafor only 14 taa intaczompls and eppligube paramotars, Endorsamant of producls is naither iworred nor irnpliod,
2. Sairolos will bg dastreyecaitar 13.¢ay3 fioa te diep ot 13540 ¢f tast iaport unless ctheivise spucified,
3. Thia repent is not L b3eprad 4533 Vol 2 o4 s paat or vsadt in any advertising modia without the pormission of the Board in writing.
* 4. Tha-Board Is, potrosponsible fo: W aLhontisy for the samples not caltectad by the Board's officlals,
5. Tollnl liabllty of aur Inboratory 5 limited-io e involced ameunt, Any dispute arising out of this roport is subject tu Goa Jurisdiction
only, R . B
G. Parmissible Umits: as per Schedule | & Vi of EPA Ruleg, 1988 ns ammendad by Second and Third armmeandment 1893 for Effluents and
as por IS 10500 : 2012'{RA 2018) - Indian Standards for Dilnking water Spacification (Sacond Raevision) and as por miniles of the
118,126, 14505 157" moetings of the Board for discharge of traated sewaga. :
7. The method, Tucatfon of Sampling rclualig any diagram, skolch, photograph, if any may be enclosed.
GSPCRIF/07
Rew.No, 13
Issue Date : 04.04,2024
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511.

Tel: +91(0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapcb@gspch.in,
website:www.goaspcb.gov.in

i p————
GOA
st s e AP
Snar e

e e e ——— e

C

TEST REPORT

[ Test Report No.:GSPCBI/TR/25/48759

Report Issue Date:11/08/2025 |

Name of the Customer

Address
Nature of Sample

Sampls collected by

Office Of The Vlllage Panchayat Sancaole

P.O. Cortalim, Mormugao-Goa, 403710

Discharge water sample flowing from the underground
pipe 1 at Rio De Goa, Sancoale (Cornplaint)

Siddhant Prabhudessai (JEE). Roma Khandekar (FA)

Quaniity of Sample.Recelved 214:300ml+300ml
Code Mo. 5 the Sample GSPCB/25/25867 A
Date & Time of Sample-Collection 23.07.2025 & 01:14 pin
Date of Sample Receipt 28.07.2025
Seal / Tag details Sazled .
Dale of Start of Analysis . ° 23:07.2925
Rate of Compietion uf Foalysis 17.08.2025
Methed of Sampie Culectien IS 17814 (Part 1)
Calour of Samgle Colourfreg
Odour of Sample Foul
Weather Condition Rainy
Visible Effluent Discharge No
Any other Speclfic activity observed None
Parameters Test Methods Units Test Permissibla
) X Resulis Limits
N-Total 4500-Norg B, APHA 24% Edition mg/l 4.82 -
Analyst  ~ Authorlsed Signatory
ol AT
. . ”~
teddy Barbosa Edma Sheath
Junior Laboratory Assistant SclenlistB
' - . A . Contd.
" Nola s

B Y

only.

G, Pormissible Limils: as per Schedula | & VI of EPA Rules, 1986 as ammended by Second and Third ammendment 1593 for Effluents and

as per 1S 103500 : 2012 (RA 2018) — Indlan Standards for Drinklng water Spocliication (Second Revision) and as per minutes of the
118%,126%, 145M8 157" mastings of the Board for discharge of roafad sewaga. .

7. The method, location of Sampling Including any dlagram, sketch, photograph, If any may be anclosed.

GSPCEFIOT
Rev.No, 18
Issue Date : 04.04,2024

- 1 M ° .

1. Tho.rosults refar criv £3 s lostad simples and appiivable pararaotors. Endorsumont of products is neither inforred nor implled, *

2. Spaipies il ba deslysa aftor. 15-days from Tha dote ofiusue of-tost repom unlass othomwisa specificd, ™ ) .
3. This repedt s netso b ropio Jugie aholly e in part or usad In any adverising madia withaut the psrmission of the Board in writing.
4. The Boara is not rgsSonsitlo for the authanticlly furthe sampies nol coliected by the Board's offiglals,

' §,'Total labliity ot cur lnbordtory fs limitod to the.involced amount, Any dispute arising out of this report is subjact to Gon Jurisdiction

10f2
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GOA STATE PN‘ CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511.

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832)-2407700
e-mail:goapchb@gspcb.in,
‘website:www.goaspch.qgov.in

TEST REPORT
| Test Report No.:GSPCE/T RI25/48758 - Report Issue Daterd 1/9812025—1

Remark:

™ End of Repert ~
for GOA STATE POLLUTION CONTROL EBOARD,

Analy?;t Authorised Signatory

Freddy Barbosa Edma Sheth
Junior Laboratory Aesistant e Sclentist B

Nota ¢ LT . ‘
. Tao restlls rofar ondy-4o thxtastad samples and appiicably patamotars. Endorsement of Producls Is neither inferrad nor imypliad,
- & Bampius wifi b3 LESHGILG wier. 5 days trezintas cate.of Isoue of testrepart unless otherwiss specified, .

3. This repore i notio ba yepraduced whally erla prr o7 usad in any advarlsing modia without the permission of the Board in wiriting,

4. The Board Is not raggonsible for e authenticity for the samples not colledted by the Board's officlals,

5. Total liabillty of our laboratory is limited‘io' the involcad amount. Any dispute arising out of this report is subject to Goa Jurisdiction
enly,

GxPormissible Limis: as per Schadule [ & VI of EPA Rules, 1986 as ammendad by Second and Third ammendment 1993 for Effivents
and as per IS 10500 ; 2012 {RA 2018) — Indlan Standards for Drinking waler Specllication (Second Rovislon) and as per minutas of
tha 118",126%, 145t 1571 maetings of the Board for dischargo of treated sswagao.

7. The method, locatlon of Sampling Including any dlagram, sketch, photograph, if any may ba enclosed,

GSPCBIFI0T
Rew.Ne. 13
Issue Date : 04.04,2024

2012
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GOA STATE POLLUTION CONTROL BOARD
, Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511. '
Tel: +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapch@gspch.in,
website:www.goaspeb.gov.in

TC-11138

Accreditation Standards: ISO/EC 17025:2017 NABL éerﬂficate No. TC-11138

—

Issued Date: 12.11.2024 Valid Until: 11.11.2028
TEST REPORT
{ Test Report No.:GSPCB/T R/25/48658 Report Issue Date:31/07/2025 |
Name of the Customer 1 Office Of The Village Panchayat Sancacle
Address

P.Q. Cortalim, Mormugagy-Gos, 403710
Discharge water sample flowing:from the underground
pipe 1.al R'o ;e Goa, Sanazoals (Complaint)

Nature of Sample

 Sample collected by . :  Siddhant' Prabhudessal (JEE), Roma Khzndekar (FA)
Quantity, or. S&mple Received : F50mi
Code No. of the Sample - .t GSPCB/25/25867 B
Date & Time of Sample Collection . : 23.07.2025 & 01:14 pm
Date of Sample Receipt . 23.07.2025
Seal # Tag detalls . Sealed
Date of Start of Analysis : 23.07.2025
Date of Completion of Analysis : 31.07.2025
Metheod of Sample Collestion 1 1817614 (Part )
Colour of Sample . Colourfree
Odour of Sample ' : Foul
Weather Condition ' . Ralny
Visible Effluent Discharge . ' Ne
Any other Specific activity observed . : None )
" Parameters. =~ Test Methods Units Test Permissible
) . . ™ T ‘Results Limits
Fecal Coliform - . 9221 E, AFHA'24" Editlon - | #1PN/M0Gmt | 140%108 ] -
| Analyst - . ) Authorised Signatesy

-

~,

Vardha Nalil¢
Junior Resaarch Fellow

Denza Cardozo
Scientist B
o _ L . Contd,
Nota :

1. The results refer only to the losted samples and applicable paramoters, Endarsomont of products Is neither Inforred nor implied,

2. Samplas will be destroyed after 15 days from the date of issue of tast report unless otherwise specifled,

3. This report Is not to ba reproduced whelly'or In part or used In any advortising modia without the permission of the Board In writing.
4. Tha Board is not respohsible for tha authentlclty for the safmples not collectad by the Board's officils.

5. Total liabilfly of our laboratory Is limited to the involced amount. Any dispute arising out of this report is subject to Goa Jursdiction
only,

" 6. Parmissible Limits: as par Scheduls 1 & V1 of EPA Rulas, 1988 as aminandad by Second and Third ammendment 1993 for gmuonts and
as por IS 10500 : 2012 {(RA 2018) ~ Indian Standards for Drinking water Specification (Second Revision) and as per minutes of tho

118,126%, 145%¢ 157 maclings of the Board for discharge of-trealed sowage.

7. The mathod, location of Sampling including any diagram, skelch, photograph, if any may be enclosed.
GSPCBIFIO7 ’

Rev.No. 13
Issue 'Date: 04.04 2024

N 1ofs
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511.

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapch@gspceb.in,
website:www,qoaspcb.gov.in

TC-11138

.

Accreditation Standards: ISONEC 17025:2017
Issued Date: 12.11.2024

NABL Cerfificate No. 1C-111305

Valid Untif: 11.11.2028«

TEST REPORT '

)

[ Test Report No..GSPGRITRIZEHI658

: Report Issuc Date:81/07/2025 ]

. i
z
;::
e
Remark: v
XY
- . ) ~ End of Report
. . ) for CGABTATE PRLLUTION CONTROL BOARD,
An;i.%tv Authorisec;ZgI% O
Var%a Naik ' Denzd Cafdozo
Junior Research Fellow . Sclentist B
Nota 3

5, Total
only.

GSPCBIFIOT
Rev,No, 13
Isstie Date ¢

1. The results rofer only {o the tested samples and applicabla paramoalers,
. Samplos will ba destroyed aftar 15 days from ths date of Isaue of tost re

3. This report Is notto he reproducad wholly orin part or used in any adv
4. The Board

Endorsemont of products Is neither Inferred nor implied.
port unless otharwise spoclfied.

artising media without the parmission of {hn Board in writing,

Joard Is not responsivle for the authenllclly for the samples not collocted by the Board's officials.

liablilty of aur taboratary Is limited to the Involced amount, Any dI

8. Parmilssible Limits: as per Schedulo 1& V] of EPA Rules,

and as per IS 10500 : 2012 (RA 2018) ~ Indian Standards for Dinking water Spaciiication (Second Ravision) and as per minutes of
the 118™,126%, 145%& 157 meelings of 1

7. Tho mathad, location of Sampling includl,

04.04.2024

spute arising oul of Ihis report Is subject to Goa Jurisdiction
1986 as ammendad by Sacond and Third ammondmont 1993 for Efflusats

ho Board for discharge of ireatad sewage.
g any diagram, skotch, photograph, If any may be anclosed.
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industria) Estate, Opp Saligao Seminary,

Saligac, Bardez, Goa - 403 511,

Tel: +91 (G832) 2407700, 2407701, 2407702,
2407708, Fax: (0832) 2407700
e-mailigoapch@gspeb.in,

website:www.goaspcb.gov.in

U

TC-11139

Accreditation Standards: ISOIIEC 170255017

NABL Certificate No. TG-11139 —}
Issued Date; 12.11.2024 Valid Until: 11.11.2028 o
TEST REPORT
[ Test Report No.:8SPCB/TRIZ5/48760 i Report Issue Date:11/08/2025 ]
. Parameters I Test Methods Uniis Test Permissible
» A . <. Resuits Limits
Total Suspended SaldeCriesd at " 2540 B, APHA 24P Eition o
103140555 % K LR mgfi 25.0. -
Qll & Grease §520.8, APHA 245 Ediltion: , mgil <10.,0 -
Remark:
) ' ™ End of Report

LA 2t 3, k *

£ GOA STATE PGLLUTIGN CONTROL BOARD,
Analyst - . .- '

. . .o Authorised Signatory
. N : Py
.‘&@w'ﬁ 7808
‘reddy Barbosa Edma Sheth
| Alunior Laboratory Assistart Sclentist 8

Nota §

1. The results.rufer only to. the tested samplos und applicable parametars, Endorsement of products (s neilher inferred nor impliad,
2. Samplos will be destroyad after 15 days from the dato of Issue of test report unloss otherwise spucifiad,

3, This raport Is not to be reproducad wholly or in part or used In any advanising imedia without tho permission of the Board in vititing,

4. The Board Is not responslble for the authenliclty for the samplas not collactod by tho Board's officlals,

5. Totat Hability of our laboratory s limited to the invoiced amount. Any dispute arising out of this feport Is subject to Goa Jurisdiction
only.

6. Parmissible Limits: as per Schadule | & VI of EPA Rules, 1988 as ammendod by Sacond and Third ammendment 19€3 for Effluents and
as par IS 10500 : 2012 (RA 2018) - Indlan Standards for Dilnking water Spacification (Sccond Revislon) and as por minutas of the
118",126%, 1459 157" meelings of the Board for dischargoe of treated sewage, :

7. Tho mathod, location of Sampling including any dlagram, sketch, photograph, If any may be enclosed,

GSPCBIF/07
Rew.No, 13
Issue Date ; 04.04,2024
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GOA STATE POV )IN"CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511.
Tei: +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
" e-mail:goapcb@gspcb.in,
website:www.goaspcb.gov.in

TC-11138 I

Issued Date: 12.11.2024

Accreditation Standards; ISONEC 17025:2017

NABL Certificate No, TC19938 “i
Valid Until: 11.14.2028

TEST REPORT

| Test Report No.:GSPCB/TR/25/48760

Report Issue Date:11/08/2025 |

Narme of the Customer
Address
Nature of Sample

Sarnple colitcted by

Quahtity’st Sample Recaived
Code No. of the Seamrs

Dze: & Tine of Sampl: Coliostion

Office Of The Village Panchayat Sancaocle

P.O. Cortalim, Mermugae-Goa, 403710

Discharge water sampie flowwing from the underground
Pise 2 at Rio De Gea, Sznceale {(Coplaint)

Sicdhanl Prabrudasezi (CEE), Retaa Fhandekar (FA)
2L+300m14300rat :
GBPIDA3/25865 A

235.07.2025 & 01:14 rin

Date of Sampie Resai: 23.07.2025
Sezl / Tag Jdetalls Szuled
Date of Start of Analysis 23,07.2025
Date of Completion'of Analysis 07.08.2025
Method of Sample Collection I8 17614 (Part )
Colour of Sample Colourfree
Odour of Sample Odourfree
Weather Condition Rainy
Visible Effluent Discharge No
Any other Specific activity observed None
Parameters Test Methods Units Test | Perrmissitle
. ) . Resalts ¢ ‘Limiw —
pH . 4500-H" B, APHA 241 Edition - 6.98 . -
Disscived Oxygea 45000 C, APHA24% Ediion | nnl . 7.2 -
RAlochemical Oxygen Demand IS 3025 {Part44) . . mad 1o s v i
(BOD)2Navs ai27°C ., . . ] = [ )
Chemical Oxygen Dernand (GOD). 8220 B, ARHAZ4MEdicn | mgh | 140.0 -
Ar;nlys.t " . ' i Authorised Signatery
Freddy Barbosa Edma Sheth
Junlor Laboratory Assistant Scientist B
Contd,
Nota <

GEFCB/F07
Rev.No, i3 .. - .
lasue-Date ¢ 04.04,2024 -

6. Parmissible Limits; as per Schadule | &V

1. Tho results rafer only to the testad samples and applicable parameters. Endcrs'emunt of products Is naither Inforred nor inplizd,
2. Samples will be destroyed after 15 days from tha ]

1 of EPA Rules, 1986 as ammended by Second and Third ammendmont 1993 fa; flliuent, and

as per 13 $0500 ; 2012 (RA 2018) —~ Indlan Standards for Drinking watar Specflication (Second Revislon) and as pur ieinaies of tne
118%,126%, 14508 1574 maetings of the Board for discharge of traatad sewage.

7. The melbou, lacallon of Sampling including any diagram, sketch, photagraph, f any may be onclosead,

*

10f2
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P

GOA STATE POLLUTION CONTROL BOAED *-

A Near Pilerne Industrial Estate, Opp Saligao Seminary, '
P Saligao, Bardez, Goa - 403 511. i
R ggmf Tel : +91 (0832) 2407700, 2407701, 2407702, :

24077083, Fax: (0832) 2407700
" e-mail:goapch@gspch.in,
website:w.qu.in

210 (e

TEST REPORT

|_Test Report No.:GSPCB/TR/25/48761 Report Issue Date;11/08/2025 |

Name of the Customer . Office Of The Village Panchayat Sancacle

Address .. ;  P.Q. Cortalim, Mormugaoc-Gog, 403710

Nature of Sample : Discharge water sampiz flowing from tiie underground
oL pipe 2 at Rio De Goa, Sancoae {Gomplaint)

Sample collected by . Sidahant Prabhudessal (JEE), Rora Khandekar (FA)

Quantity cf Sample Received U 2L+300mi+-300m)

Cade No. of the Sample- GSPCB/25/235865 A

Date & Time of Sample Collection 23.07.2026 & 01:14 pm

Date of Sample Recelpt : 23.07.2025

Seal f Tag details ", - . Sealed

Date of Start of Analysis T 23.07.2025

Date of Completion of Analysis 07.08.2025

Methed of Sample Collection 1S 17614 (Part 1)

Colour of Sample Colourftee

Odour of Sample :  Odourfree

Weather Condition ! Ralny

Visible Effluent Discharge : No

Any other Speoilfic activily observed None

Parameters Test Methods Units | Test | Permissibie
) Resuits Limits
N-Total 4500-Norg B, APHA 24% Edition mg/l 7.78 -
. . ° . 1
Analyst Authorised Signatory
Dot L" /ﬁ'{f&b
Freddy Baibosa - - Edma Sheth
Junior Laberatory Asristunt Scientist B
; Contd.

Note ;

1. The resylts refer only to the tested samplss and applizablo. parametors. Endossement of praducts, s nalther inferred nor implied.

2, Samples will be destroyad aftor 15 days from tha date of issuo of test report unless otherwlse spaciiad,

3.'This report Is not to ba reproduced wholly or in par or used In any advertising media without the pormission of the Board in wiiting

4. The Board is not responsible for the authenticity for the samplos not collected by tho Board's offlsials,

5, Total liabllity of our laboratory is limited to the involcad amount, Any dispute arising out of this report is subject to Goa Jusisdiction ,
only.

6, Parmissible Limils: as per Schedule { & V| of EPA Rules, 1986 as ammonded by Second and Thitd ammendment 1993 for Elfiuents and
as per IS 10500 ; 2012 (RA 2018) = Indian Standards for Drinking waler Specification (Second Revision) and as per minulas of the
118%,126"%, 145" 157 mactings of the Board for dischargo of rented sowage.

7. The methad, lacation of Sampling Including any dlagram, sketch, photograph, if any may be enclosed.

GSPCBIF/07 ' .
Rewv.No, 13

_Issue Date 3 04,04.2024 -

- dof2
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GOA STATE P\Oﬁi\fl' CONTROL BOARD [
Near Pilerne Industrial Estate, Opp Saligac Seminary, | ‘ &C
Saligao, Bardez, Goa - 403 511.
Tel: +91 (0832) 2407700, 2407701, 2407702,
) 2407703, Fax: (0832) 2407700
e-mail:goapcb@gspcb.in,
website:www.goaspcb.gov.in

TEST REPORT

| Test Report No.:GSPCBITRI2E/48761

Report Issue Date;11/08/2025 |

Rernark:
. " End of Report *
for GQA STATE POLLUTIOM CONTROL BOARD,
Analyst | : l Authorised Slgnatory
Fraddy Barbosa : Edma Sheth
Junior Laboratory Assistant Scientist B
Note :

1. Tha resulls refer only to the tested samples and applicable paramotars., Endorsament of products is naither inferred nor impliad,

2, Samples will be dostroyed aftor 15 days from the dale ofissua of test reporst unless othervdse speclfied.

3, This repost is notto be roproduced wholly or In part-or used in uny adverlising madia withouttha permission of the Board in wilting

4. Tha Board Is not responsible for the authonilclty for the samplos not collacted by the Board's afficials.

. Totaf lability of our laboratory Is limited to the involced amount. Any dispute arising out of this repost is subject to Gon Jurisdiction
only.

G, Permisslbla Limits: as par Schedule | & V| of EPA Rules, 1985 as ammendad by Sacond and Third ammandment 1883 for Effluanis
and as por IS 10500 : 2012 (RA 2018) — Indlan Standards for Drinking water Speclfication (Second Revislon) and as per minutes of
the 118™,126", 145%2 157 meetings of tha Board for discharge of treated sswage,

7. The mathod, locatlon of Sampling including any diagram, sketch, photograph, If any may he enclosed.

GSPCBIFI07

1 Rev.No. 43

Issue Date : 04.04.2024
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| GOA STATE POLLUTION CONTROL BOARD

e, | Near Pilerne Industrial Estate, Opp Saligao Seminary,
ey Saligao, Bardez, Goa - 403 511,
W Tel: +91 (0832) 2407700, 2407701, 2407702,

2407703, Fax: (0832) 2407700
e-mail:goapch@gspcb.in,
website:www.goaspch.qgov.in

TC-11138

Accreditation Standards: ISG/IEC 17025:2017 NABL. Certificate No, TC-11139
Issued Dates 12.41.2024

Valid Until: 11.11.2028 !

TEST REPORT _

{ Teel Raport No:GSPOBITRIZE 19657 Report Issue Date:31/07/2025 |

‘Nuine of t!j.e;Custamer )
Address
Nature of Sampie

;. Office OF The Village Panchayat Sancaocle
F.0. Costelim, Mormugao-Goa, 403710
Discharge water sample fiowing from the underground
pipe 2 at Rio De Goa, Sancoale (Complaint)

Sample collected by :  Siddhant Prabhudessai (JEE), Roma Khandekar (FA)

Quantity of Sample Regceived . 250 mi

Code No. of the Sample : GSPCB{25/25865 B

Date & Time of Sample Collection ! 23,07.2025 & 01:14 pm

Date of Sample Receipt 1 23.07.2026

Seal ! Tag details : Sealed

Date of Start of Analysis 1 23,07.2025

Date of Completion of Analysis © 81.07.2025

Method of Sample Collection P 1817614 (Part1)

Calour of Sample . ’ . Colourfree

Odour of Sample . Odourfree

Wesither Condition ) " . Ralny .

Visiblo-Effluent Qischarge . : No. :

Any uther Spécific potivity otsgived - None . R

. . Parameteis Tept¥ethatls - _ [ Units Tast * | Permisslble
i ot | Resuits Limiis
“Feoal Coliornt $221 By ARHAZ4™ Ediion - | MIPR00ml | 7.8%10¢ | -
Analyst Authorised Signatoyy !
- N P

Vardha Naik

Junior Research Fellow

Sclentist B
L ) L . , Contd.
Noto : . )

1. Tho resulls refar only to tha tested samples and applicable parametors. Efdorsement of products is neither infarred nor implled.

2. Samples will be dostroyad after 15 days from the dale of Issus of test rapott unless otherwlsa spacified,

3. This report 1s not to-be repraduced wholly or in part or usad in any advertising media without the permission of the Board in writing.

4. The Board is riot responsibla for tne authentlclly for tha samplas not collected by the Bonrd's offictals, !

S. Totat llability of our lahoratory is limitad to the invelced anfoupt, Any dispule arising out of this report is subject to Goa Jurisdiction i
anly. | .

6. Perinlssible Limits: as per-Schedule 1& Vi of ERPA Rulus, 1986 as ammendad by Saecond and Third ammendmant 1993 for Effluanis and
as-por {8 16500 ; 204% (RA 2018) - Indian Standards Tor_Orinking vinter Spacification (Second Ravisgon) and as per minules of the
118%,126%, 1485 157 meoti>gs of thé Beard for-dischargu of Lostad Bueedrun, .

+ T.The melhad, location 8{-Gaurapling in*lucing any qingrarm, é}(.:lcn% praogiaph, i any muy b‘f anciosed.
GSFCRIFIST - . v -, ‘

Reviido. 3,

10f2
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GOA STATE POLLUTION CONTROL BOARD
Near Pilerne Industrial Estate, Opp Saligao Seminary,
Saligao, Bardez, Goa - 403 511,

Tel : +91 (0832) 2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapcb@gspch.in,

website:www.goaspch.qov.in

TC~11138

Accreditation Standards: [SONEG 1703553017
[ssued Date; 12,11.2024

NABL Certificate No, TC-11130
Valid Until: 11.11.2028

TEST REPORT

| Eest Rebon o, B BF O /958687 Repott Issue Daterd1/07/2025__}
Remarl:
- - - --. o N -', . : - .
A}
™ End of Report **
for GOA STATE POLLUTION CONTROL BOARD,
Analyst Authorisad Sign Zy/
Vatrdha Naik Den atdozo
Junior Research Fello Scientist B
Note : i
1. Tho resulls refor only to the tested samples and appllcable paramatears, Endsrsement of products [s neither inferred nor lmpﬂod_.

« Samplos will be destroyed after 15 days from the dalo of Iszuo of test raport unless othorwise spocified,
3. This report is notto be roproduced wholly or In part or usad In any advertising moedia without the permission of
. The Board Is not resnonslible for the authenticlly for tha samples not colloctad by the Board's officials.
§. Tota] lizbility of our Iaboralory Is limited to th
only. ‘

6. Parmissible Limits; as
2012

and as por 1S 10500 : 2012 (RA2018) - Indian, Standerds-for,Driniding wausr Specification {Seco.d Novision) and as poy minutes of .
the 1130326", 145°& 157" rripetings of tierBoarg for dinstmsysic! sedted savage. y

he Board in writing,
8 Inveicod amount, Any dispute arising cut of this report is subjact to Gea Jurisdiction

per Schedule 1& VI of EPA Rules, 1886'as ammondsd by Sacond and Third ixmmandmenl 19983 for Effluants

. 7. Tho msthod, iesutlon of Sarkiiag including any eRgrAm, da.eich, Hieo s pa, it uny mat be onclosad, °
GSPGBEIF/0? et . ‘ ’
Rav.lo; 13.

{ lssue Date : 04.04 2024 .

.

20f2
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GOA STATE POLLUTION CONTROL BOARD
Near Pllerne Industrial Estate, Opp Safigao Seminary,
Saligao, Bardez, Goa - 403 511.

Tel : +91 (0832).2407700, 2407701, 2407702,
2407703, Fax: (0832) 2407700
e-mail:goapcb@gspcb.in,

website:www.goasgcb.gov.in

TC-11138

Accreditation Standards: ISO/AEG 17028:2017
Issued Date: 12.11.2024

NABL Certificate No. TC-11139
Valid Until: 11.11.2028

TEST REPORT

{ Test Report No.:GSPCB/TRI25/48658 Report Issue Date:31/07/2025

}

Name of the Customer
Address
Nature of Sample

Office Of The Village Panchayat Sancacle

P.Q. Corialim, Mormugag-Goa, 403710

Discherge water sample Howing from the underground
pipe 1 at R'o e Goa, Sanceale (Complaint) .

Sldghant Prabhudessal (JEE), Roma Khzndekar {FA)

250 ml

Sample, céll,:'::cted by .
Quantity, of SZimple Roselvac

Code No. of the Sample : GSPCE/25/25867 B

Date & Time of Sample Collection ¢ 23.07.2025 & 01:14 pm

Date of Sample Reselpt 23.07.2025

Seal ! Tag detalls . Sealed

Date of Start of Analysis ¢ 23.07.2025

Date of Completion of Analysis T 31.07.20285

Method of Sample Collection IS 17614 (Part 1)

Colour of Sample Colourfree

Odour of Sample Foul

Weather Condition Rainy

Visible Effluent Discharge . No

Any other Speclfic activity observed | None

~ Paramefors Teést Methods Units Test Permissible
- - S ‘Resulis _Limits
Fecal Coliform 9221 E, AFHA'24% Edition * | WPN/08mI |- 140%10% -
1 Analyst i . ‘ ., Authorised Signatpr

,\ -
Vardha Naik Denza Cardozo
Junior Reszarch Fellow Sclentist B

. Contd.

Note :

1, The results refer only to tho tested samples and appllcable’ paramoters, Endorsament of producis Is nelthor infarred nor implied.

2. Samples will be destroyed after 15 days from the data of issue

of test rapont unless otherwlsa spocifiad,

3. This report is not to be reprod

4. The Bonrd is not respohsible fo

5. Total liability of our laboratory

. only.

G. Permissible Limils: as per Schedule | & V| of EPA Rules,
as por IS 10500 : 2012 (RA 2018) — Indlan Standards
118%,126™, 145%% 157" maotings of the Board for disch

7. The mathod, location of-Sampling Including any diagra

GSPCBIF/07 )
Rew.No, 13
Issue-Dale 2 04,04 2024

uced whally or in past of used in
r the authenticity for the sample:
Is limitod to the invoiced amoun

arge of treated sawage.
m, sketch, photegraph, if any may be erclosod.

any advertising madia without the permiasion of the Board in wiiting,
s not collecled by the Bnard's officials.

L. Any disgute arising out of this raport Is subject io Goa Jurisdiction

1986 as ammanded by Second and Third ammandmert 1993 for Effluonts ard
for Drinking water Spacification (Second Ravision} and as per minutes of the

1ot2
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-GOA STA%]%P@E‘LUE‘E@N C@N TROL BOARD

(An (SO 9001-2015, ISC 14001 :2125, ISO 45001:2018 Certified Board)

DIRECTIONS UNDER SECTION 33(A) OF THE WATER (PREVENTION AND
CONTROL OF POLLUTION) ACT, 1974

Ref: 1. Directions bearing No.1/25-PCB/Tech/1276483/Tech/1080 dated 16/04/2025.,

WHEREAS, the Goa State Pollution Control Board (hereinafter referred to as the “Board”, in
short) had issued Directions bearing No. 1/25-PCB/Tech/1276483/Tech/1080 dated 16/04/2025
directing the management of M/s. RIO DE GOA (TATA HOUSING PROJECT) to shift the
Sewage treatment Plant (STP) from the basement of tower 12 A to an appropriate location which
has to be approved by the Board so that opetation of the STP does not affect the occupants of the
complex. Further with regards to Odour emissions from the operation of the STP, the establishment
was directed to provide the STP with proper Exhaust/Ventilation System for the management of
Odour emissions from the operation of the STP within a period of 3 months. Further the
establishment was directed to pay an amount of Rs. 1,73,25,000/- as Environmental Compensation

to the Board, under the Polluter Pay Principle for causing Environmental Pollution in the vicinity.

WHEREAS, thereafter the Board was in receipt of a Reply from Ms. Tata Housing

Development Company Ltd dated 26/05/2025 to the aforestated Directions wherein it is stated that

entire affairs and management of the Residential Complex, including the control, management,

supervision and monitoring of the day to day operations of the Sewage Treatment Plant (STP) has

been handed over to the Society with effect from 1% April, 2023 and for any information or queries

0255/&

Phone Nos. : 0832-2407700, <o Emall Ids:
2407701, 2407703 fremnam—— Chalrman, GSPCB: chalrman-gspch.goa@nie.in
e Member Secretary, GSPCB: ms-gspch. gna@nlc in
AT Office: mall.gspecb@gov.in
A ) | gspcb@g
BY REGD A.D. _
No.1/25-PCB/Tech/1276483/ 1 1 A0S Date: 2709/2025

Near Pilerne Industrial Estate, Opp. Saligao Seminary, Saligao « Bardez, Goa ~ 403 511

PPy
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in connection with the STP, the proper person for correspondence and commnnication will be the
Society and its office bearers. It is further stated that you have not caused any breach and therefore
cannot be held responsible for alleged noﬁ-compliance of directions set out in the said Notice
(including direction to pay an amount of Rs. 1,73,25,000/- as Environmental Compensation to the
Board or any other notice issued prior thereto or related thereto, as regards to the operations and
maintenance of STP and the installation, commissioning and operations of the STP till the date on

which it was taken over by the Society, has been in accordance with applicable laws.

WHEREAS, the officials of the Board had carried out further site inspection of your
establishment on 13/05/2025 along with PHC.
WHEREAS, during the course of the aforesaid inspection it was observed the following;

(D Evidence of waste water discharge from M/s.Rio de Goa (Tata Housing Project) from 2

 Different points from the premises of the said unit was observed. Evidence of waste water
discharged from Point 1 flowing down the Hill and reaching the area near the
Complainants House and Well was observed. No Flow of discharge of waste water was
seen at the time of Inspection. However, evidence of waste water discharged previously
was observed. It was informed by the Complainant that the waste water is being
discharged at night. The opening of Point 1 was not visible as it was covered with Dry
waste and tree/garden waste. Upon clearing the said waste water logged within the said
waste was uncovered..

(i) Evidence of waste water discharged from Point 2 was seen to be coming from the
premises of M/s.Rio de Goa (Tata Housing Project) through an internal pipe from beneath
the road adjacent to the said unit.

(iii} Next M/s.Rio de? Goa (Tata Housing Project) was inspected to find the source of the waste

water discharge. The Representaive of M/s.Rio de Goa (Tata Housing Project) informed
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that the said waste water discharge is through seepage/leakage from the swimming pool
balance tank and circulation system. It was iﬁformed that the seepage/leakage from the
said system was entering an old construction seepag§ conduit located beneath the pool and
the said seepage of pool water through the conduit was entering the storm water drainage
system leading to the discharge of pool water from 2 Nos. discharge points as mentioned
above outside the prexﬁises of the unit. The Plan of the Residential Complex showing the
pipelines /Storm water Drainage system was not produced at the time of Inspection which
could verify the above mentioned facts.

(iv) At the time of Inspection STP was operational. Final Treated Water Sample of the STP
was collected at the time of Inspection and analysed in the Board's Laborartory. As per the
Sample Test Analysis Reports, BOD, COD,TSS, Fecal Coliform Parameters are exceeding
the permissible limits.

(v) Next, the area the Complainants House was inspected. Evidences of the above mentioned
waste water flowing from the hill area the Complainants House were found, It was
informed by the Co.mplainant that the waste water finally pools in the area near
complainant house and through seepage contaminates the well located near the
Complainant's house,

(vi) As per the Water Sample Analysis Test report of the water saméle of the well near the
complainant’s house, collected on 7/4/2025 by the Office of VP Sancoale and submiited to
the Board, pH is below the permissible limit and Turbidity parameter is exceeding the
permissible limit. Also, Total Coliform, Fecal Coliform parameter is exceeding the
permissible limit and E. Coli is present,

(vii) Unit is operating without obtaining valid Consent to operéte of the Board.

(viii) The STP is presently operated by the Builder (M/s. Ric De Goa (Tata Housing

Project)).No documents regardiﬁg conveyance for the transfer of ownership from Builder
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to Housing Society were produced at the time of Inspection.

(Copy of the Inspection Report along with the analysis Report enclosed)

WHEREAS, thereafter the officials of the Board conducted further inspection on
23/07/2025 along with the officials of Village Panchayat Sancoale and the Housing Society
Manager of M/s. M/s. Rio De Goa (Tata I—Iousin;g Project), Mr. Joel Fernandes.

During the course of inspection it was observed the following;

1. Same complaint was attended on 13/05/2025 along with the PHC Officials. At the time of
the said inspection on 13/05/2025, Evidence of waste water discharge from M/s. Rio de
Goa (Tata Housing Project) from 2 Different points from the premises of the said unit as
shown in the site skétch was observed. However, No Flow of discharge of waste water
was seen at the time of the said Inspection from the above mentioned discharge points.

2. It was informed at the time of the said Inspection, by the Representative of M/s.Rio de Goa
(Tata Housing Project) that the said waste water discharge is through seepage/leakage from
the swimming pool balance tank and circulation system. It was informed that the
seepage/leakage from the said system was entering an old construction seepage conduit
located beneath the pool and the said seepage of pool water through the conduit was
entering the storm water drainage system leading to the discharge of pool water from 2 Nos.
discharge points as mentioned above outside the premises of the unit. The Plan of the
Residential Complex showing the pipelines /Storm water Drainage system was not produced
at the time of Inspection which could verify the above meﬂﬁoned facts.

3. At the time of Inspection on 23/07/2025,waste water discharge was observed from the
Discharge péints as shown in the site sketch, Water Samples were collected from the 2 Nos.
Discharge points as mentioned above. As per the Water Sample Test Analysis Report, waste

water discharge was observed from the Discharge points as shown in the site. Water

actle
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Samples were collected from the 2 Nos, Discharge points as mentioned above. As per the
Water Sample Test Analysis Report of the Discharge water sample flowing from the
underground pipe 1,pH-7.14,Dissolved Oxygen is 4mg/l,BOD-22 mg/I,COD-50 mg/l, Total
Suspended Solids-24 mg/l, Oil &amp; Grease&lt;10 mg/l,N-Total-4.82 mg/l, Fecal
Coliform-140x%1073 MPN/100ml.As per the Water Sample Test Analysis Report of the
Discharge water sample flowing from the underground pipe 2, pH-6.98,Dissolved Oxygen
is 7.2 mg/,BOD-52.7mg/,COD-140 mg/l, Total Suspended Solids-25 mg/l, Oil -&amp;
Grease &It;10 mg/l,N-Total-7,78 mg/l, Fecal Coliform-7.8x10~4 MPN/100m].

4. The Source of the discharge could not be found, Drainage Plan/Plumbing Plan (Drawing)
of the Complex was not produced at the time of Inspectién.

5. 360 KLD Sewage Treatment Plant of the Complex was operational at the time of
Inspection.

(Copy of the Inspection Report along with the analysis Report enclosed)

WHEREAS, upon considering the reply dated 26/05/2025 and the reports of inspection
conducted on 13/5/2.025>and 23/07/2025 and the records available with the Board it is seen that
neither the establishment of M/s.Rio de Goa (Tata Housing Project) nor the Housing Society
(represented during the site inspection on 23/07/202_5 by Mr. Joel Fernandes) is taking any steps to
ensure that the sewage treatment plant of the establishment is efficiently operated and the discharge
of untreated sewage in the open is stopped, whereas, such ‘operations of your establishment is
causing Environmental Pollution in the vicinity and also amounts to violation of the provisions of

the Water (Prevention and Control of Pollution) Act, 1974.
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WHEREAS, the Board at its 158" meeting held on 16/04/2024 has decided to delegate its
power to issue Directions under Section 33(A) read with section 25/26 of the Water (Prevention

and Control of Pollution) Act, 1974, to the Member Secretary of the Board.,

WHEREAS upon perusal of the records available with the Board, it is being observed that
you are operating your unit without obtaining valid Consent to Operate of the Board as required

under the Water Act.

NOW THEREFORE, in exercise of the powers vested with the Board and delegated to the
undersigned under section 33(A) of the Water (Prevention and Control of Pollution) Act, 1974, the
management of the unit namely M/s. Rio De Goa (Tata Housing Project), Mormugao Goa, is

hereby directed to to CLOSE/SUSPEND the operations of Sewage Treatment Plant installed at

your establishment within a period.of 15 days from the date of issue of this Directions.

FURTHER, the Chief Engineer, Electricity Department and The Principal Chief Engineer
Public Works Department (PWD) is hereby directed to ensure that the supply of electricity an
supply of water to M/s Rio De Goa (Tata Housing Project), Mormugao Gea is disconnected

within & period of 30 days from the date of issué of this direction.

TAKE NOTE, that your failure to satisfactorily comply with the present directions will
compel the Board to initiate stringent legal action against you under the provisions of the Water
(Prevention and Control of Pollution) Act, 1974 without any further notice,

Issued on this'gie l}ay of September, 2025.c
e

(Shri. Sanjeev Joglekar)
Member Secretary
Goa State Pollution Control Board
To,
M/s. Rio Be Goa (Tata Housing Project),
Survey No. 215/1,
Sancoale, Mormugao-Goa.

ol
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Copy for information to:~

1) Mr, Madhukar Jetley, Tower 12 A & 12, Rio De Goa Complex, (Tata Housing Project),
Mormugao, Goa ...for information.

2) The Chairman/Secretary, Rio De Goa Co-Operative Housing Society Limited, Near M.E.S
College, Vidya Nagar, Mormugao — Goa, :

3) The Principal Chief Engineer, Public Works Department (PWD), Government of Goa,
Althinho Panaji Goa. '

4) The Chief Engineer, The Executive Engineer, Electricity Department, Government of Goa,

Vidyut Bhavan, Panaji Goa. '
5) Office copy.
6) Guard file.

o&("{/&
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L GOA STATE POLLUTION CONTROL BOARD
e T NI o

(An ISO 9004-2015, ISO 14001:2015, iSO 450@1:2@'88 Certified Board)

Phone Nos. : 0832-2407700, iy Emall lds:
2407701, 2407703 e earen Chalrman, GSPCB: chalrman-gspecb.goa@nie.in
e Member Secretary, GSPCB: ms-gspch.goa@nic.n
RERERe . Office: mall.gspcb@goviin
BY REGD A.D.
No.1/25-PCB/Tech/1276483/ 11404 Date: 5/09/2025

DIRECTIONS UNDER SECTION 21 OF THE AIR (PREVENTION AND CONTROL OF
POLLUTION) ACT, 1981

Ref: 1. Directions bearing No,1/25-PCB/Tech/1276483/Tech/1080 dated 16/04/2025.

WHEREAS, the Goa State Pollution Control Board (hereinafter referred to as the “Board”, in
short) had issued Directions bearing No. 1/25-PCB/Tech/1276483/Tech/1080 dated 16/04/2025
directing the management of M/s. RIO DE GOA (TATA HOUSING PROJECT) to shift the
Sewage treatment Plant (STP) from the basement of tower 12 A to an appropriate location which
has to be approved by the Board so that operation of the STP does not affect the occupants of the
complex. Further with regards to Odour emissions from the operation of the STP, the establishment
was directed to provide the STP with proper Exhaust/Ventilation System for the management of
Odour emissions from the operation of the STP within a period of 3 months. Further the
establishment was directed to pay an amount of Rs. 1,73,25,000/- as Environmental Compensation

to the Board, under the Polluter Pay Principle for causing Environmental Pollution in the vicinity.

WHEREAS, thereafter the Board was in receipt of a Reply from M/s. Tata Housing
Development Company Ltd dated 26/05/2025 to the aforestated Directions wherein it is stated that
entire affairs and management of the Residential Complex, including the control, management,
supervision and monitoring of the day to day operations of the Sewage Treatment Plant (STP) has
been handed over to the Society with effect from 1% April, 2023 and fqr any information or queries

in connection with the STP, the proper person for correspondence and communication will be the

Near Pilerne Industrial Estate, Opp. Sallgao Seminary, Saligao - Bardez, Goa - 403 511
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Society and its office bearers. It is further stated that you have not caused any breach and therefore
cannot be held responsible for alleged non-compliance of directions set out in the said Notice
(fncluding direction to pay an amount of Rs. 1,73,25,000/- as Environmental Compensation to the
Board or any other notice issued prior thereto or related thereto, as regards to the operations and
maintenance of STP and the installation, commissioning and operations of the STP till the date on
which it was taken over by the Society, has been in accordance with applicable laws.

WHEREAS, the officials of the Board had carred out further site inspection of your
establishment on 13/05/2025 along with PHC.

WHEREAS, during the course of the aforesaid inspection it was observed the follo_wing;

(i) Evidence of waste water discharge from M/s.Rio de Goa (Tata Housing Project) from 2
Different points from the premises of the said unit was observed. Evidence of waste water
discharged from Point 1 flowing down the Hill and reaching the area near the
Complainants House and Well was observed. No Flow of discharge of waste water was
seen at the time of Inspection. However, evidence of waste water discharged previously
was cbserved, It was informed by the Complainant that the waste water is being
discharged at night. The opening of Point 1 was not visible as it was covered with Dry
waste and tree/garden waste. Upon clearing the said wast—e water logged within the said
waste was uncovered. |

(ii)Evidence of waste water discharged from Point 2 was seen to be coming from the
premises of M/s.Rio de Goa (Tata Housiné Project) through an internal pipe from beneath
the road adjacent to the said unit. |

(i) Next M/s.Rio de Goa (Tata Housing Project) was inspected to find the source of the

waste water discharge. The Representative of M/s.Rio de Goa (Tata Housing Project)

informed that the said waste water discharge is through seepagefleakage from the
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-swimming pool balance tank and circulation system. | It was informed that the
seepage/leakage from the said system was entering an old construction seepage conduit
located beneath the pool and the said seepage of pool water through the conduit was
entering the storm water drainage system leading to the discharge of pool water from 2
Nos. discharge points as mentioned above outside the premises of the unit. The Plan of
the Residential Complex showing the pipelines /Storm water Drainage system was not
produced at the time of Inspection which could verify the above mentioned facts.

(iv) At the time of Inspection STP was operational. Final Treated Water Sample of the STP
. was collected at the time of Inspection and analysed in the Board's Laboratory. As per
the Sample Test Analysis Reports, BOD, COD,TSS, Fecal Coliform Parameters are
exceeding the permissible limits, |
(v)Next, the area the Complainants House was inspected. Evidences of the above mentioned
waste water flowing from the hill area the Complainants House were found. It was
informed by the Complainant that the waste water finally peols in the area near complaints
house and through seepage contaminates the well located near the Complainant's house.

(vi) As per the Water Sample Analysis Test report of the water sample of the well near the

255 [

complainants house, collected on 7/4/2025 by the Office of VP Sancoale and submitted

to the Board, pH is below the permissible limit and Turbidity parameter is exceeding the
permissible limit. Also, Total Coliform, Fecal Coliform parameter is exceeding the
permissible limit and E. Coli is present.
(vii)Unit is operating without obtaining valid Consent to operate of the Board,
(viii) The STP is presently operated by the Builder (M/s. Rio De Goa (Tata Housing
Project)).No documents regarding conveyance for the transfer of ownership ﬁ'ém
Builder to Housing Society ﬁere produced at the time of Inspection.

(Copy of the Inspection Report along with the analysis Report enclosed)
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WHEREAS, thereafter the officials of the Board conducted further inspection on
23/07/2025 along with the officials of Village Panchayat Sancoale and the Housing Society
Manager of M/s. Rio De Goa (Tata Housing Project), Mr. Joel Fernandes.

During the course of inspection it was observed the following;

1. Same complaint vx.las attended on 13/05/2025 along with the PHC Officials. At the time of
the said inspection on 13/05/2025, Evidence of waste water discharge from M/s.Rio de
Goa (Tata Housing Project) from 2 Different points from the premises of the said unit as
shown in the site sketch was observed. However, No Flow of discharge of waste water
was seen at the time of the said Inspection from the above mentioned discharge points.

2. Itwas informed at the time of the said Inspection, by the Representative of M/s.Rio de Goa
(Tata Housing Project) that the said waste water discharge is through seepage/leakage from
the swimming pool balance tank and circulation system. it was informed thét the
seepage/leakage from the said system was entering an old construction seepage conduit
located beneath the pool and the said seepage of pool water through the conduit was
entering the storm water drainage system leading to the discharge of pool water from 2 Nos.

- discharge points as mentioned above outside the premises of the unit. The Plan of the
Residential Complex showing the pipelines /Storm water Drainage system was not produced
at the time of Inspection which could verify the above mentioned facts.

3. At the time of Inspection on 23/07/2025, waste water discharge was observed from the
Discharge points as shown in the site sketch. Water Samples were collected from the 2 Nos.
Discharge points as menﬁoned above. As per the Water Sample Test Analysis Report, waste
water discharge was observed from the Discharge points as shown in the site sketch. Water
Samples were collected from the 2-Nos. Discharge points as mentioned above. As per the

Water Sample Test Analysis Report of the Discharge water sample flowing from the
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underground pipe 1,pH-7.14,Dissolved Oxygen is 4mg/l,BOD-22 mg/1,COD-50 mg/l, Total
Suspended Solids-24 mg/l, Oil &amp; Grease&lt;10 mg/l,N-Total-4.82 mg/l, Fecal
Coliform-140x10"3 MPN/100ml.As per the Water Sample Test Analysis Report of the
Discharge water sample flowing from the underground pipe 2,pH~6.98 Dissolved Oxygen is
7.2 mg/1,BOD-52.7mg/1,COD-140 mg/l, Total Suspended Solids-25 mg/l, Oil &amp; Grease
&I1;10 mg/lN-Total-7.78 mg/l, Fecal Coliform-7.8x10°4 MPN/100ml.

4. The Source of the discharge could not be found. Drainage Plan/Plumbing Plan (Drawing)
of the Complex was not produced at the time of Inspection.

5. 360 KLD Sewage Treatment Plant of the Complex was operational at the time of
Inspection.

(Copy of the Inspection Report along with the analysis Report enclosed)

WHEREAS, upon considering the reply dated 26/05/2025 and ﬁe reports of inspection
conducted on 13/5/2025 and 23/07/2025 and the records available with the Board it is seen that
neither.the establishment of M/s.Rio de Goa (Tata Housing Project) nor the Housing Society
(vepresented during the site inspection on 23/07/2025 by Mr. Joel Fernandes) is taking any steps to
ensure that the sewage treatment plant of the establishment is efficiently operated and the discharge
of untreated sewage in the open is stopped, whereas, such operations of your establishment is
causing Environmental Pollution in the vicinity and also amounts to violation of the provisions of

the Air (Prevention and Control of Pollution) Act, 1981.

WHEREAS, the Board at its 158" meeting held on 16/04/2024 has decided to delegate its
power to issue Directions under Section 21 read with section 25/26 of the Air (Prevention and

Control of Pollution) Act, 1981, to the Member Secretary of the Board.
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WHEREAS upon perusal of the records available with the Board, it is being observed that
you are operating your umt without obtaining valid Consent to Operate of the Board as required

under the Air Act.

NOW THEREFORE, in exercise of the powers vested with the Board and delegated to the
undersigned under Section 21 read with section 25/26 of the Air (Prevention and Control of
Pollution) Act, 1981,.the management of the unit namely M/s. Rio De Goa (Tata vHousing
Project), Mormugao Goa, is hereby directed to to CLOSE/SUSPEND the operations of Sewage
Treatment Plant installed at your establishment within a period of 15 days from the date of issue of
this Directions. |

FURTHER, the Chief Engineer, Electriéity Department and The Principal Chief Engineer
Public Works Department (PWD) is hereby directed to ensure that the supply of electricity an
supply of water to M/s Rm De Gea (Tata Housing Project), Mormugao ‘Goa is disconnected

within a peiod of 30 days from the date of issue of this direction.

TAKE NOTE, that your failure to satisfactorily comply with the present directions will
compel the Board to initiate stringent legal action against you under the provisions of the Air

(Prevention and Control of Pollution) Act, 1981without any further notice.

Issued on this 5 3 day of September, 2025. Z o X,

(Shri. Sanjeev Joglekar)
Member Secrefary

Goa State Pollution Control Board
To,

M/s. Rio De Goa (Tata Housing Project),
Survey No. 215/1,
Sancoale, Mormugao-Goa.

Copy for info. riwation to:- -

1) Mr. Madhukar Jetley, Tower 12 A & 12, Rio De Goa Complex, (Tata Housmg Project),
Mormugao, Goa ...for information.
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2) The Chairman/Secretary, Rio De Goa Co-Operative Housing Society Limited, Near M.E.S
College, Vidya Nagar, Mormugao —~ Goa.

3) The Principal Chief Engineer,Public Works Department (PWD), Government of Goa,
Althinho Panaji Goa v

4) The Chief Engineer, The Executive Engineer, Electricity Department, Government of Goa,
Vidyut Bhavan, Panaji Goa.

5) Office copy.

6) Guard file.
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FOR RESIDENTIAL COMPLEXES

(CONSENT TO OPERATE)

FORMIV (b) &I (b)
(See Rule 29 & See Rule 10)

APPLICATION FOR CONSENT TO OPERATE of industry or process or any treatment and disposal
system for discharge / continuation of discharge under section 26 of the Water (Prevention and Control of
Pollution) Act, 1974 (6 of 1974) and emission / continuation of emission under section 21 of the Air

From

(Prevention and Control of Pollution) Act, 1981 (14 of 1981).

M/s. Rio De Goa (Tata Housing project)
Survey No. 215/1, Sancoaie, Marmugao, South Goa - Goa
403726DIST :SOUTH GOA TAL :MORMUGAO

To,

The Member Secretary

Goa State Pollution Control Board

Next to Directorate of Science, Technology & Environment,
Near Pilerne Fire station,

Pilerne, Saligao Goa

Sir,

A1 [ >

I/We further declare that information furnished above is correct to the best of my / our
knowledge.

1/We hereby submit that in case of any change either of point of discharge or the quantity of
discharge or its quality, a fresh application for CONSENT shall be made and until such
CONSENT is granted no change shall be brought into use.

I/We hereby agree to submit to the Board an application for renewal of consent one month in

?}clivance of the date of expiry of the consented period for outlet/ discharge is, to be continued
ereafter.

4.

) W% undertake to furnish any other information within one month of its being called for by the
Board.

5. Bank Details

Draft No - Bank Name Amount

Pay Remark : Prerecipt bill to be issued for payment In favour of the Goa State Pollution Control
Board Next to Directorate of Science, Technology & Environment, Near Pilerne Fire station,
Pilerne, Saligao Goaas fees payable under section 25 of the Act.
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Inward Type : CCA-Fresh/
Renewal, As applicable App.
For : A,W.H, Late Penalty :
Addl. Gross Fixed
Assets(Crores) = Rs.

Details of previous CTE and CTO: & Valid upto :---
Validity for years=  Fees Paid for 0/0/0 Years.

Standard Purpose

Other Information :

Air Amount =, Water Amount =, Haz Amount =0

CCA FRESH/ RENEWAL AIR WATER AND HAZ

ANNEXURE TO FORM IV (b) & I(b)

Note : Any applicant knowingly giving incorrect information or suppressing any information pertaining
thereto shall be liable to be punished under the Act, 1974.
While filling this Annexure, the applicant not concerned with any of the item shall state “Not concermned”

against the relevant one. -

1. Full Name of the applicant
2. Nationality of the Applicant
3. Status of the Applicant

4. (a)Full name of industry / Institute / Premises /
Area / Land /' Treatment Plant / Local body with
Address and Telephone No.

4. (b)Name of the person authorised to sign this form

5. (a)Plot No./Revenue Survey No./Chalta No/TC
No./Shack Location Number and Year

(b)District
(c)Taluk
(d)Village
(e)City/Town
(HArea in Hectare

6. a) State the month and the year in . which the
industry / Factory institute / Premises / Area / Land
Treatment Plant was actually put to commission or
proposed to be put in to commission

(b)Gross investment in the industry and year of
investment

(c)Gross Fixed Assets value of the industry.

7. State the Civil/Military/ Defence/ Industrial Estate
etc., under whose administrative jurisdiction the
applicants land/premises is sitnated

8. (a)State whether the Land / industry / has been
declared as prohibited area

M/S. RIO DE GOA (TATA HOUSING PROJECT)

Any other Associate or Body

M/s. Rio De Goa (Tata Housing project)-Survey No.
215/1, Sancoale, Marmugao, South Goa - Goa-+91-
9945009703

Rio De Goa (Tata Housing project)

SOUTH GOA
MORMUGAO
Sancoale
Mormugao

0.0
November-2020

1990 /24834.0

2528.0
Panchayat
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(b)If Yes state the name of the Authority and
furnish a certified copy of the, order under which the
area has been declared prohibited.

(c)Number of workers residing in the premises 3066
9. TYPE OF FUEL USED
| NAME Consumption | QUANTITY MT/month

10. STATE DAILY QUANTITY OF WATER USE

S.n0 USE QUANTITY IN KL/DAY
1 Domestic purpose 410

11. STATE DAILY QUANTITY OF WASTE WATER GENERATED IN KILOLITRES

S.no SOURCE OF WASTE WATER QUANTITY IN KT./DAY
1 Local body 328

12. Give material balance of the water consumption
vis-a vis in different waste-water generation

13. State whether you have any treatment plant for ,
industrial, domestic or combined effluent.If yes,
attach the description of the process of treatment,
detailed engineering drawing along with design
details. Also attach analysis report of effluents

14. What monitoring arrangement is currently there
or proposed

15. Give the quantitative disposal of treated effluent in KLD in the place mentioned below

Sr.No Place of Disposal Area in hectare Type of Discharge |
1 Garden Domestic

16. Is the effluent toxic?

17. Are facilities available with the applicant for carrying out the following tests of the waste-water?

Facilities available with the Existing Proposed
applicant
18. D.G. SETS DETAILS
D G Set No. of D G Set Date of install Rated Quantity of fuel

Capacity(KVA) used(kg/hr)

18.1 AIR POLLUTION CONTROL SYSTEM
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4 %{/c,

Type | Name Speciﬁcaﬁon
19. ATR STACK DETAILS
Emission Type | , Height of the Gas Fuel SMF Plant Capacity
Stack Quantity(m*3/
hr)
Flue Gases 4.5 700.0 HSD Yes 250
Stack
Flue Gases 4.5 1700.0 HSD Yes 500
Stack
20. Fuel gas emissions: Analysis of fuel gas in mg/m3.
Stack Typeof | Qtyof | Typeof Se2 HC CO Particulat | Other(spe
Name Fuel [|Fuel Used| Firing e matter cify)
kgs/hr
DG Set Test
reports
enclosed

21. Give details and percentage of recycling or re-
use of waste water / treated effluent / other products,

if envisaged

22. The estimated / actual expenditure : for
implementing the scheme to control Air pollution

23. Annual operation and maintenance cost of Air
pollution control plant, if any

24. Further action that is being taken by the firm to
control Air Pollution

25. Other relevant information, if any.

26. State details of solid waste generated in the manufacturing process and/or waste-water treatment.

S.no Nature and composition| Quantity Of Waste to Method of disposal
of waste be disposed per month | (Incineration /landfill /
' city pickup / sale /
others (specity)
27. WASTE DETAILS
l Category | _ Type of Waste l Qty of Disposal l Waste/month |
28(a). Hazardous chemicals as defined under the
Environment (Protection) Act, 1986 (29 of 1986).
(See the Hazardous waste 2016)
(b) Whether any isolated storage is involved, if yes, No

attach details
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+ (c) Whether emergency plans are prepared for taking yes
ON-SITE measure

(d) Whether emergency plans are prepared for taking yes
OFF-SITE measure

29. (For local bodies only)
(a). Present population

QYte

(b). Population covered under regular : sewerage
facilities.

(c). Population covered under : conservancy latrines.
(d). Population having septic tank / pit : privy

facilities
Signature
Name of Applicant - Rio De Goa (Tata Housing project)
Address of Applicant - Survey No. 215/1, Sancoale, Marmugao, South Goa - Goa
1. STP Diagram(A4 Size)() (Attached)
2. NOC of Village Panchayat / Municipality NOC) (H)  (Attached)
3. Affidavit (Notorized) with Asset Value for Green Cat. Project  (Attached)
4. Certificate from CA certifying the Total Fixed Investment for the Project (H) (Attached)
5. Land allotment document/ earmarking letter or lease / Sale deed/Form 1&14 (H) (Attached)
6. Analysis report for AAQMS (R)  (Attached)
7. Previous Consent CTE/CCA (R) (Attached)
8. STP Diagram (A4 Size) (R) (Attached)
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1

Application Details @pﬂn’c
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From

No:
Sub :

Scrutiny Description

¢ M/s M/s. Rio De Goa (Tata Housing project) (R202159601954)

Survey No. 215/1, Sancoale, Marmugao, South Goa - Goa, Mormugao, SOUTH GOA
2928945 Application Applied Date
Completed Application Accepted Date :

Application For - CCA renew

17-09-202
Date Time: 0471:2? 025

Receiving
Note By: Officer Noof Days: 1
(INWARD)

, Scrutiny
Forwarded To : oficer-Chetan

Description:
Activity: Forward

. 23-09-2025
Date Time: 12:07

Scrutiny .
Note By: Officer-Chetan No of Days : 5
(ITNEH1)

. Scrutiny
Forwarded To : Officer-Chetan

The latest
notarized
affidavit with
asset value
has been
uploaded as
per the
. e requirement.

Description: Kindly verify
the document
and proceed
with further
processing of
the
application.
Thank you.

Activity: Forward

upload latest
ca certificate
of gross fixed
assets

Scrutiny Query:

Scrutiny Status: In-Complete

upload latest
ca certificate
of gross fixed
assets

Activity: Forward
Activity: Application Re-Submitted

The latest notarized
affidavit with asset value
has been uploaded as per
the requirement. Kindly
verify the document and
proceed with further
processing of the
application. Thank you.

M/s. Rio De Goa (Tata
Housing project)(Industry)

Query Reply: No of Days : 9

Note By:

https://goaccmms.nic.in/applicationProcessingDetails/openApplicationDetailsScr/2928945

16-09-2025

1
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Date Time: 02-10-2025 02:38
Forwarded To : Scrutiny Officer-Chetan

" 14-10-2025
Date Time: 10:52

Scrutiny

Note By: Officer-Chetan No of Days :

(FTNEH1)
Forwarded To : AEE-Pravin

i FOR FURTHER
Description: SCRUTINY

Activity: Forward

; 16-10-2025
Date Time: 1q.33

AEE-Pravin

Note By: (JEE7) No of Days :

Forwarded To : JEE-Rajmohan

Please
Description: scrutinize the
application.

Activity: Forward

. 17-10-2025
Date Time: 10:00

JEE-Rajmohan

Note By: (JEE18) No of Days ;

Forwarded To : JEE-Rajmohan

Kindly find the

. attachment of
Description: ¢y NOC from

the Panchayat.

Activity: Forward

please attach
the permission
from the local
Scrutiny Query: authority-
Village
Panchayat or
Municipality

Scrutiny Status; In-Complete

please attach
the permission
from the local
Scrutiny Description authority- -
Village
Panchayat or
Municipality

Activity: Forward
Activity: Application Re-Submitted

Kindly find the attachment
Query Reply: of the NOC from the
Panchayat.

M/s. Rio De Goa (Tata
Note By: ousing praject)(Industry)

Date Time: 07-11-2025 04:05
Forwarded To : JEE-Rajmohan

479

Note History

11

1

0

No of Days : 21

https://goaocmms.nic.in/applicationProcessingDetails/openApplicationDetailsScr/2928945

o] e

2/



12/4125, 3:58 PM 4 8 0 Note History
» 07-11-2025
Date Time: 04:53 OZ/bth{C/

JEE-Raj
Note By: (JEE;R'S';mOhan No of Days : 0

Forwarded To : JEE-Rajmohan

Site Diagram

Description: has been
Uploded

Activity: Forward

please upload
. detailed
Scrutiny Query: piiding layout
plan

Scrutiny Status: In-Complete

please upload
. , .. detailed
Scrutiny Description pjjiding layout

plan

Activity: Forward
Activity: Application Re-Submitted

_ Site Diagram has b
Query Reply: U'pﬁ)dezgr m has been No of Days : 0

M/s. Rio De Goa (Tata
Note By: Housing project)(Industry)

Date Time: 08-11-2025 11:07
Forwarded To : JEE-Rajmohan

Date Time: 09-11-2025 01:07

Note By: JEE-Rajmohan (JEE1g) © OF Davs :

Forwarded To : JEE-Rajmohan
Description:

Activity: Forward

1) please upload CA
certificate and not
notarize affidavit as unit
comes under red
category. 2) also upload
land documents, 3)
details of online
connectivity of treated
effluent from STP to
GSPCB. 4) detailed plan
of shifting STP other
. location as earlier

Scrutiny Query: renawed CTO condition.
5) process flow chart of
STP. 6) hazardous waste
disposal manifest copy
of DG set used engine
oil, 7) disposal/usage of
sludge of STP. 8) upload
copy of B.G mentioned
in earlier renewed CTO
vide order No.12/2022-
PCB/1276483/R0009753
dated 04/10/2024,

Scrutiny Status: In-Complete

Scrutiny 1) please upload CA
Description certificate and not
notarize affidavit as unit
comes under red

https://goaccmms.nic.in/applicationProcessingDetails/openApplicationDetailsScr/2928945
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category. 2} also upload
land documents. 3)
details of online
connectivity of treated
effluent from STP to
GSPCB. 4) detailed plan
of shifting STP other
location as earlier
renewed CTO condition.
5) process flow chart of
STP. 6) hazardous waste
disposal manifest copy
of DG set used engine
oil, 7) disposal/usage of
sludge of STP. 8) upload
copy of B.G mentioned
in earlier renewed CTO
vide order No.12/2022-
PCB/1276483/R0009753
dated 04/10/2024.

htips://goaocmms.nic.in/applicationProcessingDetails/openApplicationDetailsScr/2928945




